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LOK SABHA DEBATES

i

LOK SABHA

Thursday, April l, 1976/C.itra  12, 
1896 \Saka)

The Lok Sabha met at Eleven of the 
Clock

[Mr. Speaker in the Chair] 

OBITUARY REFERENCE

MR. SPEAKER: I have to inform 
the House of the sad demise of Shri 
V. S. Sivaprakasam who passed away 
at Mansiargudi in Thanjavur District 
of Tamil Nadu on the 28th March, 
1976 at the age of 61.

Shri Sivaprakasam was a Member 
of the Provisional Parliament during 
the years 1950—52. He worked for the 
welfare of depressed classes in Madu
rai District and was also associated 
with several social organisations.

We deeply mourn the loss of this 
friend and I am sure the House will 
join me in conveying our condolences 
to the bereaved family.

The House may stand in silence for 
a short while to express its sorrow.

The Members then stood in s?!ericc 
for a short while.

ORAL ANSWERS TO QUESTIONS

Increase in Work  Load of  Women 
Workers in Tea Plantations

•342. SHRI SAMAR MUKHERJEE: 
Will the  Minister  of LABOUR be 
pleased to state:

(a)  whether Government are aware 
"that in tea plantations particularly in 
164 LS—1.

2

West Bengal and  Assam, the work 
load of women workers has been in
creased after passing of the Equal Re
muneration Act, 1876; and

(b) if so, the measures taken by 
Government to stop this?

THE  MINISTER  OF  LABOUR 
(SHRI  RAGHUNATHA  REDDY):
(a) and (b). A Statement is laid on 
the Table of the House.

Statement

The State Governments of Assam, 
West Bengal etc. have stated as fol
lows:—

Assam: “No increase in workload of 
women workers in tea noticed. At 
least no complaint received so far.”

Bihar: "In this State there has been 
no increase in  the workload  of 
women workers after  passing  of 
Equal Remuneration Bill, 1976. Ac
cordingly no action is called for.”

Himachal Pradesh: “At  present  13 
tea-plantations are covered under 
the Plantations  Labour Act 1951. 
The provisions of Equal Remunera
tion Ordinance have been enforced 
in <he above lf*a estates.  The dis
parity in the wages of female em
ployees has been removed and they 
are getting equal wages since Octo
ber 1975.  No instance ol increase 
in the workload on women worker* 
after passing of the legislation has 
been reported.”

Tamil Nadu: “Consequent on the im
plementation of the Equal Remu
neration Ordinance  of 1975, since 
replaced Sy an Act, there has been 
no complaint of  any increase in 
workload for women'  working in 
tea plantations.”



Tripura: “Plantations were instructed 
to pay equal wages both to male 
and female workers in Plantation 
following Equal Remuneration Or
dinance and notification from Cen
tral  Government  fixing  15th of 
October 1975 as the date to make it 
effective  in  the  plantations.  Fe
male workers were being paid at 
a lower rate and at the same 
time their workload was also consi
derably lower than that of the men 
folk.  Question  arose  whether 
workload of women workers should 
also be raised to standard fixed ior 
male workers while bringing their 
wages at par  with that of male 
workers.  A meeting of employers’ 
and workers’  representatives was 
called and they were instructed to 
examine the issue at greater length 
an'd find out some way out. It is 
taking some time as it involves dis
cussion at all levels.”

West feengal; “(a) No specific com
plaint as to the  increase  in the 
workload on women workers after 
the passing of the Equal Remune
ration Ordinance in any particular 
tea garden in West Bengal.

(b) Does not arise.”

2.  However, the Ministry of Labour 
propose to have a review of the im
plementation of the legislation in con
sultation with the  concerned State 
Governments.

SHRI SAMAR  MUKHERJEE:  In
the statement I don’t find  anything 
about West Bengal.  Five weeks ago 
I visited some  tea areas in  north 
West Bengal, in Jalpaiguri District. 
There, I got a universal  complaint 
freon all tea gardens that, after this 
Act was passed here, the workload 
of all women workers has increased, 
and there is great resentment in all 
tea gardens. From other tea gardens 
also, particularly in Assam, I have got 
similar repoits. But here the Minis
ter has made the statement that no 
increase in work-load of women wor
kers has bpen no*Wd or, at least, 
that no complaint has been received
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so far.  But nothing is stated about 
West Bengal. So, my point is whether 
any memorandum has been received 
by the Minister  complaining  about 
the increase in  work-load and,  if 
received, what are those complaints; 
and if not received, will the Minister 
take into account that it is a fact that 
everywhere, on the  plea  of equal 
work for  equal  wages,  the work
load of women workers has been in
creased to a considerable extent?

There is  also a  complaint  that, 
where equal wages were being paid 
earlier, the work-load of male wor
kers has also increased on the plea 
that the women  workers’ work ra 
much less than the male  workers’ 
and so, if equal wage is to be received 
by male workers now, they will have 
to be given more work than previ
ously.

So,  both  ways, these  complaints 
have been received.  I want the Min
ister to enlighten us, if no complaint 
is there, whether he is prepared to 
look into  the matter  and ask the 
UnionB to send these  complaints if 
there are any.

SHRI RAGHUNATHA REDDY;  I 
have indicated in the statement the 
replies sent by several State Govern
ments with  regard to this  matter. 
With regard  to the other  aspects, 
which the hon. Member has referred 
to, whether any complaint has been 
received by me, the All-India Plan
tation Workers Federation, Calcutta 
had pointed  out on  December 19,
1975 that in no estate, women are get
ting equal wages after the promul
gation of the ordinance.  Similarly, 
the Neelamalai Plantation  Workers 
Union, Coonoor had stated in a let
ter dated January 2, 1976;

“In the plantation industry,  it 
has been the practice  to employ 
all men in grade I and all women in 
grade II. This is evident from the 
fact that in the plantation indus
try, not a single woman* is in grade 
I and the male workers In grade 
n.  The major operation in at tea

Oral Answers 4APRIL 1, 1976
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garden is plucking of tea leaves in 
which men and women are employ
ed. Men'  are paid 50 p.  higher' 
wageg than women, although both 
are doing the same job. It is also 
universally accepted  that women 
are more skilled, efficient, deft and 
productive than men in this opera
tion.”

This is the complaint that has been 
received. When I happened to be in 
Calcutta, I mentioned this matter to 
the Labour Minister and  requested 
him to go into this  matter, discuss 
with the parties concerned and see 
in what manner the Equal Remune
ration  Act can be implemented.  I 
propose to take up review of the im
plementation at the Ministers’ level 
Itself with these State Governments 
and see in what manner this problem 
can be solved.

SHRI  SAMAR  MUKHERJEE:  I
have also  got the  complaint that 
women labourers are being retrench
ed at this plea that they are not cap
able of giving the same work as men, 
though  drawing  the  same  wages. 
Have you any knowledge of this and 
will you take steps to see that women 
labourers are not retrenched?

SHRI RAGHUNATHA REDDY; At 
certain p'aces this matter was men
tioned to me.  I brought it to  the 
notice of the  Labour  Minister in 
West Bengal also. But now after the 
law has been promulgated with re
gard to the  retrenchment and the 
law covers even the plantations also, 
the matter takes a  different  com
plexion.

SHRIMATI  PARVATHI  KRISH- 
NAN: In the statement that has been 
laid on the Table of the House, there 
is a reflection that all the State Gov
ernments are smug and  complacent 
and only say that no complaint has 
been received.  I may point out that 
a Coordination Committee of planta
tion workers union in Jalpaiguri had 
passed a resolution and forwarded it 
to the State Government  regarding 
discrimination  that is taking place 
there and the unilateral increase in

the workload. The Minister has been 
making these references and I would 
like to know, how he is going to re
view the implementation of the Act 
How many State Governments have 
carried out the statutory  obligation 
of setting up  advisory committees, 
because it is true that the question of 
employment opportunities,  retrench
ment and so on can be handled at 
the State level through  representa
tives of the  various  organizations 
that are involved  Further, have the 
State  Governments  appointed the 
Special Officer which is envisaged in 
the Act, and who has to deal  with 
the complaints that arise out of the 
operation of the Equal Remuneration 
Act?  It is only when these various 
provisions are  implemented that we 
will also be in a position to take up 
these issues and get  them  speedily 
implemented  instead  of having to 
come every time to the Parliament 
with  a  question like this  which 
delays the whole thing.

SHRI  RAGHUNATHA  REDDY: 
When this matter was  discussed at 
the Labour Ministers’ Conference in 
January, some of the Labour Minis
ters  expressed  that  they  needed 
about three months to provide  for 
the Advisory Committees and also for 
the appointment of  special officers. 
No doubt, the Ordinance was passed 
on 26-9-75 and later on, it was pass
ed into law by Parliament. I can as
sure this House and the hon’. Mem
ber that I will  myself  personally 
contact the Labour Ministers of the 
concerned  Governments and try to 
srf»ed up the appointment of the Ad
visory  Committees  and  also  the 
Special Officers.

SHRIMATI  PARVATHI  KRISH- 
NAN: If there Is an officer, he can 
do it in 24 hours

SHRI  RAGHUNATHA  REDDY: 
The law itself provides for the ap
pointment of the Advisory Committee 
and other concerned officers.  I will 
myself contact the f’oncerned autho
rities and see  that this  matter is 
speeded up.
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SHRI B. K. DASCHOWDHURY: It 
is reassuring  that the Minister has 
been pleased to assure the House that 
he would take a personal interest in 
the matter and see that the appoint
ment of the  Advisory  Committees 
and the concerned officers is speeded 
up, in consultation with the  Labour 
Ministers

7  Oral Answers

I would k̂e to bring to the notice 
of the hon. Minister if he is aware 
of the fact that it is not  only the 
question of the  distribution of the 
workload in the  plantation industry, 
particularly,  in the tea plantations 
but in some regions the workers are 
being paid muc*h less.  For example, 
the Darjeeling tea workers and plan
tation workers are  getting 42 paise 
less  than  what workers in  other 
areas  are  getting  notwithstanding 
the fact that the Darjeeling tea is 
the highest priced tea in the world

Secondly, how the Government

MR. SPEAKER: No, no.  Plese do 
not go into the larger question. This 
is regarding the workload of women 
workers.

SHRI B.  K.  DASCHOWDHURY 
Whether it is men worker or women 
worker, all workers in Darjeeling tea 
gardens get 42 paise less  How will 
the Labour Minister try to co-ordi
nate all facilities that are to be given 
to the plantation workers  because 
most of the facilities are not given? 
What is the machinery the  Labour 
Ministry has either m the Centre or 
in the States7

MR.  SPEAKER;  No, no.  Next 
question, Mr. Ŝ mnath Chatterjee.

Increase la Unemployment In Urban 
Area*

+

*343. SHRI  SOMNATH  CHAT
TERJEE:

SHRI M RAM GOPAL 
REDDY:

Will the  Minister of  LABOUR 
be pleased to state;

(a) whether the number of persons 
on the live registers of Employment 
Exchanges in the country crossed 90 
lakhs at the end of December, 1975.

(b) the  number of educated job
seekers in this total;

(c) the factors responsible for the 
shaip rise in the  number  of  job
seekers in the urban areas; and

(<i) what are the schemes of Govern
ment to meet this growing urban un
employment?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  LABOUR  (SHRI 
BALGOVIND VERMA):  (a) to (d).
A statement is laid on the Table of 
the Sabha.

Statement

(a)  to (b)  The number of job
seekers (all of whom are not neces
sarily  unemployed)  on  the  Live 
Register as on 31-12-1975  was  93.26 
lakhs of whom  47.84 lakhs*  have 
educated (Matriculates and above).

(c"> The main reasons for increase 
in the number of job-seekers on the 
Live Register of  Employment  Ex
changes are (i) faster growth of the 
Labour force as compared to the em
ployment opportunities  generated by 
development schemes; (ii) short-falls 
in the rate of economic growth which 
affected the absorptive  capacity of 
the economy;  (Sii) increased output 
from educational institutions  during 
the past few years.

•Provisional



9 Oral Answers  CHAITRA 12, 1808 (SAKA)  Oral Answers 10>

(d)  Bulk of employment opportun
ities to the  unemployed would be 
provided during the Fifth Five Year 
Plan through the  implementation of 
Plan programmes in different sectors, 
such as agriculture, irrigation, power 
generation, command area  develop
ment of major  irrigation  systems, 
small and medium industries,  social 
services, trade, commerce and other 
tertiary and allied activities.  Under 
the 20-point  Economic  Programme 
one of the measures taken to increase 
employment opportunities for educat
ed young people is the vigorous im
plementation  of  the  Apprentices 
scheme, including the graduate engi
neers and diploma holders.

SHRI SOMNATH  CHATTERJEE: 
If you are good enough to took at the 
statement, it is nothing but an exer
cise at vague generalisation.  Either 
they do not know what is the  real 
nature of the  situation or they are 
completely unable to tackle it. There 
Is not a  single  suggestion  except 
vague promises as to how to  tackle 
this serious problem.

We have been  referred  in  this 
statement to the supposed  vigorous 
implementation of the apprenticeship 
scheme including graduate engineers 
and diploma-holders.

My  first question is:  since this
scheme has been implemented,  how 
many persons have been taken in as 
apprentices and whether there is any 
assurance that they will be absorbed 
in jobs in the  institutions in which 
they are apprentices or they are as
sured of getting some jobs elsewhere? 
Merely  giving them  apprenticeship 
training will not do.

SHRI BALGOVIND VERMA:  Re
garding the total number of appren
tices who  have been trained,  this 
figure Is not  available with me at 
this time.  But I can  certainly say 
that the number of apprentices who 
are receiving training at present are 
1,21,000.

SHRI DINEN BHATTACHARYYA; 
How long will they be apprentices?

SHRI BALGOVIND VERMA;  The 
period differs  from trade to trade. 
There are training  courses for one 
year, for two  years and for three 
years also___(Interruptions).

AN HON. MEMBER: No interrup
tion please.  Let the Minister reply.

SHRI SOMNATH  CHATTERJEE: 
I am listening.

SHRI  BALGOVIND  VERMA: 
Generally the persons who are train
ed are engaged in that industry, but 
not all of them.  Suggestions  have 
been made from time to time that we 
should make it obligatory on the em
ployers to employ the persons train
ed in their industries or a  certain 
percentage of persons trained in their 
industries.  We are looking into the 
matter and  we will be doing the 
needful in the near future.

SHRI SOMNATH  CHATTERJEE: 
It is no answer. I want to know this 
thing.  This apprenticeship scheme is 
supposed to have been implemented 
to assure them jobs and to meet the 
unemployment  situation.  If, after 
the apprenticeship  period is  over, 
they are not given jobs, what is this 
scheme?  That is what I wanted to 
know.  Kindly answer that question 
first.

SHRI BALGOVIND VERMA; This 
apprenticeship  scheme  has  Deen 
brought in simply to  make  them 
more employable or to increase their 
employability and most of them find 
jobs and those who do not find jobs 
take up self-employment.  Therefore, 
generally, there are very few persons 
who do not get jobs after training.

SHRI SOMNATH  CHATTERJEE: 
Now it appears that about a lakh and 
odd people out of 47.84 lakhs educat
ed unemployed have been taken' into 
this apprenticeship  training scheme 
without  any assurance of jobs. In 
answer to my question part (d) they
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have referred to  certain  supposed 
schemes (I say ‘supposed’ because no 
particulars of the schemes have been 
.given); as end when these schemes 
are implemented then what will be the 
job potential and how many will be 
given job and by that time how many 
more unemployed people will be on 
the employment register?  Have you 
got any calculation, any  assessment 
or study made?

SHRI BALGOVXNX) VERMA: It is 
very difficult to give the exact idea 
as to how many of them will be find
ing job soon after the completion of 
training.

SHRI SOMNATH  CHATTERJEE: 
Have you got any employment policy?

SHRI  BALGOV1ND  VERMA:  If 
the hon. member goes  through the 
Five Year Plan, he can find it.

SHRI K. LAKKAPPA: Unemploy
ment among the educated people 5n 
Che rural areas and towns is on the 
Ticrease and the situation is explo- 
tfve.  Many of the unemployed edu
cated people are  indulging in anti
social activities because  they have 
«o employment in' the rural or in the 
erban areas.  I would like to know 
whether this 20-point programme will 
•e  quickly  implemented.  He has 
stated in the statement that only ap
prenticeship  schemes  including the 
graduate engineers and the diploma 
Holders are in the offing. But none of 
these programmes is being implemen
ted in the various States.  Therefore, 
I would like to know  if they are 
going to revise the policy or they are 
going to reorganise things.  We must 
have structural change in the labour 
policy and every unemployed educa
ted man must have a job, otherwise 
the  Government  should  come out 
with a scheme to give educated peo
ple a dole till they get a iob. Unless 
Job guarantee is provided, it is im
possible co tolerate this menace that 
has been created in the urban areas, 
t would  like to know  whether in

view of this explosive  situation tbe 
Ministry would have a new orienta
tion on these lines.

SHRI BALGOVIND VERMA: It is 
a suggestion for action.

MR. SPEAKER; You have given a 
suggestion.  He will consider it.

SHRI P. G. MAVALANKAR: The 
Minister has laid a statement which 
gives reasons for increase in' unem
ployment in the urban areas. Inade
quate as it is, it still  indicates the 
dangerous and explosive character of 
the  whole problem.  Just 25 hours 
back, in my own city of Ahmedabad, 
as many as three young people bet
ween the age group of 19 to 25 com
mitted suicide by  drowning  them
selves in  the  Lake  Kankaria in 
Ahmedabad because  they had no 
jobs!  This is an increasingly serious 
problem.  I would like to ask whe
ther the Ministry of Labour and the 
Ministry of Education are jointly 
considering certain  proposals  and 
schemes whereby students  who are 
coming out of polytechnics and col
leges and universities are able to get 
jobs before they get their degrees at 
the convocation ceremony.

SHRI BALGOVIND VERMA:  Any 
Government worth  the  name will 
always look to the interests of these 
educated unemployed.  Our effort is 
directed solely towards this fact that 
they get employment after the train
ing is over or after  they  complete 
their education.

SHRI B. V. NAIK : In answer to 
Question (c) sub para 2, it has been 
stated that rise in unemployment is 
due to shortfalls In the rate of econo
mic growth which affects the absorb- 
tive capacity of the economy. I would 
not take exception that the Ministry 
of Labour who are flogging somebody 
has oo capacity, to enypioy; Ministry 
of labour is aot an employer, at least 
he has tins capacity to have clarity of
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thought In the year 1973 there was 
an industrial growth of 5 per cent in 
our organised sector  employing ap
proximately about  4  to  5  million 
people. Suppose we achieve economic 
growth of 5 per cent, are you going 
to provide 2 to 2J lakh jobs because 
of this growth?

Are you going to provide 2 to 2J 
lakhs of jobs because of this growth, 
or, are you starting  to make  your 
calculations on  false  premises tint 
growth means more jobs?  Let them 
at least promise to look into it if they 
cannot answer it straightway

THE  MINISTER  OF  LABOUR 
(SHRI RAGHUNATHA REDDY)- Sir, 
economic growth  peiiorce  includes 
employment  and  if  the  economic 
growth increases it will natuially lake

in more number of people for employ
ment.

Growth Rate of Population in India

*345 SHRI RAJDEO SINGH:  Wi]l 
the Munster of HEALTH AND FAMI
LY PLANNING bs pleased to state:

(a) the growth rate of population 
m our country, and

(b) its place  serially  with  the 
giowth rate of other Asian countries?

THE MINISTER OF HEALTH \ND 
FAMILY PLANNING  CDR KARAN 
SINGH)  (a) The  present  annual 
growth rate of population is estimated 
to be about 2 per

(b) A statement  showing the an
nual growth idtes in re&pect of certain 
other Asian countries is laid on the 
Table of the Sabha

Statement

Annual rate of Population increase in The A nan Countries

SI. Count) v AnnuJ
No Rate of

int. lease
T 970—,74
(%)

I 2 3

1  Kuwait 5 <5

2  Jojdan 3 5
T  Pakistan VI

4  Iraq 3.,

5  Syrian  Aiab  Repihhc V3
6  Israel V2

7  Thailand V 2

8  Oman 1 I

9  United \iab Emuate<. VI

10  Lebanon 3 0
11  Malaysia 3-o

12  Philippines 3 0
13  Saudi Atb̂ io 3*0

14  Qat&T 3*0

15  Mongo’ia 3“0

16  Yemen 2-9

17  Iran 2-8
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I 2 3

18 Korea (Dem. People's Rep. of) 27

19 Brunei  .................................. 2-5

20 Turkey  .................................. 2-4

21 Afghanistan . . . . . 2*4

22 Ban-gla Desh.................................. 2*4

23 Burma  .................................. .  ;  2*4

24 Laos .................................. 2-4

25 Vietnam (Dem. Rep. of)  . 2-4

26 Sxi Lanka.................................. 2-3

27 Nepal  .................................. 2*3

23 Bhutan  .................................. 2-1

29 Maldives  .................................. 2*0

30 Hongkong.................................. 1-8

31 China . . . . . T-7

32 K>rea (Republic of)  . . . 1*7

33 Singap ’’r e .................................. i*7

34 Japan.......................................... 1-3

Source : U-N- Demographic Year Book, 1974*
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when the village is electrified there is 
leses brith rate.
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TWftV  : f*Dnft %5T ’T̂n-

fiwnr
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DR. RANEN SEN: Sii, so long, the 

Government were trying to peisuade 

the people to resort to family plan

ning and they were making headway 

in that respect. May I know whether 

the Minister has okayed or given his 

consent to the efforts made by certain 

State Governments to pass laws com

pulsorily restricting the family beyond 

two or three issues and, do they think 

that such a Bill, if passed, can be 

implemented in this country or can 

it be effective in this country consist

ing of a population of thirtysix ciores? 

What is the purpose behind this Bill? 

This is nothing but utopian.

DR. KARAN SINGH: As I  have 

mentioned on several occasions in this 

House, the purely voluntary approach 

has not been able to yield the requir
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ed results.  Therefore, certain  other 
measures are  being considered.  I 
would request the hon. Members to 
bear with me just for another week 
or so. X «m hoping that by next week 
I will be in a position to make a com
prehensive statement on the popula
tion policy in this honourable House 
outlining the Government’s attitude 
towards all these matters.

SHBIMATI PARVATHI  KRISHN- 
AN: He said this earlier also. There
fore, I would like to know whether 
the Minister’s  attention  has  been 
drawn to an U.N. Report wherein it 
has been pointed out that a high em
ployment ratio of women does operate 
also towards this smaller tamily and 
therefore when he is  talking about 
the population policy I would also like 
to know what coordination is  there 
between the Family Planning Depart
ment and the Ministry of Labour and 
Employment to see that employment 
to women is protected  and further 
avenues of employment ate assured’

DR. KARAN SINGH: There is no 
doubt that there is direct corelation 
between fertility and female literacy 
and  also  employment.  Therefoie, 
from the broader point of view we 
are very strongly in favour of increas
ing the female literacy and employ
ment so as to have a favourable demo
cratic system.

DR. RANEN SEN:  Presently,  47
doctors were recruited in the C.G H S. 
But, no female doctor had been re
cruited in his Ministry, j wish to 
draw your attention to this fact that 
about 47 new doctors were being re
cruited admittedly in  the C.G.H.S. 
wherein  not  a  single female/lady 
doctor  had  been recruited so far. 
Several  lady  doctors  had  applied 
for it.

Additional National Hirhwayg during 
Fifth Vive Tear Man

•347, PROF.  NARAIN  CHAND 
PARASHAR: Will the' Minister  of 
SHIPPING  AND TRANSPORT  be 
pleased to state:

(a) whether there is any proposal 
to have additional National Highways 
during the Fifth Five Year Plan; and

(b) if so, the loads proposed to be 
developed  as  National  Highways* 
along with the States in which they 
are located?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  SHIPPING  AND 
TRANSPORT  (SHRI  DALBIR 
SINGH): (a) and (b). Owing to fin
ancial constraints the Government are 
not considering any proposal for in
clusion  in  the  National  Highway 
System at present.

PROF. NARAIN CHAND  PARA
SHAR: Sir, in view of the fact  that 
the current year’s plan allocation has 
been increased by 31 per cent over the 
previous year, may I know from the 
hon. Minister  whrthei there is any 
hope that new additional highways 
would be included in view of the fact 
that the plan allocations are being 
increased from year to year? in view 
of the increase In the additrenal plan 
allocations, should they noi be reflect
ed in the Minister’s Statement in the 
matter  of  havmtj  additional  new 
National Highwavs”’

SHRI DALBIR SINGH' Regarding 
the new National  Highways,  it lias 
been said in +his House &s well as in 
the other House so many times that 
for the present the new additions are 
being kept in abevanoe due to non
availability of £unds.  At this stage, 
only those works  which have split 
over from the ̂ ourth Plan are going 
on.

PROF. NARAIN  CHAND PARA
SHAR: This yêr in the Plan there is 
en increase of 31 per cent in alloca-
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over the previous year. Would 
not the Minister take up this case and 
ask for new additional highways in 
view of the increase in the plan allo
cations?

THE MINISTER OF SHIPPING  Si 
TRANSPORT (DR. G. S. DHILLON): 
Mr.  Speaker,  Sir, I  mentioned  it 
earlier also that new construction is 
in abeyance.  We maintain  whether 
there is 31 per cent increase or 100 
per cent increase in the plan alloca
tion, unless that condition is ievoked, 
there is no chance  of  any further 
construction.

DR. H. P. SHARMA:  Among the 
factors considered  for  declaring  a 
road as national highway security and 
defence considerations are  supposed 
to be high on the list. Jaipur is the 
focal point of our communication net
work for the  western border of 
Rajasthan which extends to 750 miles. 
There are two roads connecting Delhi 
to Jaipur. One has been accepted as 
national highway and the national 
experts <tn defence  have advocated 
that there must always be kept an
other alt«mative. The road is already 
there which  connects  Jaipur  via 
Alwar. The only question i" of main
taining it.

DR. G. S. DHILLON-  As I  have 
already stated if it is a national high
way we will certainly maintain it but 
if it is a State highway then it is not 
possible,
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Production of Alumina

*348. SHRI  SHANKERRAO  SA
VANT: Will the Minister of STEEL 
AND MINES be pleased to state the 
annual requirement of alumina  and 
its production in the country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINKS 
(SHRI SUKHDEV PRASAD):  The
requirement of alumina to meet the 
aluminium metal  production during
1975-76 is about 393,000 tonnes.  For
1976-77 the requirement of  alumina 
would go up to about 480,000 tonnes 
for anticipated metal production  of 
240,000 tonnes.

SHRI  SHANKERRAO  SAVANT: 
Sir, my question has not been under
stood. I want to know the figures of 
indigenous production for alumina and 
import of aluminium.

THE MINISTER OF STEEL AND 
MINES  (SHRI  CHANDRAJIT 
YADAV): Sir, we are not importing 
alumina at ill.  We  a»e  exporting 
alumina.

SHRI SHANKERRAO SAVANT: I 
want to know why Ratnagiri project 
for alumina is being  shelved  from 
year to year

SHRI CHANDRAJIT YADAV: To
day in this country we have already 
the capacity of 6 lakh tonnes of alu
mina per year. We have also planned 
for production of alumina nnd alumi
nium keeping in view the needs o* 
the country by the end of the century.
I am glad to tell the hon. Members 
that our country has  become self- 
sufficient in production of aluminium 
and as the finances permit us we will
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taka up the Ratnagiri plant. It is very 
much alive but it depends on the 
availability of resources.

DR. MAHIPATRAY MfiHTA:  Sir,
the Minister has said that they are 
planning to produce alumina. Plenty 
of bauxite is  lying  unexplored  in 
Gujarat and an  alumina  plant was 
proposed to he sat-up there. I would 
like to know what stage has it reached 
uptil now.

SHRI  CHANDRAJIT  YADAV: 
Continuous efforts and steps are being 
taken to explore bauxite in different 
parts of the country.

SHRI CHANDRAJIT YADAV: The 
hon. member has mentioned a parti
cular part of the country. An assess
ment has already been  made.  The 
question is when it will be utilised. 
As I said earlier, it depends on the 
availability of resources.

DR. MAHIPATRAY MEHTA:  An
alumina plant  was  proposed  over 
there.

MR. SPEAKER: financial resources 
permitting, it would be taken up that 
is what he said.

SHRI VEKARIA: May I know whe
ther the Gujarat  Mineral  Develop
ment  Corporation  had  sent  their 
application to produce  alumina  by 
their own resources, and that too with 
an  export  obligation7  If so, is it 
under consideration7

SHRI CHANDRAJIT YADAV: All 
those applications which are sent are 
under consideration.

Visit by Foreign Minister of Sweden

*350. SHRI 1SHAQUE SAMBHALI: 
SHRI SHIV ICUMAR SHAS
TRI:

WiU the Minister 0f  EXTERNAL 
AFFAIRS
be pleased to state:

(a) whether the Foreign Minister of 
Sweden visited India recently and had 
discussion with the Foreign Minister 
and other Ministers; and

(b) the agreements entered into?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS* 
(SHRI BIPINPAL DAS):  (a)  Yes,
Sir.

(b) The Foreign Minister of Sweden 
had detailed and wide ranging discus
sions with us on various aspects  of 
Indo-Swedish relations  as  well as 
international  issues  of  mutual 
interest.  While  no  specific agree
ments were entered into, the  Indo- 
Swedish Joint Commission, which was 
set up in 1972 to promote economic, 
industrial and technical  cooperation 
between the two countries, is likely 
to meet later this year when the 
possibilities of further strengthening 
bilateral cooperation will be discuss
ed.
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SHRI BIPINPAL  DAS:  I  have
already said that the Joint Commis
sion is going to meet in autumn this 
year.  Meanwhile, no progress has- 
been made.
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SHRI BISHWANATH BOY: In view 
Of the talks  between the Foreign 
Minister Of Sweden and Indian Minis* 
ters, is there any chance of increase 
in trade between the two countries?

SHRI BIPINPAL DAS:  Yes,  this
matter also has to be discussed when 
the Joint Commission meets.

Production In Hindustan Copper Ltd.

*353. SHRI  JAGANNATH MISH- 
RA: Will the Minister of STEEL AND 
MINES be pleased to state:

(a)  whether  the  production  in 
Hindustan Copper Ltd. has been higher 
this year; and

(b)  the production during the last 
three years, year-wise?

THE DEPUTY MINISTER IN THE 

MINISTRY OF STEEL AND MINES 

(SHRI SUKHDEV  PRASAD):  (ft)

and (b). A Statement is lead on the 

Table of the House.

Statement

(a)  and (b). Yes, Sir. The produc

tion in Hindustan Copper Limited has 

been higher this year.  Production 

statistics for the last three years and 

also for 1975-76 are furnished below:

it Tonnes)

SI. No.  Year 1 Copper Ore Blister  Wire Bars
Copper

I 1912-13 12,596 8,385

2 1973-74 12,899 8,515

3 1974-75 15,801 8,530

4 1975-76
(upto 20-3-1976)

19,19,949 22,409 12,437

$ 1975-76
(estimated for full year)

19j70,000 23,400 12,700

6 Percentage increase or 5 over 3 .  . 28% 48% 49%

SHRI JAGANNATH MISHRA: The 
Minister has been \rery kind to give 
detailed information in his statement, 
and he deserves thanks. But I cannot 
resist the temptation of knowing from 
the Minister whether there was no 
production of wire bars at the Khetri 
copper complex.  If no, why not?

THE MINISTER OF STEEL AND 
MINES (SHRI  CHANDRAJIT  YA- 
DAV); As the hon. member will see 
from the statement, even in respect 
of wire bars, this  year’s production 
was 49 per cent over  last year’s. 
There were wme teething troubles in 
the Khetri plant.  These are  being 

taken care

SHRI  JAGANNATH  MISHRA: 
What was the production  of silver 
metal at the Indian Copper complex 
from the newly-commissioned  pre
cious metals?

SHRI CHANDRAJIT YADAV: This 
is a different question; I need notice.
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Procedure for Payment «f C<mtritra- 
*tan wrier BSI Seknte

*354. SHRI N. K. SANGHI: Will the 
Minister of LABOUR be pleased  to 
state:

la) whether Government have gone 
into the aspect  of simplifying the 
procedure for payment of conti ibution 
under  Employees  State  Insurance
scheme for the benefit of the emplo
yees as well as the employers; and

(b) if so, the outcome thereof?

THB  MINISTER  OF  LABOUR
(SHRI  RAGHUNATHA  REDDY):
(a)  and (b). The Employees State 
Insurance Scheme Review Committee, 
1966 had gone into the procedure for 
collection of contributions and recom
mended that the present  system of 
collection  of  contribution  through 
contribution stamps  should  not be 
given up.  Nevertheless,  the search
lor a simpler system should continue 
and the O&M Division of the Corpora
tion should concentrate on it. Accor
dingly, the Corporation is stated  to 
have introduced an alternative system 
for payment of contributions through 
cash in lieu of the  requirement  of 
affixing contribution stamps by  the 
employers on contribution cards  m 
Delhi, On an experimental basis. If 
the new system proves successful, it 
will be extended to  other regions 
also.

SHRI N. K.  SANGHI:  The hon.
Minister drew our attention to  the 
recommendations 0f the 1906 Review 
Committee.  Since 1966 much water 
h#s flown down the Ganges. May I 
know from the hon. Minister that m 
view of the Emergency, what has the 
Ministry done to streamline the pro
cedures.  I am only sorry that  the 
hon. Minister himself has not seen the 
working of this procedure and system. 
May I know if the government had 
obtained information of systems pre
valent in other countries  like  the 
UHited Kingdom and are going to do
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something to improve the system hwr& 
which is time-Consuming and,  atyv 
labour consuming and is also creating 
a lot of difficulties.

SHRI  RAGHUNATHA  REDDY: 
The steps taken by the ESIC for the 
purpose of speeding up the work and 
reducing delay are <a& follows: The
Act was amended in 1966 and it came 
into force in 1967-68;  thereby  the 
calculation of the rate of contribution 
was made less complicated by provid
ing that the contribution for the first 
wage period will apply for the whole 
of the  contribution  period  of six 
months; secondly, by the abolition of 
chapter VA in July  1973 the  em
ployers* special contribution had been 
done away with and one consolidated 
stamp representing both  employers’ 
and employees’ contribution is alone 
to be affixed; thirdly, we have libera
lised the use of franking machines by 
employers thereby  minimising  the 
stamping system and fourthly,  the 
system of having three sets A, B, C 
every alternate month facilitates uni
form flow of work for the employer, 
the local offices 3nd medical officers. 
This also facilitates bringing into the 
scheme workers  who  come  under 
insurable employment at intermediate 
stages to get full benefits at 1he shor
test period.  As I mentioned in the 
answer, a Pilot scheme has been intro
duced in Delhi and if it works out 
well, it could be extended to  other 
areas also.

SHRI N. K. SANGHI: I do w>t think 
the pilot scheme is going to work. The 
whole problem is whether you  are 
going to chance the slab-system  to 
percentage system.  If you do so the 
whole thing will be streamlined and 
work will also be reduced for all 
concerned.  May  I  know whether 
you arq thinking on radical lines? 
Will you set uo a committee to go into 
this particular aspect to simplify the 
work?

SHRI RAGHUNATHA REDDY: We 
are not opposed to any suggestion that 
would help tts speed up the work.

Oral Anmm  ge
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Certainly I can discuss with the hon. 
Member and see whether  his ideas 
would1, work.

SHRI RAJA KULKARNI: Since the 
medical benefits are related to  the 
period of contribution, it affects them 
because of the time taken for deduc
tion at source and depositing it at the 
ESIC. How much time-gap is involved 
in this?  Are not the workers likely 
to lose because this period would be 
going out of their benefit period?

SHRI  RAGHUNATHA  REDDY: 
That is why we have provided a 
simplified way in which money is to 
be collected on  an  average basis; 
therefore the time lag also would be 
reduced.

SHRI DINEN BHATTACHARYYA: 
While the government are trying vari
ous methods  including  some  pilot 
schemes m Delhi, may I know whether 
the arrears due from different  com. 
?anies are mounting up, year  after 
rear?  Have any positive steps been 
Laken in this regard while  making 
the procedures simple in respect  of 
collection, so that employees who con
tribute may not suffer on account of 
the fault of the employer-??

SHRI RAGHUNATHA REDDY: The 
flict had been  amended and  penal 
provisions had been introduced  We 
have also  increased  the  coverage 
Necessary steps  are  being  taken, 
nspite of that some sick mills which 
tiave been taken over have  to pay. 
rhese are some of the problems that 
are being looked into

Extra Department Employees

•355. SHRI VAYALAR  RAVI- Will 
the Minister of  COMMUNICATIONS 
be pleased to state whether Govern
ment are considering to make  extra 
departmental employees into xegular 
service?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF COMMUNICATIONS 
(SHRI  JAGANNATH  PAHADIA):

There is no such proposal under con
sideration for the wholesale absorption 
of Extra Departmental employees into 
regular service.  Extra Departmental 
employees are, however, given certain 
perference for absorption  as regular 
employees provided they fulfill certain 
conditions.

SHRI VAYALAR RAVI: S0 far as 
the Extra Departmental Employees of 
the Communication Ministry are con
cerned, there are about 3 lakh emplo
yees. This is  about  50 per cent of 
their total employees  I  understand 
that these employees  are getting a 
minimum salary of Rs. 80 pm. i.nd a 
maximum salary o£ Rs. 100 p.m which 
goes up to Rs. 150  I may also point 
out that these people are working for 
more than 8 hours a day. In this con
nection, I would like to mention that 
Madan Kishore  Committee’s Report 
was out m 1971. Oi course, it is not 
favourable to the employees, I would 
like to know from the Hon’ble Minis
ter whether the Ministry has laken in
to consideration the number of working 
hours of these people while consider
ing the recommendations of that Re
port  These employees are living in a 
very  bad  condition. Whether the 
Ministry have accepted  any proposal 
from the employees while considering 
the recommendations of that Report?

SHRI JAGANNATH  PAHADIA-
First I would like to make it clear that 
these employees are not regular em
ployees  oi  the Government. The
Hon’ble Member has in the beginning 
mentioned that they are Extra  De
partmental Employees.

SHRI VAYALAR RAVI But you are 
exploiting them.

SHRI JAGANNATH  PAHADIA:
Whether we are exploiting them or they 
are exploiting  us, that is a different 
question to be considered.  Secondly, 
hon. Member has mentioned that the 
number of employees is about 3.0 lakhs. 
It is not  correct. It  is two lakhs. 
Thirdly, the hon. Member has mention- 
ed that the employees work for about 
8 hours a day. It is not a fact. They 
work for about 3 to 4 hours a day.



SHRI VAYALAR  RAVI: No, Sir, I 
can prove it.

SHRI JAGANNATH 1PAHADIA: The 
maximum pay they receive is also upto 
Rs. 155.0 p.m. The report oi the Ma- 
dan Kishore Committee has been con* 
sidered by  the  Government and as 
proposed by that Committee,  many 
facilities are being given to these em
ployees.

SHRI VAYALAR  RAVI: I can tell 
the Minister that  they are working 
very hard and they are being exploiter! 
by the Inspectors. They have to do 
all the household duties of the Inspec
tor. I know three or four cases. They 
are in a  very  pathetic  condition. 
Moreover, Madan Kishore Committee 
has recommended gratuity to these em
ployees. That has not been given to 
them. Only recently Rs. 20.0 has been 
added and it comes  to Rs. 150.0 now. 
Do you think that anybody can live 
in these hard days with a salary of 
Rs. 150.0 per  month? What is pre
venting you from giving the minimum 
pay-scale which has been fixed under 
the rules?

THE MINISTER OF COMMUNICA
TIONS  (DR.  SHANKER  DAYAL 
SHARMA): What is preventing us from 
giving the minimum  pay-scale is a 
different point because it is a none.v 
question. Secondly, the hon. Member 
has missed the main point of the Extra 
Departmental  Employees. The  first 
and the foremost condition is that he 
should be employed elsewhere. Then 
only he can be employed as E.D.E. It is 
specifically provided. It is necessary 
that they should have been in employ
ment and that they should have othei 
sources of income. That  is the pri
mary condition. They cannot be em
ployed here unless  they have other 
sources of income. But they are re
gistering themselves under a false pre
tence by saying that they have other 
work. They get into  the work and 
then they ask for more. So far as the 
time is concerned, I would say that 
they are not regular post-offices  or 
branch post-offices having more than 
five hours work.  If they have more
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than five hours work we make them 
a sub-post offices with a regular Post 
Master and a regular messenger.
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PROF. NARAIN  CHAND PARA- 
SHAR: In xiew of the large number of 
EDEs and his drive to open more pest 
offices in rural areas, would he consider 
the improvement of the proredure for
the employment of these EDEs, i.e., re
gularising their services?  At present 
they can only he recruited as postmen 
provided they  have  put in 3 years 
service already. In  view ol the iact 
that many  matriculates  and other 
qualified people are working as EDBOs 
and EDSOs, would it be possible for 
him to assure  the  House that such 
among them as are matriculates would 
be given some relaxation in the service 
period and they would be recrui'eJ as 
clerks or to other higher posts clepend- 
in on their qualifications and experi
ence?

DR. SHANKER DAYAL SHARMA: 
We are usually opening more branch 
post offices. As  the  hon. member
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1snow*, utter a simple examination, 
when them an posts oi postmen, they 
are appointed. So far as post masters, 
sub-post master® and  branch post
masters are concerned, as I said, the 
condition is that  they  should have
other sources of  income. So, Me do
not expect them to go in for it. But if
they want, age concession is given to 
them and they have to  appear at the 
examination.

SHRI S. M. BANERJEE: THe working 
condition of EDEs is  worse than the 
present Ministers! May 1 know whether 
it is a fact that whereas the P&T em
ployees got 8 instalments  ol DA, the 
EDEs have not been  given any DA 
although promises were given both at 
the JCM meeting and outside?

DR. SHANKER DAYAL SHARMA: 
The payment of DA  is not in their 
conditions of service. The question of 
pay and  allowances  does not arise. 
Only every two years  we review it.
Recently they have been given an in
crease m their salary. They are not 
entitled to DA whatsoever

34

D&. SHANKER DAYAL SHARMA: 
The whole idea is, they are not regular 
employees of the  government. They
are part-time  employees. The huf** 
condition is, they should have other 
sources of income.

Iron Ore Production In NMDC Mines

*356. SHRI ARJUN  SETHI: Will 
the Minister of STEEL AND MINES 
be pleased to state:

(a) the total production of iron ore 
in tonnage year-wise in NMDC mines 
for the last three years;

(b) whether the supply of iron ore 
to the steel plants was not adequate 
during the period; and

(c) if so, the specific steps taken to 
improve the production of iron ore?

THE DEPUTY MINISTER IN THE 
MINISTRY OP STEEL AND MINES 
(SHRI SUKHDEV PRASAD): (a) to
(c). A statement is laid on the Table 
of the House.

SHRI S. M BANERJEE: What is the 
increase given to them?

Statement

(a) The tctal production in the mines of NMDC during the last three years 
and the current year was as under:—

(In Lakh Tonrej>)

Mine* 1972-73 1973-74 1974-75 1
(Upto Feb. *76

i. Bn’sdila M t 's
(Dip̂it N3. 14} 37*36 43*33 38-66 44*36

2. Kinbir̂ M nes  . • 5'3* 6*98 ii’Sz 14*84

(b) N'̂Sir. ThewpplY of non ore to the Steel Plarti was adequate dun gtnepeiiod.

(c)  Doesrotari-e.
SHRI ARJUN  SETHI: In reply to 
part (b), the Minister has stated that 
the supply of  iron  ore to the steel 
plants was adequate during this period. 
May I know what was the original pro
gramme of supply of iron ore to the 
public sector  steel  plants at Bhilai, 
Durgapur, Rourkela and Bokaro during 
tine last three years which I have men

tioned in my mam question and what 
was the actual receipt of iron ore by 
these steel plants dunng this period1'

THE MINISTER OF  STEEL AND 
MINES (SHRI  CHANDRAJIT YA- 
DAV): The question was whether the 
steel plants were  getting necessary 
iron ore or not.  We have said that

164 LS—2.
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they are getting  adequate iron ore 
supply «ad there has been no difficulty 
at all Rather we have a difficulty of 
over-production. We are meeting tbe 
requirements of all the States.

Transmitting Micro-Wave Signals 
to Spacecraft in Orbit

*357. SHRI  PARIPOORNANAND 
PAINULI* Will the Minister of COM
MUNICATIONS  be pleased to state 
whether a device has been developed 
m the country, to transmit micro-wave 
signals to the spacecraft xn orbit and 
that the equipments of the same are 
being installed in Dehra Dun9

the deputy minister in the
MINISTRY OP  COMMUNICATIONS 
(SHRI  JAGANNATH  PAHADIA) 
Transmission of nrcro-wave signals to 
spacecraft m orbit involves a combina
tion of several devices Capability now 
exists m the country  to manufacture 
some of these devices,  and these are 
being installed m the  Satellite Eatth 
Station at Dehra  Dun for handling 
international telecommunication traffic

SHRI PARIPOORNANAND t»AINU 
LI May I know at what  altitude the 
ndcro-wave signals to the spacecraft 
will be transmitted? By which date 
the satellite is  expected  to be  in 
ope rtion and what will be Its total 
cost’

SHRI JAGANNATH PAHADIA The 
total cost will be about  Rs 10 crores 
and It will come into operation by the 
middle of 1976

SHRI PARIPOORNANAND ÂINU- 
LI Whether this satellite system will 
have direct tele-communications with 
Soviet Union? In view of the advance 
technology that has been developed by 
our engineers, how many spacecrafts 
are proposed to be m operation 1 y the 
end of the Fifth Five Year Plan and 
what will be their total cost*

THE MINISTER OF COMMUNICA
TIONS  (DR  SHANKER  DAYAL

SHARMA): We do not tev»*qr aafe*. 
lite Ws. wife tbe SovUt tfofe*. ft, 
have link with the tfteiMatffaiba we aftt 
going to put up Toposeatter which will 
cost about Rs.  4 crores. So far a* 
other spacecrafts are  concerned, that 
does not relate to my Department. I 
am only concerned with the tele-com
munications through satellite.

Restructuring of H.S.L.

•858 DR RANEN  SEN  Will the 
Minister of 'STEEL  AND MINES be 
pleased to state

(a)  whether restructuring of  the 
Hindustan Steel Ltd has been finalis
ed; and

(b) if so, broad outline thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV  PRASAD),  (a) 
Yes, Sir.

(b) The  broad  proposals are as 
under —

(i) Bhilai Steel Plant and rfourke- 
la Steel Plant (including Ferti
lizer Plant at Rourkela) and 
Alloy Steels Plant at Darga- 
pur will become three separate 
and independent  companies 
with their  own  boar-is of 
management  Durgapur Steel 
Plant will also be a separate 
company with its own osard of 
management but will continue 
as  the  residual  Hindustan 
Steel Ltd  All  these compa
nies will be fully owned sub
sidiaries of Steel Authority of 
India Ltd

(li) The Coal Washenes at Dugda, 
Bhojudih and Patherdih will 
be  transferred  to Bharat 
Coking Coal Limited.
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DR RANEN ASM, TW* de-certraL 
eatlon is giving more  powers to tbe 
tfyrts. Maj? X know what would hap
pen to the HSL Office at Ranchi and 
'Culcutta9 How the employees will be 
accommodated at Ranchi and Calcutta9

THE MINISTER OP  STÊL AND 
"MINES  (SHRI  CHANDRAJIT YA- 
DAV)  The employees buildings and 
•other assets at Ranchi wall be transfer
red to Mecon and Calcutta  will also 
come under SAIL  Now it has been 
settled that all the employees will be 
accommodated and they will be given 
option whether they will like to go to 
Mecon or other  organisation under 
which they will have to work Ihere 
fore these things have been taken care 
of  No employee will  be caused any 
further difficulty  He  will be f,iven
the option to choose  the place of his 
choice under which  this organisation 
will function

DR RANEN SEN In the statement 
it appears that a little difference has 
been made between  Durgapur Unit 
and other Units  What is the reason 
behind making this differentiation’

SHRI CHANDRAJIT YADAV  In
actual practice there is no d fference 
because already the HSL Company is 
in existence and for other plants there 
will be separate  companies  There 
fore Durgapur will remain functioning 
in the name of HSL it will be residual 
HSL and there will be no difference 
Durgapur will also  have a reparate 
board of management and will have a 
separate company and its own head
quarter  Therefore there will be ro 
difference in effect

MR SPEAKER  Question Hour is 
over

WRITTEN ANSWERS TO QUESTIONS 

Kudremukh Ore Project

*341 SHRI Y ESWARA REDDY 
Will the Minister  of  STEEL AND 
MINES be pleased to state

(a)  the progress so far made on the 
works of the Kudremukh Ore Project; 
and

(b)  when the Project is expected 
to be completed?

THE MINISTER 07  STEEL AMD 
MINES  (SHRI  CHANDRAJIT YA
DAV) (a) The progress; made so far 
op the works of the Kudremukh iron 
Ore Project is as under —

(1) A Sale Contract for the sale and 
purchase of 150 million tonnes jI iron 
ore concentrates  from  Kudremukh 
was signed at  Tehran  on the 4th 
November  1975 between the Steel 
Author ty of India  Ltd and the Na
tional Iranian Steel  Industries Com
pany Ltd of Iran  A Financial Agree* 
ment for the loan of U S $ 630 million 
to be given by Iran for  financing the 
cost of the Project was also signed on. 
the same  date  between  the cteel 
Authority of India Ltd and the 1 npe 
nal Government of Iran  An advance 
payment of U S S 100 million as pro
vided m the aforesaid Financial Agree 
ment wis received on the 24th Febru
ary 1076

(2) Ail necessary  steps have beeu 
taken to incorporate  a new wholly 
owned Government Company in early 
April D76 for the implementation of 
the Prcject

(3) The first phase of negotiations 
with tte international companies fiom 
whom proposals had  been received 
offering their  services  to work as 
mining associate and/or engineer con
st ructoi has been  completed  Their 
revised offers in the light of d scuft- 
sions held are expected by the middle 
oi April 1976

(4) Testing of raw materials and 
other tests to firm up the process 
parameters are proceeding continuous
ly on the pilot plant at the Kudremukh 
site

(5) Ihe temporary approach road to 
the Project site from Kalsa to Mallesh- 
wara is being improved, and is expect
ed to be completed before June 1976 
enabling access to the site during the 
coming monsoon
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(6) 1 Preliminary work  on *he per- 
tnaoenf road between  Padubidri and 
Mallesbwara baa already commenced 
and tbe work is expected to be complet
ed by early 1978.

(7) Arrangements  for  temporary 
power supply have been made with tbe 
Karnataka Electricity Board.

(8) For the permanent power supply, 
survey work has already commcnced’ 
for tbe new transmission line. Work 
has also commenced  on the Chakra 
Diversion Project  for the permanent 
power supply.

(9) The defllgn  work in resnect of 
development of Mangalore Port is in 
hand and the port is expected to be 
ready, when required in 1980.

(10) The Hindustan Steelworks Can*
struction Ltd., have made a preliminary 
survey of the civil engineering works 
that would have to  be done in the 
earlier phases of the  Project They 
have also been involved in the matter 
of construction of temporary housing 
that will be required at the Kudremukta
site for  technical,  managerial and
other operators.

(11) Action has been taken for the 
construction of a Bailey bridge across 
the river Bhadra. The bridge is ex
pected to be ready  before the coming 
monsoon.

(b)  Tbe Project is  expected to be 
completed in 1980.

Seamen's Demand

*344. SHRI A. K.  GOPALAN: Will
the  Minister  of  SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the  Indian  seamen 
have demanded  a  complete set of 
articles of agreement prior to resump
tion of every sea voyage; and

(b) if ao, whether Government are 
considering the proposal to ensure the 
implementation of this demand?

THE MINISTER OF SHIPPING AND 
TRANSPORT (DR. & S. DH*LLON)s 
<a) No demand for supply of a com
plete set of Articles of Agreement prita- 
to commencement of every voyage has 
been received by  Government. It Ur 
added, however, that  the Articles of 
Agreement are signed by tbe crew and 
a copy thereof exhibited at a prominent 
place on the ship as  required under 
Section 107 of the Merchant Shipping 
Act, 19581

(bX Does not arise.

French Warships in Indian Deem

*346. SHRI SHASHI 8HUSHAN: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether it came to the notice 
of the Government that France has 
sent two more warships  equipped 
with  anti-aircraft  rockets and shit> 
to ship missile to the Indian Ocean;

(b) whether earlier also France had 
sent two  sub-marines to the Indian 
Ocean; and

(c) the  reaction  of Government
thereto? , (

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (*) and (by. 
Government have seen pres? reports to 
this effect.

(c)  In consonance with  its  well- 
known position, the Government  of 

India considers the establishment  of 

foreign military bases and the build

up of foreign forces in the Indian 

Ocean contrary to the U.N. resolutions 

on the subject and to the express de

sire of the overwhelming majority of 

the littoral and hinterland States of 

the Indian Ocean.
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germanent Secretariat at Non-aligned

*349. SHTEE CHINTAMANI  PANI- 

GEAHI: Will the Minister  of  EX- 

TEBNAL AFFAIRS be pleased to state:

<a) whether a proposal has come to 

wt up a permanent Secretariat of the 

non-aligned nations;

tb) it so the broad outline* of the 

proposal; and

(c)  whether  the Government of 

India have agreed to such a proposal?

THE DEPUTY MINISTER IN THE 

MINISTRY OF EXTERNAL AFFAIRS 

<SHRI BIPINPAL DAS): (a) and <b). 

Though interest has been expressed by 

some non-aligned countries, no formal 

proposal has so far come up at  the 

non-aligned conferences for setting up 

a permanent Secretariat.

(c)  The Government of India  will 

examine any concrete proposal if and 

when it may come up. In its present 

view, the Government does not con

sider such a permanent  Secretariat 

necessary in the interest of the non- 

aligned movement.

Reservation of seats for SC/ST in 

Medical Colleges

*351. SHRI S. M. SIDDAYYA: Will 

the Minister of HEALTH AND FAMI

LY PLANNING be pleased to state:

(a)  whether reservation ot seats for 

admission to the Medical  Colleges 

under the control of or aided by the

Central Governmenthaa been made 

lor the Scheduled Castes and  Sche

duled Tribes; and

(b) whether such reservation  has 

"been made in Jawaharlal Institute of 

Post Graduate Medical Education and 

Research, Pondicherry?

THE MINISTER OF HEALTH AND 

FAMILY PLANNING  (DR. KARAN 

SINGH): (a) and (b). Reservations for 

4he Scheduled Castes and Tribes have 

been made for admission to M.B.B.S. 

Course in the  medical  institutions 

under the Central Government except 

the J.N. Medical College, Aligarh.

Steep Rise in Number of Jobless

*352. SHRI INDRAJIT GUPTA: Will 

the Minister of LABOUR be pleased to 

state:

(a) whether Government are aware 

that there is a steep rise in number of 

'jobless in Punjab, Madhya  Pradesh, 

Kerala, West Bengal and Bihar; and

(b) what steps Government proposes 

to give employment to these unemp

loyed people?

THE  MINISTER  OF  LABOUR 

(SHRI RAGHUNATHA REDDY): (a) 

Precise estimates in regard to the num.; 

ber of jobless are not available. 'The 

available information relates to  the 

number of job-seeker̂ (all of whom 

are not necessarily unemployed) on the 

Live Register of Employment E*. 

changes which was as follows during 

the last three years (1973—75):
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(Figu*$fc in lakh*)

State
Number of fob-sedoers on the Live Register of Etn- 

pioyment Exchar ges at the erd of ye**

1973 *974 1975

Punjab . 2* 05 a* 5* 2*96

Madhya Pradesh . • 4*24 4'33 4-70

Kerala 5-24 5*88 6*91

West Bengal • 15*66 16* 10 I7*ii

Bihar • 11*41 9*86 10*52

♦Excludes figuiei n respect
Bureaux.

(b) Bulk of employment opportuni
ties to the unemployed would be pro
vided during the Fifth Five Year Plan 
through the implementation of  Plan 
programmes in different sectors, such 
as agriculture, irrigation, power gener
ation, command area development of 
major irrigation  systems, small and 
medium  mdustries,  social  services, 
trade, commerce and  other tertiary 
and allied  activities.  Under the 20- 
Point Economic Programme,  one  of 
the measures taken to increase employ, 
ment opportunities for educated young 
people is the vigorous implementation 
of the Apprentices Scheme, including 
the graduate engineers and diploma- 
holders.

Nepal-India Antl-Malarla  Coordina
tion Conference

*859. SHRI RAGHUNANDAN LAL 
BHATIA:  Will  the  Minister  of 
HEALTH AND FAMILY PLANNING 
be pleased to state:

(a) whether  Nepal-Indie  anti- 
Malarla  Co-ordination  Conference 
was held in January, at Kathmandu;

(b) if so, whether W.H.O. had sent 
any message regarding its  plan  to 
fight malaria; and

(e)  if so, the salient features there
of?

Employmei t Irfomatici  u d Gtlii qc

THE MINISTER OF HEALTH ANI> 
FAMILY PLANNING  (DR. KARAN. 
SINGH): (a) Yes, Sir.

(b)  and (c).  Regional  Director, 
World Health Organisation lor South. 
East Asia sent a message, the salient 
points of which are given in the State
ment placed on the Table of the Sabha. 

Statement

The following are the salient points- 
mentioned m the message  received 
from the  Regional  Director, World? 
Health Organisation for  South  East 
Asia:—

1. Reasons for the recent set-back to
the  Malaria  Programme were- 
mentioned.

2. He expressed serious concern in
regard to the deteriorating situ
ation intensified by the increas
ing resistance of vector to DDT; 
increase of P. falciparum cases 
and the extension of areas of 
resistance of P. falciparum to- 
ChloToquine.

3. He indicated  that the Regional
meeting to recommend  a suit' 
able strategy for  anti-malaria 
operations for the countries of 
the Region is to be organised in- 
April, 1978.

4. He expressed that a coordination)
Conference was a good  forum
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for tbe mutual exchange o| tech- 
nical  information  which will 
enable to  solution of ̂ num
ber of technical problems.

5. He expressed tine hope that the 
Coordination Conference would 
help establish mor* coordination 
and  cooperation ' m  fighting 
malaria in tĥ {legion.

Seif'Rescuers for Underground 
Mine Workers

•360. SHRI P. GANGADEB: Will the 
Minister of LABOUR be pleased to 
state whether instructions have been 
Issued to all  mine managements  to 
provide self-rescuers to underground 
mine workers?

THE MINISTER OF LABOUR (SHRI 
RAGHUNATHA REDDI): Instructions 
have been  issued to  all coal mine 
owners, agents and manager* by the 
Director-General of Mines Safety  to 
supply  self-rescuers to persons  em
ployed below  ground  in a  phased 
manner

Displaced persons in Rourkela

1744 SHRI  SHYAM  SUNDER
MOHAPATRA  Will the Minister of 
STEEL AND MINES  be pleased to 
state:

(a) whether the displaced persons in 
Rourkela area have been given suit' 
able jobs and house sites by now; and

(b) if so, their number and area of 
land given to them?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD); (a) and
(b). Government of Orissa acquired 
tend and handed over possession of 
it to  Hindustan  Steel Limited  As 
such the responsibility of rehabilitat
ing the families displaced on account 
of acquisition of land rested with the 
State Government.  However, 3,597

local  displaced  persons  have beep 
provided with  employment  in  the 
Rourkela Steel Plant as on 1-3-1978. 
Two rehabilitation colonies have bees 
established in the villages Jalda and 
Jhirpanl very close to the steel plant 
where a large number of displaced 
families have been settled.

Engagement of Casual Labour by F.C.I.
Namrnp (Assam)

1745  SHRI NOORUL HUDA:  Will 
the Minister of LABOUR be pleased 
to state whether the management of 
Fertilizer Corporation of India, Nam- 
rup (Assam)  have  been  engaging 
casual labour through contractors, for 
permanent nature of work as spillage, 
civil construction  and  maintenance, 
loading of wagons and sweeping and 
cleaning of the factoiy and town?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): The information 
is being collected and will be laid 00 
the Table of the Sabha in due course.
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International help for Family Planning

1747. SHRI SAMAR GUHA-  Will 
the Minuter of HEALTH AND FA
MILY PLANNING be pleased to state

(a) whether Government have re
ceived any international help in regard 
to the family planning projects during 
the years 1973-75;

(b) if so, facts thereabout; and

(c) the facts about such aids pro- 
posed during the year 1975-76?

THE MINISTER OF STATE IN THE 
MINISTRY OF  HEALTH AND FA- 
FILY PLANNING (CHOWDURY RAM 
SEWAK): (a) Yes.

(b)  and (c). A statement is laid on 
the Table of the House.  [Placed  in 
Library  See No LT-10595/751

Shipping Service to Nigeria

1748 SHRI C. K CHANDRAPPAN 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state

(a) whether the Western Shippers 
Association has requested Government 
for  regular  shipping  service  to 
Nigeria; and

(b) if bo, reaction of  Government 
thereto?

THE  MINISTER  OF  SHIPPING 
AND  TRANSPORT  (DR G  S 
DHILLON): (a) and (b). Government 
have had discussions with the Western 
Indian Shippers' Association and our 
national shipping lines on the problems 
pertaining to the provision of a re
gular shipping service to Nigeria in
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the face of prolonged detention of our 
ships at the Nigerian ports owing to 
severe port  congestion.  Some mea
sures for meeting  the  problem are 
being pursued through diplomatic as 
well as commercial channels.

Wf $ $*!<?

1749.  gqnt w   <rapmr :

wr ’ftajr'T tftr «rfr*nfr 29 âr-
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Use of Pin-Code system in Conunoni- 
oatlons

1750.  SHRI VASANT SATHE: Will 
the Minister of COMMUNICATIONS 
fee pleased to state:

(a) whether by and large the State
■and Central Government offices and 
•establishments and the semi-Govern- 
jnent organisations do not make use 
<of pin-code system in their communi
cations;  nr

(b) if so, what further steps have 
4x?en proposed to make the pin-code 
system more popular and acceptable 
not only among the Government offices 
tout also by the public in general; and

(c) whether any survey has  been 
•carried out to assess the use of pin- 
•code system of communication at im
portant centres in the country and if 
so, the results thereof?

THE MINISTER OF COMMUNICA
TIONS  (DR.  SHANKER  DAYAL 
SHARMA): (a) There is now greater 
tuse of Pin-code in Government and 
■semi-Government Departments.

(b)  <i) Inexpensive Circle Pin Code 
d̂irectories have been brought out. A 
ire-print of the All Indui  Pin Code 
4iirectory has also been issued.

(ii)  All stamps and seals used by 
the Post Offices are being gradually 
replaced with those showing the Postal 
Index Numbers.

(iii) The insertion of a “logo” on 
the PIN Code in Government adver
tisements has been started.

(iv) The Pin Code number ha* been 
shown on the name-boards of Port 
Offices and letter boxes.

(v) The Postmasters General have 
been asked to have talks in the local 
regional language delivered over the 
radio in the AIR’s programmes so that 
the public particularly in the rural 
areas becomes aware of the advantages 
of PIN Code.

(vi) The Quick Mail Service which 
is gradually being extended helps to 
popularise the use of Pin Code.

(vii) Bulk Mailers  are being ap
proached to utilise the  Pin Code in 
their mailing Lists.

(c)  Yes, Sir.  The  persentage  of 
Pin coded letters various from 5 to 30 
depending on the centres.

Purchase or Passenger Cargo Vessels

1751.  SHRI PRIYA  RANJAN DAS 
MUNSI. Will the Minister of SHIPP
ING AND TRANSPORT be pleased to 
state:

(a) the number of Cargo or Passen
ger vessels purchased up to Decem
ber, 1975 since 1971-72 Budget; and

(b) the total price of the vessels and 
the countries from which they were 
purchased?

THE MINISTER OF SHIPPING AND 
TRANSPORT flDR, G. S. DHILION).'
(a) 119 ships of all types (dry c'trgo, 
bulk carriers, tankers and passenger 
ships etc.).

(b) The total cost of these U0 ves
sels was Rs. 770.70 crores. The names 
of countries and the number of ships
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acquired from each country gre given below.-—-

SI.No. Country No. of
ships
acquired

I, i .  .  .  .  .  .    .i.

I. Thailard

a. GDR

3- West Germany

4- U. K.

S- Denmark

<5. France

7- Hongkorg

8.Sweden

9. Spain

10. Japan

ii.Norway

12. USSR

13- Yugoslavia

14- Rumania

15. Belgium

16.Panama

17. Finlai d

18.Holand

19. India

Deposits of Silver in M.P.

1752. SHRI RANA BAHADUR 
SINGH:

SHRI MARTAND SINGH;

Will the Minister of STEEL  AND 
MINES be pleased to state;

(a)  whether  according to  recent 
analysis carried out by the Geology 
Department of the A.P.S. University 
of Rewa, Madhya Pradesh there are 
large scale deposits of silver  around 
the headquarters of Sidhi District of 
Madhya Pradesh; and

Kb) if so, steps taken to carry out
• feasibility study to exploit the same?

13

7

17

z

i

5

3

12

»5

S

7

8 

7 

2 

I 

I 

I

II

THE DEPUTY  MINISTER IN IHEl 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV PRASAD), (a) and
(b).  Information is awaited from the 
State Government.

is**  amwft  vr*jr*%

1753. f**r : TOVT

*r?fV  3?tt%  im ̂  fV  :

(*r) rarefy

vft sppjiT  %  *r *rfw  sfawif

xftx trwrriNnf

W f ;
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(w) tfs  eft nnf

w f; iftr

(«r) 3?r tt tott  **rr srfa- 

f*p*rr I’

«n «ijriwr 5 s'wrtf («f- sisifrffc* 
vtf)  (*r)  $  (»r)

ffWT* vferpTTH, 194 7  fT#T?PR
*rcfte?r arsmrfaft $ ̂rafsra-  t i 

ifartfro forT*  (mftonr) frrsfcrer,
1976 %  ̂ 3ft?fr fTFTt ?m <TTfT5T
«R fa? arft % sr* s$r  fMm wft 

yfcFSTfr 'R tfV fafdTfa 
*ft?% a«rr srnrr fc?n ̂   srfa'3T*ft *ist 

«ft mf\  *wi> ^

sfk *m>r'T % «n* ffr sftr <Ttp?w 
'rfrfwrfasft % wr  «u# r̂art 

®g> Tt «ft «rfsrfqrq*r ¥> q-fVfg- § 

Tf?m xr*nfer srrct

11 *? *r*ftsnr frfirfsnnr 5 ̂rrsf, i 976 
% 5TT*|. §*rr «rr *ftr s?rJr ssfteR «re?t 

% sit* ir ̂ft̂Rrr «rsT ««rar yf I  i

srîi tJ feflr % >tstt

17 5 1 «ft *«<!>*  :

*fr xm fr̂Ttr «?ti :

«ft  ITT  :

WT *wra iftT WT* *Rfr ?Tf «r?fT% 

f»rr r̂ r f% 

(qr) qwr srirvr % farm vrit t 

qT̂  for *r»«n *,t wsr ot $ *rk 

•rcrr JTT5T ̂  fkm rwr vft <rar ?nmrr 

(«r) wt vwr % sfar *pt 

«nf%*jftaraTr *F̂fttrrTW*nwrr

% HftyW  %*T*T Vt iffaT 3fT̂ijT; tft*

(*) ** 'TOT  ̂ %■

*f *r sr* $$ jmftr m nvq vfm m

I  ?

*<irar *rhr sr * «ri ?*v if c* s*i 

(*■  *Kfil) : (v) *rw sfor 

$ St?5R f3J% % *ftf**qT5T, *TJTarW, 

t̂rTSPTR,  *TTpf HT?ft #

80 apf PPTt wVffT ST̂r  ̂fjpr srTfV 

ẑTfs Fh*¥ qrrq; »itr t i  ffr wsr 

Jr t)̂r*fr»m,  fvrv̂ m

«nf? wriffr   ̂ srsfra  farrff*T5T 

’TFhT TRT I I  Wir fî Tf 5pY  f̂ R 

ViT «R?TT fT VrlT SRTff % f̂t? 3̂0 

<?̂o «rrio ?tstt 7T»cr  «r« sfrt 

ĉf??f?r̂rT?nT?TTr 

5TT T|Y | I

(w)  ?nT5r  «rmr *3rfar ̂r4- 

% ̂ TT ft 3IT% % 5T?f f̂RTT f̂ T 3fT 

?T̂TT |  I

(»r)  (̂)  ̂?renf  ir

T?T-fT ^̂vTT n*fr 33frT I

Cost of production of Steel in Public 
sector units

1755 SHRI S R DAMANI Will the 

Minister of STE'EL AND MINES  be 

pleased to state

(a) the average cost of production 

of one tonne of steel in the different 

public sector units in the current year 

and the previous two years,

(b) how does it compare with the 

cost of production in major steel pro

ducing countries; and

(c) if studies are  undertaken  to 

economise on the cost of production,, 

the facts thereof?
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THE DEPUTY MINISTER XS THE 
MINISTRY OF STEEL AND MINKS 
(SHRI SUKHDEV PRASAD): (a) The 
average cost oi production of one tonne

Plain

Bhilai Steel Plart 

Durgapor Steel Plant 

Rourkela Steel Plant 

Bokaro Steel Plart

of saleable steel in the public sector 
steel plants during the yeatg ](#&•% 
1974-75 and 1975-76 (provisional)  is 
given below:—

(Rs. per tonne)

*973-74  1974-75  i97S-7<5
(Provisional)

887 979 1074

*495 1533 1466

1595 1754 1950

., 1817

(b) Information in respect of cost of 
.production is treated as  confidential 
by steel producers and is, therefore, 
not available.

(c) Within the limitations of escala
tions in the various cost factors over 
■which the steel plants have little con
trol, a number of steps have been taken 
in various areas to effect reduction in 
‘the cost of production  These include* 
better capacity  utilization,  improve
ment in consumption  norms, higher 
yield of finished products and better 
cash management and steel distribu
tion system.

'Search of Baggage of a Diplomat at 
Palam Airport

1756. SHRI HARI SINGH:

SHRI RAJDEO SINGH;

SHRI B. S. BHAURA

Will the  Minister of  EXTERNAL 
AFFAIRS be pleased to state.

(a) whether the baggage of a dip
lomat was searched at the Palam Air
port on the 29th February. 1976;

(b) whether the baggage  of  the 
•above diplomat had some contraband 
:articles; and

(c)  the  steps  Government  have 
proposed in the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
CSHRI BIPINPAL DAS>: (a) and (b). 
Yes, Sir.

(c)  A strong protest has been lodged 
with the Mission concerned and  the 
officers involvê In the incident have 
been withdrawn from the country.

Demand by Tamil Nadu Arya Vaidhya
Sala for removal of Sales Tax on 

Ayurvedic drugs

1758 SHRIMATI  PRAVATHI
KRISHNAN  Will  the  Minister ol 
HEALTH AND FAMILY PLANNING 
be pleased to state:

(a) whether Government are aware 
that the sales tax on ayurvedic pre
parations exists only in Tamil Nadu;

(b) whether  Tamil  Nadu  Arya 
Vaidhya Sala has demanded the re
moval of sales tax on ayurvedic drugs; 
and

(c) if so.  Government’s  reaction 

thereto?

THE MINISTER OF STATE1 IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (CHAUDHURY RAM



SEWAK): (a) ye*, sales tax is leviable 
Ayurvedic ^̂reparations in Tamil 

Nadu*

(b) Yes, a request has been received 
from Arya Vaidya Sala, Head-quarters 
Kottakkal, Kerala, tor reduction  in 
the sales tax

(c) The State Government are exa
mining the request
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Soper Tanker Oil Terminal project at 
Cochin port

1759  SHRI N SREEKANTAN NAIR 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state

(a) whether expenditure  sanction 
has been accorded for the construc
tion of Super Tanker Oil  Terminal 
Project at Cochin Port,

(b) if so, the facts thereof, and

(c) the total amount so far spent 
by way of advance action for  this 
Project?

THE MINISTER OF SHIPPING AND 
TRANSPORT (DR G S DHILION)
(a) No

(b) Does not arise

(c) Till February 1976 an amount 
of Rs 234 00 lakhs was spent by way 
of advance action on the Project

Loss due to pilferage in Itarai RMS.

1760  SHRI NITIRAJ SINGH CHAU- 
DHARY Will the Minister of COMMU
NICATIONS be pleased to state

(a) whether Itarsi Railways  Mail 
Service caused a loss of over 13 lakhs 
by pilferage during the last three 
years; and

(b) if so, the action taken thereon?

THE MINISTER OF COMMUNICA
TIONS  (DR  SBANKER  DAYAL 
SHARMA) (a) During the last three

years two cases of losses from tw6 in
sured parcels amounting to Rs. 7,00©/- 
were detected.

(b)  Both the cases were immediately 
reported to the Police Fifteen officials* 
who were arrested, were immediately 
suspended  Eight of these officials are- 
facing trial in the court of Law. Police 
investigations are still in progress in 
respect of the remaining seven officials.

Loans to bonded labourers

1761  SHRI MOHAMMAD ISMAIL. 
Will the Minister of  LABOUR  be* 
pleased to state

(a) whether Government have pro

vided loans to bonded labourers,

(b) the total amount given to them̂ 

"State-wise; and

(c) the number of labourers bene

fited, State-wise?

THE DEPUTY  MINISTER IN 1HE 

MINISTRY OF LABOUR (SHRI BAL- 

GOVIND VERMA)  (a) The  Central 

Government have laid  down broad 

guidelines for the economic rehabilita

tion of bonded labour  The State Gov

ernments and other concerned Agencies 

are taking necessary action according

ly

Most of the Nationalised banks have 
also formulated and are implementing 
schemes for providing financial assist
ance to released bonded labourers to 
take up some gainful occupation like 
agriculture, dairying, poultry, cottage 
industry, small  business etc  Under 
these schemes 100 per cent finance is 
generally provided without insisting on 
any margin or security on the basis of 
group guarantees  Wherever, borrow
ers are eligible for finance under the 
DIR Scheme loan is provided at 4 per 
cent interest and m other cases con
cessional interest rate varying between* 
10 per cent to 12 per cent is charged

1888 (SAKA)  Written Answers 5ft
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(b)  and (c). So far no such report 
£ha» been  received from any of the 
.'State Governments.

Faradeep port in need of Cargo berths

1762. SHRI D. K PANDA Will the 
Minister of SHIPPING AND TRANS
PORT be pleased to state

(a) whether Faradeep port is  in 
urgent need of two more cargo berths 
to cope with the fast increasing traffic; 
and

(b) if 8o, action taken thereon?

THE MINISTER OF SHIPPING AND 
TRANSPORT (DR G S  DHILION)
(a) and (b)  The need for additional 
cargo berths at Paradip Port has to be 
established on the basis of availability 
of adequate traffic  Paradip Port Trust 
have submitted a proposal for the con
struction of one more general cargo 
berth at on estimated cost of Rs 3 47 
crores This proposal is under examina
tion

Worker* participation in management 
of P&T Department

1763 SHRI  RAMAVATAR SHAS- 
TRI Will the Minister of COMMUNI
CATIONS be pleased to state

(a) whether Government are con
sidering to introduce workers’ parti
cipation in management in the P&T 
Department also under the 20-point 
programme introduced by the Prime 
Minister to raise efficiency,  produc
tion and economy in services; and

(b) if so the steps being taken in 
this regard?

THE MINISTER OF COMMUNICA
TIONS  (DR.  SHANKER  DAYAL 
SHARMA). (a) and (b)  The entire 
issue of workers’ participation in the 
P&T  Department  is under active 
examination.

irfantf % mt* ft toft $ 

wit Sf Fw fasraftar* wita*

1764. ft  f*w ‘wet’:

fqrT f**5T JTCft qrfr *r?n% ft wn *3*

fa :

(*p) tot fw wrfg-  % *pft

kft ft  a 5?r: ft $ fa

sf«riiRf % stott  srftwr

*rfw  *rf*«r*ar fwr fnrwraftquT

ssirsrcr **rrarr arr̂T;

(<*) wr ftrm tor qft wffif 

ft  *rf | ; tfrc:

(»t) jrf*fr,?r>?[5rqT«TTOr wtvr 

ft wr srfjrfâr | ’

fatar  if nft (ft fafar 

Trar) : (m)  few unfa Tfro?

% ĥt+̂ ripfto’%ffpr§ q«i> «rcfi?T 

3TrV ft I fsrair sreart ft %Ys 

fnrr  r̂sr «jof f̂eftor?T»r  %

f̂-wnxfi srfrraT* 'srerpr, jnfVnRta 

ci«rr ̂r*rf̂r f>nT*r ̂ srt  snm 

£   ̂srfha?!!

% farr xrf̂Piiq *tc<* farv̂T fn̂ St- 

SPTWT ??*5r?T«7  fat* «fTRT

I I

(q) vrrn=, srrta-

t  snsft  arf

SITRf  ̂ ft £  I

(»r) *rRcr grfrr srfta % gq1- 

>̂Fcr srfwr s ĉr-  t  i

Agreements with various countries on 
■dal, cultural and business affairs

1765  SARDAR  SWARAN  SINGH 
SOKHI: Will the Minister of EXTER
NAL AFFAIRS be pleased to state the 
agreements made with foreign coun
tries during last eight months m regard 
to social, cultural and business affairs?
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THE »UTY MINISTER IN 1HE 
SHNHSTRY OF XXTEBNAL AFFAIRS

(SHRI BIPINPAL DAS) A statement 
is attached

Afghanistan
Algeria

Gz~ch lilovakia

Iraq

Jordan

6. Maldwas 

7 Peru

8 Pol xnd

9. R mama 

10  Syria 

xi  Sjmi Kir j

Statement

Trade  & Payments Agreement signed on 3-9-1975 

Trade  Agreement sigred o'1 10-2-1976

Agteem*m for settleme t of _latm> a isi g from the devastation 0 
Pout d SterJirg  sig ed o 1 24-9-1975

C iltural Agreeme it for period  1-1 1976 to 31 iz-i977 ■> cnei  ot 
15-1-1976

(tj  Tiade &  tuô omic  Agreement sig ed on 24-2-1976 

u)  C-Utural Agreeme-i sigredon ij 2-m~6 

Civil  Aviation Agieeme t sig ed in  Iebruaiy 1976

(1)  Ba»ic Agree nent o1 Te h ica 
signed on  26-8-1975

isucnufk  Cooperadot

(«) Agreement for c0operatJor 11 t e fields ‘ f Scierce & 
Technology signed on 28-8-1075

Agreement for settlement of Jaim» in  ̂g trô  ct al atio  of th« 
Pound btreh gon 18-11-1967 sig edon 5 12 1975

Tia caidPajmc ts Agree ne t for 1976-83 sig ed on 10-12-197!

Ciltural Agieenent Mg ed   13 ”-ic75

>.gre n* t ji S.iea e & ft 1 oog w0 eio 5 3-1976

Statement by Pakistan Minuter  re
garding negotiations with India

1766 SARDAR MOHINDER SINGH 
GILL

SHRI JANESHWAR MISRA

Will the Minister  of  EXTERNAL 
AFFAIRS be pleased to state

(a) whether his attention has been 
drawn to a statement of  Pakistan s 
Minister of State for  Defence  and 
External Affairs that that country is 
prepared to enter  into  negotiations 
with India on all outstanding matters 
rf mutual interest, and

(b) if so, whether some  concrete 
proposals have been made by either 
side in this regard?

THE DEPUTY  MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
SHRI BIPINPAL DAS) (a) We have

taken note of this statement  There 
have been contradictory statements and 
attitudes by  Pakistan  Government
India on its part is always prepared to 
enter into negotiations with P kistan 
to settle all  differences  bilaterally
through peaceful means

(b)  Exchanges with Pakistan  are 
continuing to explore further possibili
ties of normalizing relations

WTThH % faiTT SrSTTST ttff %

1767   «ff *   HTH ITWT : 

JfTT  *ffr   fait*?

irgr  i) »<rr   fa

(sfr) fZfT   %  STTî W

ftrTT a- 7  f t % f̂rq 

% | ,
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OTfas?) cnrr jrw-fhft 

$Si  f fa* <rr *r*ft snfrn*

f,  *rtaftrrf tfs* fas»rrform,
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sfk  #0  '̂T̂TT  <TT 

qfterw  fsp̂  5jt  -.  s?r% 

srfcrfm, t̂fhr, wrn  ir srafa 

an% mtfr gr*rV *£t iftfsrft *rk ??;**>- 

?Rf 77: vft ̂ T̂STR «PT*f ̂  T$l f I

(*r) sft ?t i

63  Written Answer*

Mangalore Barbour Project

1769. SHRI P. R. SHENOY; Will the 
Minister of SHIPPING AND TRANS
PORT be pleased to state:

(a) the pending works in regard to 
completing the  Mangalore  Harbour 
Project; and

(b) the works that are proposed to 
give additional facilities in the Har
bour?

THE MINISTER OF SHIPPING AND 
TRANSPORT (DR. G. S. DHILION):
(a) Dredging of rock, procur- *  it  of 
different categories of  floi . -g craft, 
installation of cargo  handling equip
ment and  provision of Railway and

«*

Warehousing facilities are .the  mam 
items of worfcs  which have not pefe 
been completed.

(b)  The following works are propose 
ed in connection with the export  of 
iron ore from Kudremukh deposits to* 
Iran:—

(i) Construction of ore berth.

(ii) Dredging.

(iii) Extension of breakwaters.

(iv) Acquisition of floating craft.

(v) Provision of navigational aids

TmwfR if ITCST JTITW 

1770.  fR VI TPTT :  WT

l*«n?r «ftr  «rrc  Jreft  3r?rr% 

c*rr  far :

(sr) % srfar  snrm

(fw *«rnr-iT ̂  §f, s?r

ST* 5TV f5T f«Rpft CPpTfa  fft

 ̂  | «rtr »qr srrrfa ff f, tfk

(w) ?*r 3TT5JT xt

f̂cTTT ̂T£T *TT ?

rtrcr wm qj.wr ir  «fafV

(«ft igŵr  swr*)  :  (*>)  fcsr#

(ttsswr  Jr 33̂ 3? % <mr) toi

sgrey %fcrefor  ssrtO, 1968

Jf grr fsrr %fsR  srr *rrfafvs?ap

3?<rnnT 1968 $  |«t 1  w

srh«pp <R

fB̂ TW  f̂ o 5‘̂r 31-12-75

^  806.47 *rrar w? ^
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(b) if so, the facta thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS

fa <rfrr *hf? %  $nmv § 

TOir faff m s?topi iff s*rc 

qgr :—•

1971-72 12,251

1972-73 9,565

1973-74 10,823*

1974-75 13,952

1975-76 16,000

(̂ StfsRT)

(w) ffcfRrm fsr*F fa® tfV tfhr

wrwl,  (i) arniTW* (?w-

3t) i*  3R??rr--tfferr sk, (ti) fcrft

nm snnw wit (iii) tfftT tfsm-

z\ (fârc) i *rer cfhr ?nrf % sffcrc

ST<T «rf̂q WTK—^

WT TfT .—

(ot wtf*r)

1972-73 42.42

1973-74 504.65

1974-75 893.45

srsaT fw fsrt «r5R-«r̂  «*r

n̂% $ ftfiT *r  r̂r ?rqrr)  i

Secret accord on N-materials export 
rules

1771. SHRI S. M. BANERJEE: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a)  whether Government are aware 
of the fact that seven nations reached 
a secret accord on N-materials  ex
port rules; and

(SHRI BIPINPAL DAS): (a) and (b). 
Government hag seen Press reports to 
the effect that seven principal Nuclear 
Technology Exporting (NUTEX) coun
tries have reached agreements/under
standings  concerning the  minimum 
common requirements or conditions for 
exports by them of nuclear technology, 
materials and equipment to non-nu- 
clear-weapon  States.  These  agree
ments/understandings have, however, 
not been made public so far.

Discovery of a new drug by Central 
Drug Research Institute, Lucknow

Jf?72. SHRI RAGHUNANDAN LAL 
BHATIA:  Will  the  Minister  of
HEALTH AND FAMILY PLANNING 
be pleased to state-

(a) whether Central Drug Research 
Institute, Lucknow has recently dis
covered a new drug for the treatment 
of thyrotoxicosis; and

(b) if so, the salient features thereof.

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (CHOWDHURY RAM 
SEWAK): (a) Yes, Sir.

(b)  The new drug, Centimizone, has 
the following advantages.

(i) it provides a useful alternative 
specially in cases where slde- 
effects are observed with other 
drugs.

(ii) the maintenance dosage is low
er than other drugs.

(iii) the drug has no major  sffle- 
effects.

This drug, however, is not effective 
in cases of severe  goitre.  The anti- 
throid effect  lasts only during  the

184 LS..8.
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therapy and when the drug is with-  thrown out of employment since Jan-
drawn, the  symptom*  return within uaxy, 107S to January, 1#?8, inoustry-~
2-3 days. wise?
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Renew*! of bus permits In Tamil Nadu

1773. SHRI s. RADHAKR1SHNAN: 
WiH the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether any representation has 
been received by the Transport Minis
try  from the  Federation of  Bus 
Owner Jf Association of Tamil  Nadu 
regarding pending applications for re
newal of bus permits in Tamil Nadu 
under the pretext of nationalisation;

(b) if s*, the number of applications 
thus pending; and

(c) the action taken in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY  OP  SHIPPING  AND 
TRANSPORT (SHRI DAL.BIR SINGH):
(a) to (c). A representation was receiv
ed on 6-3-76, from the Federation of 
Bus Operators’ Association, Madras, re- 
ferring to the measures taken by the 
former Government of Tamil Nadu to 
nationalise bus  services in the State 
and requesting the Government of India 
to reorient the policy  in  regard  to 
nationalisation of  bus  transport in 
Tamil Nadu. There was no reference 
in this representation to the pendency 
of any application from private opera
tors for renowal of their bus permits in 
view of proposed nationalisation of bus 
services. Since the executive powers 
regarding road transport vest with the 
State Government,  the  Federation's 
representation has been forwarded  to 
the Government of Tamil Nadu for 
necessary action. The Federation has 
also been apprised of the position.

Retrenchment of women workers in 
industries

1774.  SHRIMATI BIBHA  GHOSH 
GOSWAMI:  Will  the  Minister oI
LABOUR be pleased to state the total 
number of women workers in industries

THE DEPUTY MINISTER  IN THE 
MINISTRY OF LABOUR (SHR* -BAL- 
GOVIND VERMA):  Information  is
being collected and  will be laid  On 
the Table of the Sabha in due course.

Departmental Hospital for P&T Em
ployees In Tripura

1775. SHRI BIREN DTJTTA: Will the 
Minister of  COMMUNICATIONS  be 
pleased to state:

i 7
(a) whether there is any proposal 

for starting a departmental hospital 
for P & T employees in Tripura; and

(b) if so, when it is expected to be 
started?

THE MINISTER1 OF COMMUNICA
TIONS  (DR.  SHANKER  DAYAL 
SHARMA); (a) No, Sir.

(b) The question does not arise.

Indian assistance for liberation move
ment in Rhodesia

1776. SHRI BHOOENDRA JHA: Will 
the Minister of EXTERNAL \FFAIRS 
be pleased to state:

(a) whether political, military and 
other material assistance to the libe
ration movement in Rhodesia is being 
given by India; and

(b) if so, the facts thereabout?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS):  (a) and (b).
Consistent with her policy India has 
been giving  political  support  and 
material assistance to  the  liberation 
movement in Rhodesia. Materiel assis
tance constituted items sutih as <&ofh 
and  medicines  worth Rs. 1,20,000/-, 
and 5,000 text books for schools worth 
Rs. 16,000/-  printed  in  Indian  in 
“Karanga”, a Zimbabwe language.
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1777.  SHRI B. S. BHAURA; Will the 

Minister of  COMMUNICATIONS  be 
pleased to state:

fittiribef 6t tfelejfttfne  ex
changes sanctioned in last two years 
in Punjab Circle;

t

(b) the names  of êfephqne  ex
changes which are being installed; and

(c) the names of exchanges which 
are incomplete for want of maAInery 
In Bhatinda District, Purifrb Circle?

MINISTER OF COMMUNICA
TIONS jCDR.  SHANKER  DAYAl
SHARMÂ: (a) Twenty.

(b)  A list of 15 telephone exchanges 
undfcr installation in Puiijab  (N W 
Circle) as On 27-3-76 is given below

1SUJANPUR TIRA

2 AMB

3BADSAR

4GAGGAL

5BANDI KALAN

6MALSIAN

7JANDIALA

8.BHADAUR

9DIRBA

10SAHA

11KHANDUR SAHIB

12BHUNA

13 BADOPAL

14ANI

15. JEORI

(c) None

Indian help sought by Moxamblque

1778  SHRl H N MUKERJEE • Will 
the Minister of EXTERNAL AFFAIRS 
be {fte&sed to state*

(a)  whether  the Government  of 
Mozambique has  closed  its  border 
ifcrith RhoAesia;

sequences doe to this; and
i <
(c) if so, Government’s reaction on

it?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BEPINPAL DAS): (a). Yei, Sir.

(bi> The  United* Nations Security 
Council has passed a resolution appeal
ing to all States to provide immediate 
financial,, technical and material assis
tance to Mozambique In  pttrctua&ce 
of the decision made by the Common
wealth Heads of Government Meeting 
at Kingston, the Secretary Geverai of 
the Commonwealth has also appealed 
to Commonwealth Governments to ex
tend assistance tQ Mozambique.  The 
precise requirements of Mozambique 
are being  ascertained  by the U.N 
Secretary General and the Secretary 
General of the  Commonwealth. The 
Government of India are nlso in touch 
with the  Mozambique  Government 
through diplomatic  channels on this 
matter.

(c)  Consistent with their  policy of 
support to the cause of liberation in 
Africa, the Government of India  are 
examining the question of providing 
assistance to Mozambique

Setting up an Expert Committee on 
Indian Shipping

1779  SHRI D D DESAI •  Will the 
Minister of SHIPPING AND TRANS
PORT be pleased to state

(a) whether there is a move to set 
up an expert committee on the model 
of the Rochdab Committee of the UX. 
to study Indian shipping  scene  as 
reported in a New Delhi newspaper 
dated the 10th March, 1976; and

(b) if so, facts thereof?

THE MINISTER OF SHIPPING AND 
TRANSPORT (DR. G S. DHILL0N):
(a) The Report that appeared in New
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Delhi Newspaper dated the lttth Marfth, 
iftd oppear* to be baied m the Ip&tb 
of the Chairman of lhe National Ship- 
ping Board at the  Board’s  meeting 
held on 10-3*1976. No suggestion has 
«o far been received by the Government 
tor setting up an Expert Committee on 
the model of Rochdale Committee of 
the U.K.

(b) Does not arise.

Dbabnl of workers of Jntc Mitt

1780. SHRI  DJNEN  BHATTA- 
CHARYYA;  Will  the  Minister of 
LABOUR be pleased to state:

(a) whether Government have issu
ed instructions that the  employers 
would be free to dismiss  workmen 
without chargesheet and opportunity 
of defence during emergency; and

(b) if so, what steps Government
propose to take against the employers 
for acting against the law and for 
securing reinstatement of the work
men? "  f

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR' (SHRI BAL- 
GOVJND VERMA): (a) No, Sir.
(b) Does not arise.

71  Written Answer*

Bodies recovered from Chasnaia 
Colliery

1761. SHRI  KRISHNA  CHANDRA 
HALDER:  Will  the  Minister  of
LABOUR be pleased to slate;

(a) the total number of dead bodies 
recovered so far from the  Chasnaia 
Colliery; and

(b) how many of them have been 
identified?

THE DEPUTY MINISTER' IN THE 
MINISTRY OF LABOUR (SHHJ BAL- 
GOVIND VERMA): (a) and (b).  Till 
the 29th March, 1976, 374 (tentatively

delterntoed) dead bodiW Have beenr*- 
covered from the1 Chasnaia  Colliery 
out of which, 278 dead bodies have been 
identified.

Written Ansvxrg 7# 1

Improvement of Bombay-Poena Read

1782.  SHRI VASANT SATHE:

Will the Minister  of SHIPPING 
AND TRANSPORT 
be pleased to state:

(a) whether Government of Maha
rashtra have furnished a proposal on 
9th February, 1976 regarding widen
ing of narrow bridges, reconstructing 
weak bridges along with other pro
posals of  strengthening  pavements, 
geometrical improvements and four- 
laning of Bombay-Poona road and its 
realignment in Borghat;

(b) if so, the broad  outlines  of 
proposals submitted and action taken 
by Government thereon?

THE DEPUTY MINISTER' IN  THE 
MINISRTY  OF  SHIPPING  AND 
TRANSPORT (SHRI DALBIR SĴ GH):

(a)  and (b). For further improvement 
of national highways the Government 
of Maharashtra have in their letter of 
February 9, 1976, suggested  that the 
Government of India agree to sanction 
104 works estimated to cost Rs. 32.69 
crores in the near future. The list in
cludes among  otherwidening to 4— 
lanes the Bombay-Poona Road, N.H.N0. 
4, in the 90 km longth from Panvel to 
Dehu at an estimated cost of Rs. 15.00 
crores; a new bridge across the river 
Tapti on  the  Bombay-Agra  Road, 
N.H. No. 3 estimated to cost  Rs.  1 
crore; a new bridge across the river 
Wainganga on N. H. No. 6 estimated 
lo cost  Rs.  1.43  crores; improve
ments  to  N. H. No.  17  including 
the  cracked  cement  concrete reach 
in  Ratnagiri  district,  estimated  to
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coat Its. 4M crore*; and land wequi- 
sltion for the Nagpur bypass, estimated 
to eoit Rs. 2.00 crores; The widening 
of the BambayJPoona  Road will re- 
qutire, in b̂at section, a different ali
gnment for the additional 2-1* ne carri
ageway with a view to having easier 
gradient and curves.

2. The allocations available for deve
lopment of national highways being low 
since the financial year 1973-74 and be. 
ing inadequate even for completing, in 
reasonable time, the ‘on-going’ works 
which in Maharashtra alone amount 
to about Rs. 47 ciores, it would be 
difficult to agree to the request of the 
Maharashtra Government.  However, 
within the available allocutions, efforts 
will be made to sanction, out of the 
list, those works which are consider, 
ed inescapable.

Sterilisation in States

1783.  SHRI SAMAR GUHA; Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state:

(a) the facts about sterilisation re
corded in different States during the 
years 1973—75, including the break-up 
of the figures; and

(b) the nature of the inducements 
recoursed to by different  States  in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMI
LY  PLANNING  (CHAUDHURY 
RAM SEWAK) •  (a)  A  statement
(Annexture—I) giving the required in
formation for the  years 1073 74 and 
1974-75 is laid on  the Table  of the 
House  [Placed m Library.  See No 
LT-10596/76]

(b)  The pattern of central assistance 
for sterilisation operations under  the 
National Family Planning Programme 
provides at present for  Rs. 35/-for 
vasectomies and Rs. 70/-  for  tubec- 
tomies (including  Rs . 25/- as diet 
charge). However, the incentives paid 
to the acceptors  of  vasectomy and

tubectony operations vary from state 
to State. Besides, soma of the State 
Governments have introduced certain 
measures of incentives and  diabwn. 
tlves for promotion of the Family Flan, 
ning Programme. A. summary of the 
measures taken by various Stale Gov. 
emments and Delhi Administration are 
indicated in statement (Annexure—H), 
laid on the Table of the House. [Plac
ed in Library. See No. LT-10996/76]

Increase In Beds in Hospitals

1784.  SHRI D. D. DBSAI; Will the 
Minister of HEALTH AND  FAMILY 
PLANNING be pleased  to state  the 
number of beds added  to  hospitals 
during the Third and  Fourth Plans 
periods and numbers likely to be added 
during tfie Fifth Plan, State-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (CHAUDHURY RAM 
SEWAK): A statement showing State/ 
Union Territory-wise number of hospi
tal beds as on 1-4-65,  31-12-1968 and 
31-12-1973 is laid on the Table of the 
Sabha. [Placed in Library. See No. LT- 
10597/76]. From the statement it will 
be seen that 47,322 beds  and 49,441 
beds were added during  the periods 
from 1-4-1965 to 31-12-1968 and from 
31.12-1968 to 31-12-1973  respectively. 
Separate information  regarding  the 
number of beds added during the diffe
rent plan periods is not readily avail
able. It is expected that 40,000 hos
pital beds will be added during  the 
5th Plan period, Stated-wise  break-up 
of which is not available.

Financial Assistance sought by Nepal

1785 PROF N4RAIN CHAND PA- 
RASHAR-  Will the Minister of EX
TERNAL AFr’AIRS bo p'eased to 
state:

(a)  whether the  Government of 
Nepal have recently sought financial 
assistance for more proiects; and

(b> if so, the  names of the pro-* 
jects?

i L'
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($)  whether  Goveriwent  have
taken a final decision regarding coup,- 
pwsi?ry #*e of helmets by the jjfoot$s- 
ists and motor  cyclists  to prevent 
fat$l accidents, and

(b> if so, facts thereof atxd the date 
from which the decision is likely to 
come in force?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  SHIPPING  AND
TRANSPORT (SHRIDALBIR SINGH)’
(a) and (t>)  It is proposed to amend 
the Motor Vehicles Act, 1939, to pro
vide for the compulsory wearing  of 
crash helmets by the drivers and pillon- 
fidert of scooters and motor-cycles to 
prevent fatalities on account of head 
injuries caused to such persons m road 
accidents  A Bill to amend the /ct 
for this purpose, and for certain other 
purposes, will be introduced in Parlia
ment as soon as possible  The actual 
date of  enforcement of the relevanl 
provisions relating to compulsory use 
of crash helmets by scooterists, motor
cyclists and pillon-nderg will be decid
ed after it is ensured that adequate 
capacity is available in the country foi 
the manufacture of crash helmets oJ 
the prescribed specifications

Obtaining Permission of Government 
before resorting to Lay-effs and 

Retrenchments

1788 SHRI PRIYA RANJAN DAS 
MUNSI Wall the Minister of LABOUB 
be pleased to state

(a)  whether the management will 
have to obtain the  permiMon turn 
Government for lay-offs, closures snd 
retrenchments;
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(b) whether in such cases in spite 
Of GovfenunerlVs otfa&oa  manage* 
roent <ia» go tb the Cotirt few Injunc
tion; '

(c) if so, how Government propose 
to ensure justice to the working class 
when such condition is created; and

(d) what prevents Government to 

make amendment of the Constitution 
stad .enacting a law that in such dis
pute Government’s view is supreme?

THE DEPUTY  MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a) Yes, Sir, in so 
far as industrial  establishments  to 
which pro pistons 0f Chapter VB of the 
Industrial Disputes Act, 1947, apply.

(b)  to (d). The Industrial Disputes 
Act, 1947, does not provide any restric
tions on other legal processes available 
to the affected parties.

Security of Telecommunication System

1789.  SHRI  PRIYA RANJAN DAS 
MUNSI: Will the Minister of COMMU
NICATIONS be pleased to state*

(a) whether it is the responsibility 
of Communication Ministry to  look 
after the security of telecommunica
tion system including the IBM mach
ine etc. in our count-y; and

(b) if so, whether any  effort has 
been made by any group of espionage 
or ‘subversive forces  to  trespass in 
our frequency  and  telecommunica
tion system and IBM operation?

THE MINISTER OP COMMUNICA
TIONS  (DR.  SHANKER  DAYAL 
SHARMA): (a) The Ministry of Com
munications operates the public tele
communication system in the country 
and is responsible for it®. gefteral secu
rity.  The system does' not have any
I.B.M. Machine. .The  responsibility 
tor the general security of other instal
lations in the'country rests with the 
organisations operating them.

(b)  No instances of the type men
tioned have come to the notice o£ the 
Ministry of Communications, in respect 
of the Public telecommunication sys
tems operated by this Ministry.
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Sanctioning of Telephone Connec
tions fat Delhi fey Telephone 
Advisory Committee

1791.  S1IRI  SHASHI  BHUSHAN: 
Will the  Minister of  COMMUNICA
TIONS be pleased to state:

(a) whether in  Delhi  telephone 
connections under various categories 
are sanctioned by Telephone Advisory 
Committee only;

(b) whether certain categories of 
telephones are allowed to be trans
ferred in the names of other persons 
after paying a particular fee to the 
Government; and

(c) whether telephones sanctioned 
under ‘Public Man’ category are not 
allowed to  be  transferred  in the 
names of others and if so, the reasons 
therefor?

THE MINISTER OF COMMUNICA
TIONS  (DR.  SHANKER  DAYAL 
SHARMA): (a) No, Sir.  Telephone 
Adviiory  Committees in  Delhi and 
other Telephone Systems have only an 
advisory role. They advise on a varie
ty of aspects relating to telephone ser
vices. They also advise on the parti
cular applicants, registered under the 
‘Special Category’, who could be consi
dered for out of turn allotment of tele
phones to the extent of the 50 per rent 
of the quota  available for  Special 
Category applicants.

(b) Yes, Sir.

0c) Allocation of telephones to appli
cants registered under Special Cate
gory, which includes  Tublic Man’,

amounts to priority sanction* for meat* 
ing tbe specialised needs of the appli
cants themselves.  Such telephones, if 
no longer required, are not transferred 
but are to be surrendered.

Beorgaalntifti of d-T.C. Bootes

1792.  SHRI  SHASHI  BHUSHAN: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether  the reorganisation of 
various routes  under  D.T.C.  has 
since been completed;

(b) the route  numbers  and the
routes on which D.T.C.  buses ply; 
and i

(c) when it is proposed to publish 
the new D.T.C. time table?

THE DEPUTY MINISTER IN THB 
MINISTRY  OP  SHIPPING  AND 
TRANSPORT (SHRI DALBIR SINGH):
(a) The streamlining of the bus routes 
under the Delhi  Transport Corpora
tion has been completed for the pre
sent. However, the re-organisation of 
routes is a continuing  process  and 
changes are made from time to time 
keeping in view the demand of  the 
commuters  from  newly  developed 
colonies.

(b) A statement is laid on the Table 
of the House. [Placed in Library. See 
No. LT-10598/76].

(c) A new route guide is proposed 
to be brought out by DTC around May, 
1976.
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1794. SHRI S. R, I*A*IAJtt: WiU the 
Minister of STEEL AND MIKJSS  be 
pleased to state;

(a) whether the surplus staff in the
public sector steel  units  have now 
been gainfully absorbed; *

(b) U not, what ia still the surplus
under various categories of employees 
above normal complement required 
in each unit; >

(c) what is the extra annual finan
cial burden for  maintaining  such 
surplus staff; and

(d) the proposals with  Govern
ment to make gainful  use of their 
services?

THE DEPUTY  MINISTER IN THE 
MINISTRY OP STEEL AND  MINES 
(SIJRI SUKHDEV PRASAD)- (a)  to
(d). The information is being collect
ed and will be laid on the Table of the 
House.

Size of Advertisement on Post Cards

1795. SHRI NOORUL HUD A-  Will 
the Minister of  COMMUNICATIONS 
be pleased to state what would be the 
size of advertisements and how much 
space would be covered by the adver
tisements m a post card, proposed to 
be introduced shortly to earn  more 
revenues?

THE MINISTER OF COMMUNICA
TIONS  (DR.  SHANKER  DAYAL 
SHARMA);  Advertisements on  post 
•ards have been introduced with effect 
from 9th June, 1975. The space for 
advertisements earmarked on postcard 
is 3 cms x 21 cms. This space does 
not encroach on the space meant for 
writing by the public.



$$ Written Answers CHAITRA 12, 1898 (SAKA)  Written Answers 86

1 Vt» ■■ m
I  /

1 .̂ 'SHRI »06RUL  HDD A- Will 
the Minister  of SHIPPING AND 
TRANSPORT be pieced to state

(ft) whether Government have been 
able to introduce  commercial ship* 
plfig routes  between Calcutta and
Gajihati,  Karimganj  and  SUchar
(Cachar District) through Bangladesh 
waters;

(b) whether there  has  been a
persistent demand from the trading 
circles and the public of the Cachar 
District (Assam)  to establish this
route, and

(c) whether Bangladesh  Govern
ment is co-operating in this venture?

THE MINISTER Op SHIPPING AND 
TRANSPORT (DR G. S  DHIUON)
(a) Commercial  shipping routes bet
ween Calcuetta and Gauhati and Cal
cutta and Karimganj have been opened 
but the service between Calcutta and 
Karimganj has been temporarily dis
continued since 5th February, 1976 due 
to lack of adequate water in Kusiara 
river, There is currently no proposal 
to  extend the  Calcutta—Kanmgan] 
service upto Silchar

(b) and Oc). Yes, Sir.

qfWTC facftaR mu $

17 97. «f>  **>17 :  fqr

w w fftr 'tfrsnrc v&iti

3RTT% ̂Tf spTT  fSp- •

(*) WT «1FT ffWT VT SRfor «RT-

«pt $;

' (1J‘) '4FTr,iR‘«r ft 4fi Ipr iWR 

*pt s#r  *jyr

(*r) w f̂r=ft̂nr

jjtj  TCpI I ?

‘Ftiw uft* qfwc f*wh«r*c u.vw 

if TT5W *w*): (*p)

I

(̂) svw ̂r̂rr % *r$i*rc ftajjr 

(»r) sot  «awr i

Reported Decision of U.K. lor Inunt- 
gration of Bast Africans into Britain

1798. SHRI M. RAM GOPAL RED
DY  Will the Minister of EXTERNAL 
AFFAIRS be pleased to state.

(a) whether Government’s  atten
tion lias been drawn to the reported 
decision of UK. to admit  all East 
Africans who want to emigrate  to 
Britain, and

(b) if so, whether it is true in case
of persons of Indian origin settled in 
East Africa? ,

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS)- (a) and (b). 
The British Government have not made 
any anounoement to this effect  They 
have only stated that they are com
mitted to admitting for settlement in 
the UK citizens of the United King
dom and Colonies resident in  Fast 
Africa ie East Africans holding Bri
tish passport.  This naturally  also 
includes persons of Indisen origin resi
ding in East African countries who 
fall in this category.
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1VW. SHRI N. K. SANGHI: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state:

(a) whether armj acquisition  by 
Pakistan creates an adverse situation 
lor India;

(b) whether India has taken diplo
matic steps to make  their position 
felt to the countries making the sup
plies available to Pakistan other than 
sale; and

(c) if so, Government’* reaction in 
this regard?

THE DEPUTY MINISTER In THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) Pakis
tan's frantic efforts to obtain sophis
ticated weapons are naturally a mat
ter of concern to India, and are taken 
into account while planning our def
ence measures.

(b)  and(c). Wherever vt is feasible 
India has explained to the Govern
ments concerned that the building up 
of Pakistan’s military strength beyond 
its legitimate needs is likely to result 
in a renewal in Pakistan of militaristic 
tendencies which will cause a setback 
to the prospects for the  establish
ment of durable peace m the Sub- 
Continent.

Indo-Soviet Joint  Commission

1800.  SHRI  BHOGENDRA  JHA- 
Will the Minister  of  EXTERNAL 
AFFAIRS be pleased to state-

(a)  whether  Government’s atten
tion has been drawn to the report on 
the Tenth Five-Year Plan to the 25th 
Congress of the C P S U;

<b) whether it  hat  pmntted to 
make the coming sessions in Mosoow 
of the Indo-Soviet Joint Commission 
and the Planning Group busiaess-lik* 
and productive; jnd

(c) if so, the tacta thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) Yes, Sir.

(b) There was no reference to the 
Indo-Soviet Joint Commission, nor to 
the next meetings of the Joint Com
mission and the Planning Group to be 
held in Moscow.

(c) Does not arise.

Effect of Emergency on Strikes u4 
Leek-ovts

1801. SHRI SHANKEF.RAO 
SAVANT:

SHRIMATI SAVITRI SHYAM:

Will the  Ministor of LABOUR be 
pleased to state how emergency has 
affected strikes and lock-outs in pub
lic and private undertakings?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  LABOUR  (SHRI 
BALGOVIND  VERMA):  After the
declaration of Emergency the number 
of man-days lost due to strikes and 
lock-outs has come down to 4,459.943 
(during the second half of the year 
1975) from 17,103,778 mandays (dur
ing the first half of th<» year 1975). 
Its break-up according to public and 
private sectors is as follows:—

 ̂i n’>3r of Manday* lost in

Sector tit iWf year and Half year 
fnuy-jfi e i9/s) rJ’ly-Decemberi9',5)

Public (Py* 1,615,800 120,433 •

Private (P * •  15,484,978 4,339,510

Totu. 17,103.778 4*45°,943

♦Figures are provisional.
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1802.  SSRJ BJUPSO SINGH: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state:

(a) whether some Indians  abroad 
are indulging in anti-India writing* 
and speeches;

(b) if so, the  fad*  about such 
writings and  speeches of  Indians 
abroad; and

(c) whether Government are con
templating measures to  curb these 
anti-national elements?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) Yes, Sir.

(b) These persons  have tried to 
weaken and denigrate the country, its 
leadership and  institutions  through 
slander and misrepresentation in their 
speeches and writings.

(c) Appropriate action as necessary 
in each case has been taken to stop 
this propaganda and to make these 
nationals appreciate the correct situa
tion and project it properly abroad
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Fixation of National Minimum of 
Working Days

1803.  SHRI M. RAM GOPAL RED
DY: Will the Minister of LABOUR be 
pleased to state:

(a) whether the President of the 
Employers’ Federation of  India has 
urged Government to  fix  national 
minimum of working days to avoid 
absenteeism; and

(b) if so,  Government’s  reaction 
thereto?

THE DEPUTY MINISTFR IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVTND VERMA): (a) Government

ate aware of the suggestion contained 
in a speech made by the  President, 
Employers’ Federation of India at the 
Third Industrial Relations Conference 
held at Madras on 13th Se 14th Febru
ary, 1976 to this effect.

(b) The suggestion has been noted.
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Minimus Wages far  Agricultural 
Labour

1804.  SHRI SOMNATH CHATTER- 
JEE: Will the Minister of LABOUR be 
pleased to refer to the rep’y given to 
Unstarred Question Do. 296 on the 8th 
January, 1976 re: Minimum wages for 
agricultural labour and state*

(a) the position after revision  af 
minimum wages by the State Gov
ernments concerned,  in  terms of 
1960-61 prices;

(b) the names of States where the 
icvised wages  have  actually been 
implemented; and

(c) whether it has  been  alleged 
that many State  Governments have 
not taken necessary organisational 
and policy measureji to  implement 
the Minimum Wages Act?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  LABOUR  (SHRI 
BALGOVIND VERMA)* (a) and (b). 
The consumer price index (All-India) 
for agricultural labourers, which star
ted m 1960-61 with 100 points, stood 
at 292 points in the month of Febru
ary, 1976. Since there is a system of 
payment in kind, it is  difficult to 
measure precisely  whether the total 
remuneration has kept pace with the 
consumer price index  However, the 
State Governments have been advised, 
to revise upward the minimum wages 
where they happen to be low, and to 
ensure effective  enforcement of the 
notified minimum wages.

(c)  The  Central Government are 
not aware of such allegations,  Ac



cording te, the formation fyrnished 

by the. State Gowonuneut̂  they are. 

Alive to “the need <ot seeurthg fanple- 

mentation of the Act, and steps have 

fceen taken to gear up the implemen

tation machinery.

Mattaiay of Mtfchnt  Vwdi

1805.  SHRI SAMAR MUKHERJEE: 

Will {he Minister of SHIPPING AND 

TRANSPORT be pleased to state:

(a)  whether  Government  have 

prepared rules  for  certification of 

accurate and appropriate  "manning 

abroad  of  Merchant  Vessels  for 

every sea voyage;

(,b) if so, the facts thereof;

(c)  which authority can certify the 

said manning and the  time before 

tfhich they are supposed to be sub

mitted; and

(a)  whether Government are aware 

of violation of such rules, and if so, 

the steps taken in the matter?

THE  MINISTER  OF  SHIPPING 

AND  TRANSPORT  (DR.  G  S 

DJILLLON)  (a) and (b). The mini

mum manning scale has  been  laid 

down for officers under Section 76 of 

Merchant Shipping Act, 1958 However, 

Government have not considered  it 

necessary to prescribe minimum man

ning scale for Ratings  as required 

under Section 88 of the M.S. Act. Indian 

manning scale for Ratings on ships is 

much higher as compared with Inter

national manning practices and much 

above the minimum necessary manning

$>l Written Answtts  APRIL

manning is  considered useful in the 

present 4ftufc8on of u&Mntf&ftb&eat in 

the country. *

(c) Under Section 84 of the Merchant 

Shipping Act, 1098, the Maatfer of the 

ship has to produce the certificate pf 

competency held by the officers em

ployed on Ms  ship to the Shiptf&g 

Master as defined under Section S?&6) 

of the Act whereupon a certificate is 

issued by him to the Master of the 

ship to the effect that th6 tirôfer Ce'ftl- 

flcates have been  so  produced.  No 

clearance 19 given to any ship by the 

Customs Collector without the produc

tion of such certificate.

(d) No, Sir.

Financial Assistance to Private 

Shipping Companies

1806. SHRI SOMNATH CHATTER- 

JEE* Will the Minister of SHIPPING 

AND TRANSPORT be pleased to state*

(a) total amount of financial assis

tance given to each private shipping 

company during the last two years;

(b) purposes for which these assis

tances were given;

(c) whether there is any guideline 

for the purpose; if so,  the salient 

features thereof; and

(d) total profits earned  by each 

shipping company in the private sec

tor, year-wise, from 1972-73 to 1974-

75?

THE  MINISTER  OP  SHIPPING 

AND  TRANSPORT  (DR.  G. S.

JfW6  WWMewattwer*' *
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DHILLON); (A)1 HU inlwmaftoa Ai far available to «i«en bdowt—

N tar of the C«n?3ay

|

i. M/s. G eat Eastern Shipping 
Co. Ltd.

Year in which 
loans were 
sarctioned

Amount of 
loan sarctiôfd 
(Rs. in lakhs)

1973-74
1974-75

240*40
Nil

Tooa

>40*49

2. iMfs. Ratoakar  Shippirg  Co 
L̂d., Bombay  .

1  M'<. S:v;n Seas Transportation
Ltd., Bombay1

4  M/t.  South Iadia Shipping Cor-
paration Ltd., Madras

5  M'i.  Hindustan Bulk  Carriers
L*d., Bombay

1973-74
1974-75

1973-74
1974-75

*973-74
1974-75

1973-74
1974-75

2*00
Nil

2*00
Nil

Nil
1-00

Nil
*1323-00

2*00

200

1*00

1323'QO

Total . 1568*49

*-'! > am ’unt of loan’s disbu'sed as the company has not raised the requ rcc1 cjpital

(b)  The assistance is given to facili

tate the growth of  Indian Shipping 

tonnage for acquisition and mainten

ance of ships During 1975-76, financial 

assistance has been extended to fishing 

trawlers also

(c)  The salient features of the guide
lines are:*—

1. Eligibility.—Companies satisfying 
the requirement of Section 21(b) of 
the Merchant Shipping Act, 1958.

2. Quantum  of  loan,  period  of 
amortisation  and  period  of in’lial 
moratorium

T/p  jf.hip w1 p rc-n*age of loan MiximuTi 
period  of 
axnortmtx n

M̂x'inura period 
of initial 
mcratf r urn 
on repayment 
of principal

r.  Fo ‘ new dry cargo ihm> or pisscng.-r ships constructed 
in foreign shipyard mto 90%

.  F >r n̂ w 4ry cirgo ship? or p ’ssenger ships constiucttc’ in 
Indian  shipyard  u")to  95%

.  Fo"  n*w  tinkers whether  built in foreign or Inc1 i?n 
shipyards upto 90 %

. F ir s;c md-hand dry cargo shipi and  tankers upto
upto 75% .................................................

16 years 1 year

17 years 2 years

14 years 1 year

2/3 of 
resirual 
income-tax 
life.

Xyear



tmtMK Tho Committee m«y hows 

ever  accept  debt-equlty ratio upto 

10 : 2 where it given only guarantee 

and not loan.
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No loan is granted for the acquisi* 
tion of second-hand ships which have
• residual income-tax life of less than 
five yean. Income-tax life of a ship is 
generally taken to be 20 years.

3. latere* on loan: 8 per cent p.a. 
payable half-yearly. If borrower pays 
amounts due by prescribed dates and 
fulfils all obligations under the Loan 
Agreement and other documents ex
ecuted in respect of loan, interest is 
accepted at 4-1/2 per cent p.a. in !:eu 
of 8 per cent.

4. Security: Total cover required to 
be furnished at present is 120 per ccnt 
of the loan advanced or  the amount 
guaranteed by SDFC outstanding from 
time to time whichever is higher. The 
Company should insure the ships mort
gaged for an amount not less than 
133-1/3 per cent of the loan/guarantee 
amount.

No further security (that is above 
120 per cent of the loan amount) may 
be taken to cover interest to foreign 
banks/institutions etc.  and a clause 
equating default in payment of that 
interest to a breach of the SDFC jc&n 
agreement may be incorporated.
5. Debt: Ztyriiy Ratio:

(1) for companies with a paid tip capital 
of Rs. 10 million or mere 6:1

(60  or companies with  a pale* up 
capital of less tan Rs. 10 million 4:1

6. debt & Equity shall comprise of 

the following: Debt includes all bor

rowings repayable not earlier than five 

years and preference shares redeem

able not later than 12 years from the 

date of issue.

Equity: includes paid-up equity share 

capital, share premium, free reserves;, 

irredeemable preference  shares and 

preference  shares  redeemable later 

than 12 years from the date of issue.

7. Shipping  business:  Companies

availing of loans are required to deal 

exclusively in shipping business.

8. SDFC Nominees Companies avail

ing of loans are required to accept two 
nominees of the SDFC on their Board

of Directors.

Similar guidelines have been issued 

in the case of financial assistance for 

fishing trawlers also

(d) the information so far available is as follows

(Rs. in lakhs)

Name of the Company 1972-73 1973-74 1974-75

429 40 359 35 ic88 83

47 31 33 85 73 82

year ending 
(Dee., 73)

year ending
(Dec 74) 
40 22 134 01

169 81 339 00 819 00

86-38 72 35 379*14

year tr.dirg 
(June, 1973)
673 80

year trdjrg 
(June, 1974) 

886 42 1652 03

1. Grsat Eastern Shipping Company L'mittd

2. Donpdar Bulk Carriers Limited

3. Seven Seas Transpo tatzojn Ltd., (incor
porated on 6-6-71;

4. India Steamships Ltd.

5. Cfcowgule Steamships Ltd. .

6. Scindia Steam Nav.gation Co. Ltd.
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(Rs. In l*fcbs)

Naso# of the Company X97»-73 *973-74 1974̂75
...  ■ ">■"■ ' <""■'■■■ year ending year coding

(Dec., 73)  (Defe»74) _______

7. Surrendra Ovetrseas Ltd.  .  >26-44 23 54 Balance
sheet not 
yet receive*

8. Daa?J Steamship Ltd.  .  .  .  (•—>33*29  3x$*97  Do*
(15 months)

9* South India Shipping Corpor tion Ltd.  (—043"45  353'38  546*99
(15 montha)

10. Ritnakar Shipping Co. Ltd.  . 13-78 55*99 89* 16

Nonra:—The Profit/Loss indicated above is after providing for Depreciation but befcre 
providing for Development Rebate Reserve and Taxation.

Share of Indian  Shipping in m i«» 
Foreign Trade

1807 SHRI SOMNATH CHATTER- 
JEE Will the Minister of SHIPPING 
AND TRANSPORT be pleased to stale.

(a)  total amount of money paid by 
India to (I) Foreign and (2)  Indian 
Shipping Companies, year-wise, dur
ing the last three years, on account 
of freight charges;

<b) share of  Indian Shipping in 
Indian Foreign Trede  as in 1965-66 
and 1974-75; and

(c)  what steps if any,  are being 
taken to increase our  share in this 
regard?

THE  MINISTER  OF  SHIPPING 
AND  TRANSPORT  (DR.  G.  S. 
DHILLON): (a) and (b). A statement

giving the required information is at
tached.

(c)  In addition to continuing our 
efforts to expand the national merchant 
fleet, the procedures for chartering out 
of Indian ships and chartering in of 
foreign flag vessels are regulated with 
a view to maximising the utilisation of 
Indian ships in the carriage of India’s 
overseas trade. The central chartering 
organisation, Transchart, ensures,  to 
the extent possible, that cargoes mov
ing on Government account are car. 
ned by Indian ships.

Statement

(a)  Total amount of Freight earned 
by  Indian Shipping Companies in 
India’s overseas trade and Freight pay
ment made to Foreign Shipping Com
panies dunng the last three years wero 
as under.—

1972-73 1973-74  1974-75

(Rs. in crores)

t. Freight earnings of Indian Companies .  157*6 17805 291*16

2. Freight payment* made to Foreign Shipping
Companies..........................................  217*44  369*32  485*5*
(Estimated appx.)

164 L&-4.
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(b)  Share of Indian Shipping  in 
India's Overseas -trade in 1865-66 was 
12.9 per cent and in Mft£?5 it rose to 
27.75 per cent.

Import of  Nte-FtttOBi Bietate

1808.  SHRI SOMNATH CHATTEH- 
J£E:.Will the Minister of STEEL AND 
MINES be pleased to state:

(a) quantity and value of produc
tion and import of non-ferrous metals 
during the years 1973, 1974 and 1975; 
and

(b) when our country is  expected 
to  achieve  self-sufficiency in  the 
production of non-ferrous metals?

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHDEV  PRASAD): (a) A 
statement is attached

(b)  The country  at  present  aas 
achieved self-sufficiency in production 
of aluminium metal. In fact the alu
minium producers have been authoris
ed to export 5.000 tonnes of E C. grade 
and 15,000 tonnes of other than E.C. 
grade Aluminium. Some exports hive 
already taken place during 1975-76.

In so far as copper, zinc and lead 
are concerned, from the statement it 
would be observed that the indigenous 
production >is rising resulting in re
duced imports. -The gap between the 
demand and indigenous production is 
steadily being narrowed.

Though the plans for increased in
digenous production of  major  non- 
ferrous metals are being implemented, 
the demand also wopld rise with the 
increasing industrial activities. Tak’ng 
into consideration the Various projects 
under implementation for copper and 
zinc it is expected that  the country 
would reach near self sufficiency  by 
the end of 5th Five Year Plan. How
ever m case of lead, the near self suffi
ciency may be reached only during the 
6th Plan.

With regard to Nickel with the imple 
mentation of  Sukmda Nickel Project 
some time during the 6th Plan indigen
ous production would commence. How
ever since the demand then is likely 
lo go up considerably only part re
quirements would be met by indigen
ous production.

Since no commeic’al deposits of Tin 
are available, the country would have 
to continue to import this metal.

I.  The production of major non- ferrous primary metals  during 1973,
1974  and 1975 has been as under:—

Statement
(In Tonnes)

1973  1974  J975

(0 Aluminium . 1,54,289 1,28,913 *,66,986

(it) Copper • 12,162 12,505 22,020

(tit) Zinc . 20,190 23,857 25,727

(id) Lead . 2,636 [3,986 4,769

II. Bitimited value of non-ferrous metals produced (Indicated in I above) 

Year (Rs. in crores)

1973  .  -  lox*9o

1974  .  •  I45-6J

1975  •  •  «9-50
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" '  ’ ‘ (In Todom)

*973  1974  1975

(i) Copper 44049 42355

(it) Zone 61331 64195 37748

(«t) Lead 36055 392o6 X200&

(10) Tin 2090 2142 2283

(0) Nickel 795 2751 2568

IV. Value of non-ferrous metals imported (as in III above).

Year

1973

1974

1975

International System of Payment to 
Seamen

1809.  SHRI A. K. GOPALAN: Will 
the Minister  of  SHIPPING  AND 
TRANSPORT be pleased to state:

(a) whether  Gcternment  are 
aware of the International system of 
payment to seamen;

(b) if so, the broad outlines there
of;

(c) whether the Indian shipowners 
are implementing the said  system; 
and

(d) if so, the steps taken by Gov
ernment to ensure implementation of 
the system of payment?

THE  MINISTER  Ctt*  SHIPPING 
AND  TRANSPORT  (DR.  G. S. 
DHILLON): (a) and (b). The employ
ment of seamen on ships is regulated 
in accordance with the Articles  of 
Agreement signed by the crew for each 
voyage.  No seaman can be engaged 
unless he i* in possession of a Continu
ous Certificate of  Discharge (CDC) 
issued by the  competent  authority.

(Rs. in crorcB)

94-79

16349

69-72

Payment of wages to seamen is made 
before a Shipping Master on comple
tion of the voyage at the port where 
the seamen are signed off. In  India 
payment of wages to seamen is regu
lated in accordance with the provision? 
of the Merchant  Shipping Act, 1958. 
This system is more or less similar to 
the system in vogue in U.K. and come 
other countries.

(c) Yes, Sir.

(d) Does not arise.

Allotment of Land to Bonded 
Labourers

1810.  SHRI MOHAMMAD ISMAIL: 
Will the Minister of  LABOUR be 
pleased to state:

(a) whether  Government  have 
taken steps for allotment  of  land 
to the bonded labourers; and

(b) if so, the number of  bonded! 
labourers benefited?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA):  (a)  and  (b)
Guidelines have been issued by  the



104 

Centre to the State Governments for 
allotment of land to the freed bonded 
labourers on a priority basis. So far 
no report has been received regarding 
the number of bonded labourers bene, 
ited. 

Showing of Ract Film on Televsion 
by B.B.C. d e Objections om 

Aians 

1811. SHRI RAJDEO SINGH: 
SHRI BIRENDER SINGH 

RAO: 

'SHRI VASANT SATRE: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether B.B.C'. has been re
peatedly showing every Saturday in 
its television channel No. 2 a ilm 
which ha,s been angrily denounced 
by Asian Organsation in England as 
blatantly racial; 

'' (b) whether the Indian 
-�Goci;tion of Skmth l, 
shas even threatened to sue 
·courts; 

Workers 
ngland 
B.B.C. in 

· "(c) whether according to some 
'Asians who viewed this programme, 
,\imigrants in En�land �ere d�picted 
.,.�{ ilthy people, importing diseases 

Britain like itche,s and inally 
depriving the local po,ulation of 
their living by capturing trade and 
oommerce; ,and 

(d) whether Government of India 

have asked fo. a report and lodged 
1)f any -protest? 

D PUTY MINISTER IN THE 
jnNj)TRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): (a) Th� 
B.B.C. Television has a serial pro
g �me entitled "Open Door" in whlch 
mnvatrgroups are permitted to pre
sent thElr points of view. Two pro

�Ie�mes _prepared by Asian immigra�t 
aB.atibns were  shown in this 
series explaining that Indian  and 

!81µs1 i immigrants were pl
aying a 

constructive role in Britain. 

cfjer .fnese programmes had been r
e-· 

. n�teli
5
second time on the television, 

enT ·rd Bsu . lied "British a private orgamsa 10n ca 

Campaign to stop Immigration spon
sored in the same .eries on the 28th 
February, 1976, a ilm critical of Asian 
immigrants. Despite protests to the 
B.B.C. from Asian organisations th.it 
the latter ilm might incite racial viol
ence, and an unsuccessful application 
for a court injunction to stop its fur
ther screeing, the ilm was repeated 
on television on the 6th March, W76. 
It has not been shown thereafter; 

(b) The Indian Workers' Association 
of Southhall ana certain other organi
sations have jointly approached the 
_Attorney General of Britain to orose
cute the B.B.C. and the producer of the 
programme for promoting hatred and 
violence. Alternatively, they have 
sought the Attorney General's permis
sion to prosecute the B.B.C. them
selves; 

(c) scenes of dirty streets in certain 
areas, where Asian immigrants were 
shown. The iim also seemed to sug
gest that continued immigration might 
have an impact on the employment 
prospects of the local population. 
There was, however, no suggestion tbat 
immigrants were importing diseases 
into Britain; 

(d) The matter has been brouglif to 
the notice of te British Foreign Oice 
and the High commission of India in 
London has also expressed its unhappi
ness to the B.B.C. 

Statement . by Swedish Foreign 
ister 

1812. SHRI RAJDEO SINGH: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state whether during the 
recent visit of the Foreign Minister 
of Sweden, he stated that his Goven
ment advocated the need of aoolishing 
the debts of the developing countries 
anl also that all developed countries 
should set apart one per cent of GNP 
as development aid fund? 

THE DEPUT'Y MINISTER IN 'l'fl 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS): Yes, Sir. Mr . 
Seven Anderson stated this at the press 
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conference Held by Mm Bttfcinjf  bis 
visit fo India In March 1996, He *1too 
indicated tfeftt Sweden would not wait 
for all the developed countries to fall 
in line with this view and was pre
pared to  implement the propositions 
unilaterally.

Bonded Labour

1813.  SHRI  SHASHI  BHUSHAN: 
Will the Minister of  LABOUR  be 
pleased to state:

(a) the time by  which  all  the 
bonded labourers are expected to be 
freed;

(b) whether any action has been 
taken against any person who came in 
way of implementing this decision of 
Government; and

(c) if so, the facts thereof and the 
action taken against such persons?

THE DEPUTY MINISTER IN ’XHE 
MINISTRY OF LABOUR (SHRI B AL
GO VIND VERMA)- (a)  Under  the 
Bonded Labour System  (Abolition) 
Act, 1976, which came into force with 
effect from 25-10-1975, the bonded 
labour system stands abolished in the 
country.  Efforts are however being 
made to identify such persons for their 
early economic rehabilitation.

(b)  and (c). Six cases of prosecu
tion have been reported from State 
of Uttar Pradesh so far.

Target fixed for mal̂ ang female 
operations in States

1814.  SHRI SHANKERRAO SAVANT: 
Will the Minister of HEALTH  AND 
FAMILY PLANNING be pleased  to 
state:

(a)  the targets fixed for each of 
the States and Union territories for 
male and female operations for family 
planning before the end of March, 
1976;

(b) the achievements to last, fetate/ 
Union Territory-vîse; and

(c) nature of incentives offered to 
the States and Union Territories?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (CHAUDHURY RAM 
SEWAK): (a) and (b). Targets  are 
fixed for total sterilization operations 
and not for male and female opera
tions separately. Accordingly, a state
ment giving annual targets and achieve
ments with male and female break-up 
for the year 1975-76 (April, 1975  to 
February, 1976) m the various States 
and Union Territories is laid on the 
Table of the House. (Placed in Library 
See No. LT-10599/76).

(c)  Family Planning is a Centrally 
Sponsored Scheme for which 100 per 
cent assistance is given by the Central 
Government to the State Governments. 
National awards are also given  to 
States and Union Territories on  the 
basis of performance.

Loan for Moghoi Lines

1815 SHRI SHANKER RAO 
SAVANT:

SHRI VASANT SATHE:

Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state.

(a) whether Government of Maha
rashtra has been pressing the Union 
Government to sanction soft loan to 
Moghul lines to purchase small, tow 
draught vessels for operation on th& 
Konkan coast whose ports have most* 
ly shallow draught; and

(b) if so, action taken on the re* 
presentation of the State Government?

THE  MINISTER  OF  SHIPPING 
AND  TRANSPORT  (DR.  G. S. 
DHILLON): (a) No, Sir.

(b) Does not arise.
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8̂15. SHRI ISHAQUE &AMBHA.U: 
Win the Minister of HEALTH  AND 
FAMILY PLANNING be pleased  to 
state:

(a) whether Government has decid
ed to set up dispensaries and family 
planning centres in the new resettle
ment colonies of Delhi under D.D.A.; 
•114

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (CHAUDHURY RAM 
SEWAK): (a) and (b). Nine DJXA. 
dispensaries are  providing  medical 
care and family planning services In 
the J.J. resettlement colonies of D.D A. 
via;. Dakshinpuri,  Madangir, Nangloi, 
Seelampur,  Wazirpur,  Seemapuri. 
Madipur, Sunlight and Srinivaspurl.

Further, medical care  and family 
planning services are also being pro
vided by five Dispensaries run by Delhi 
Administration in various JJ. Resettle
ment colonies, viz. Hasthsal, Raghbir 
Nagar, Budhnagar, Pandu Nagar tnd 
Shakarpur.

Two Family Planning Centres run ay 
Municipal Corporation of Delhi  are 
functioning in Nangloi and Seelampur 
Colonies.

One Mobile Unit of Delhi Municipal 
Corporation and one of New  Delhi 
Municipal Committee are daily visit

ing three, »e«ett*wseni CoMtak  «&, 
Khkfcriwir, IfelyamMXt sad TfHtokpuri. 
One Wofeife tyoit of the AMI Cnm 
Society is also visiting twice a week in 
these three colonies.

Medical care and family, panning 
services are also available to D.D A. 
Resettlement colonies from institutions 
located in adjoining areas, vis. Family 
Planning Centre at Harinagar run by 
Delhi Administration; Family Planning 
Centre at Navin Shahdra run by Bed 
Cross Society; Family Planning Centre, 
Tilaknagar run by Municipal Corpora
tion, Delhi, and Family Planning Cen
tre, Shahdara  (located  In  General 
Hospital) run by Delhi Administration.

Senior House Surgeons in Delhi 
Hospitals

1817. SHRI S. M. SIDDAYYA: W'li 
the Minister of HEALTH AND FAMI
LY PLANNING be pleased to state:

(a) how many doctors are working 
in the Willingdon Hospital, Safdarjung 
Hospital, All India Institute of Medical 
Sciences, New Delhi as Senior House 
Surgeons as on 1st Mardh, 1976; and

(b) out of them, how many belong 
to the scheduled Castes and Scheduled 
Tribes?

THE DEPUTY MINISTER IN THE 
MIISTRY OF HEALTH AND FAMILY 
PLANNING  (SHRI  A.  K.  M 
ISHAQUE): (a) and (b). The informa
tion in respect of Senior Residents is 
as under:—

Total Nos. of

Senior  Scheduled Scheduled 
Residents  Caste  Tribe

Ssfciarjang Hospital . . .   $6 1

Willingdon Hospital  . . .  32  z

AU India Institute of Atxlical Sciences 78
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Patna Tejsphewi fljnrtttt
r *  *>  ̂ '

I8ift. $H»14»AHAVAT>A& SHASTJU: 
WUI the MinUter of  COMKiUNlCA- 
TSOMI be jlieased to state:

(a) the average calls put  through 
per day by subscribers of Patna Tele
phone System on Dhe basis of figures 
available for year 1975-76;

(b) the average revenue per tele
phone connection through local trunk 
calls per subscribers of Patna Tele
phone System as per figures available 
for 1975-76;

(c) the number of subscribers in the 
waiting list in Patna Telephone sys
tem;

(d) whether large number of cross 
talks and wrong connections take place 
due to poor maintenance of  Patna 
Telephone System; and

(e) the steps being taken by Gov
ernment to tone up the efficiency of 
services?

in Bihar Circle during the year £97#» 
77; >an£

(b)  if go, the number ot quarters 
at each station type-wise in Bihar 
Circle?

1*9* OSAKA) WHtm i#0»

THE MINISTER OF COMMUNICA
TIONS  (DR.  SHANKER  DAYAL 
SHARMA): (a) Yes, Sir.

(b)  At Chapra 4 type I and 8 type II 
quarters and at Darbhanga 24 type I 
and 30 type II quarters are proposed 
to be constructed.  Subject to avail
ability of funds, efforts will also be 
made to  commence construction of 
some of the quarters out of 72 tyoe I, 
108 type II, 18 type III and 2 type IV 
quarters at Bokaro which have been 
planned.

Opening ol new Departmental Iteie* 
graph offices in Bihar Circle

THE MINISTER OF COMMUNICA
TIONS  (DR.  SHANKER  DAYAL 
SHARMA): (a) 11.04 calls per sub
scriber per day.

(b) Rs. 132.34 per month per  sub
scriber.

(c) 347 as on 24-3-1976.

(d) There is no such general com
plaint.

(e) Routine tests are being taken 
regularly to watch and improve  the 
service.  A special  drive to reduce 
fault incidence in the equipment has 
been launched.

Ĉonstruction ol staff quarters in 
Bihar Circle

1819. SHRI RAMAVATAR SHASTRI: 
Will the Minister  of COMMUNICA
TIONS be pleased to state:

(a)  whether there is proposal for 
construction of  staff quarters  for 
P & T Staff working at various places

1820. SHRI RAMAVATAR SHASTRI: 
Will the Minister of COMMUNICA
TIONS be pleased to state:

(a)  whether there is proposal  for 
opening new Departmental Telegraph 
offices at Siwan, Hajipur,  Motihari, 
Samastipur and Arrah under  Bihar 
Circle; and

(b)  by what time these Departmen
tal Telegraph offices are expected to 
be opened?

THE MINISTER OF COMMUNICA
TIONS  (DR.  SHANKAR  DAYAL 
SHARMA);  (a) Yes,  Sir, except for 
Motihari which does not justify conver
sion from Combined Office into & De
partmental Telegraph Office.

(b)  It is not possible to indicate the 
time as the proposals are being ̂proces
sed.
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Account statements of Family Pcnta 
Fond Scheme

1822. SHRI N. K. SANGHI: Will tfa* 
Minister of  LABOUR be pleased to 
state:

(a) whether after coming into force 
of the Family Pension Fund Scheme, 
the members have not been furnish
ed the account statements showing the 
amounts contributed in their accounts;

(b) whether  Government  have 
made any assessment to find out the 
reasons for this slackness on the part 
of the Regional Provident Fund Offi
ces; and

(c) if so, the facts thereof and by 
what time Government propose  to 
streamline the working of the Regio
nal Provident Fund Offices  in this 
direction?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): (a). The account 
statements of  Family  Pension Fund 
have not been furnished to the mem
bers as  there is no provision in the 
Employees’  Family  Pension Scheme,
1971, for issuing such statements.

(b) and (c)  Do not arise

Indo-Pak Mushaira

1823. SARDAR  SWARAN  SINGH 
SOKHI: Will the Minister of EXTER
NAL AFFAIRS be pleased to state:

(a)  whether  any  Indo-Pakistan 
Mushaira is going to be held or has 
been held;

(<b) whetiher such  activities  are 
likely to improve the Indo-PaJdstan 
relations; and
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<c) whether such Mosfcaira* would 
-be h*Jd in Pakistan also in future?

THE DEPUTY MINISTER IN THE
ministry of external affairs
(SHRI  BIPINPAL  DAS):  (a) The
Shankar  Lai Murli Dhar Society of 
Delhi has  been  organising  annual 
mushairas  with the participation of 
Indian and Pakistani poets upto 1965. 
Thereafter this  annual features had 
to be discontinued due to the non-parti
cipation by Pakistani poets. However, 
this year two Pakistani poets partici
pated in this Mushaira.

(b)  and (c).  In the view of the 
Government of India, such cultural ex
changes can be  helpful in  bringing 
about  closer  understanding. It  is 
understood that a troupe of artistes of 
Bombay has been invited to visit Pakis
tan by a Karachi organisation.

Commonwealth Aid Plan for 
Mozambique

1824.  SHRI C. K. CHANDRAPPAN: 
Will the Minister of EXTERNAL AF
FAIRS be pleased to state.

(a) whether India alongwitih other 
Commonwealth countries joined  aid 
plan for Mozambique to offset  the 
grave economic consequences of clos
ing its border with Rhodesia; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS), (a) Yes, Sir.

(b)  The  Commonwealth Sanctions 
Committee, on  which India is repre
sented, met in London on 4th March, 
1976, and  authorized the  Secretary 
General of the Commonwealth Secre
tariat to contact the Government  of 
Mozambique m order to ascertain the 
requirements of Mozambique to offset 
the economic disruption caused by the 
closure of the border with Rhodesia. 
Accordingly, the  Secretary  General 
visited Mozambique, held  discussions 
with the leaders of the  Government 
and made certain proposals for giving

immediate assistance to Mozambique. 
The Government of India has made a* 
grant of  Rs. 900,000 as part of the 
collective contribution to Mozambique 
by the Commonwealth.

Protection of U. N. permanent hM m < 
in New York

1825.  SHRI C. K. CHANDRAPPA 
Will the Minister of EXTERNAL AB- 
FAIRS be pleased to state:

(a) whether India joined  several 
countries at the U.N. to urge upon 
the U.S. Government to protect the 
permanent  mission  in  New York 
against threats; and

(b) if so, the facts thereof

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS- 
(SHRI BIPINPAL DAS): (a) Yes, Sir.

(b)  Our Permanent  Representative 
has lodged a formal complaint to the 
appropriate  authorities  and  also 
brought the incidents to the notice of 
the Permanent Mission of the USA to 
the United Nations. The U.S. autho
rities have expressed regret and reite
rated their assurances to take all neces
sary steps to discharge their responsi
bilities.

The Host Relations Committee of the 
U.N. also met recently to discuss inci
dents and attacks against several Per
manent Missions  including India. A 
Resolution  was  adopted  expressing 
deep sympathy with the Missions con
cerned and urging the host country to 
take all necessary measures to appre
hend, prosecute and punish those guilty 
of the criminal acts.

H.S.L. continuance under SAUL.

1326. SHRI ARJUN SETHI: Will the 
Minister of STEEL AND MINES be 
pleased to state:

(a)  whether the  Hindustan Steel 
Limited continues to function under 
the Steel Authority of India limited; 
and
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(b)  if 90, the reaction of Govern- 
nwit thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  STEEL AMD MIMES
(SHRI SUKHDEV PRASAD): (a) Yes, 
Sir.

(b)  Hindustan  Steel Limited is a 
wholly-owned  subsidiary  of  Steel 
Authority of India Limited and, there
fore, appropriately functions under the 
latter.

Miaer&l deposits in U.P. Hills

1827. SHRI  PARIFOORNANAND 
PAINUU: Will the Mmister of STEEL 
AND MINES be pleased to state:

(a) the important mineral deposits 
found in the U. P Hills ®nd their 
quantity;

(b) whether the quarrying of marble 
and limestone in Mussoone and ad-

dljOl
and  UMpilittfe Tparqif tmiiMlng
wastage of tihis national wealth  and 
eroding the hills; and

(c)  if so, steps taken to atop this 
practice?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  STEEL AND MINES 
vjSHRl SUKHDEV PRASAD): (a) A 
statement is attached.

(b)  and (c).  The U.P. Government 
is seized of the problem  In order to 
effect improvement in the quarrying of 
marble and limestone in a more scienti
fic manner, a Committee comprising of 
Geologists and Mining Engineers from 
Indian  Bureau of  Mines, Geological 
Survey of India, Directorate of Mines 
Safety and State Directorate of ’Geolo
gy and Mining was constituted by the 
State Government to comprehensively 
review the position and suggest reme
dial measures.

Statement

Important Mineral Deposits Found in U.P. Hills

■si.
No.

ImportantMineral Deposit District
(Million

Quantity
tonnes)

I.Limestone
dun, Tehri, Paun Garhwal 382-04

2. Dolomite .  Tehri Garhwal 2‘0Q

3*Phosphate .  . Dehradun, Tehri Garhwal 18 05

4. Gypsom .  .  Dehradun, Nainital TehnGi- 
Garhwal . 0 20

s. Magnesite • Almora, Pithoragarh 33-83

6. Coppsr, lead & Zinc . Pithoragarh 0-77

7* Tile ,  . • Almora I *00

Telephone Exchanges in Dehra Dun, 
Biflhikeah and Vikas Nagar

1828.  SHRI  PARIFOORNANAND 
PAINUU: Will the Minister of COM
MUNICATIONS be pleased to state.

(a)  whether telephone exchanges 
in Dehra Dun, Rlahikesh and  Vikas 

are working  unsatisfactorily, 
particularly during the summers;

(b)  whether air-conditioner in the 

Dehra Dun exchange  is  defective 

which is the source of the  trouble; 

and

(c)  if so, what stepg are being taken 

to ensure satisfactory functioning of 

these exchanges in the coming sum

mer?



OTt m sra cm COMMUNICA
TIONS  (DR.  SBANKAB  BAIAL 
SKAHMA): (MX  W M M exchanges 
at JWtoadua anti VUMsaagar ««► gene
rally wuridng satisfactoc% throughout 
the year- Kshikesh  Exchange, how
ever, dl<} not function so waU from Oc
tober 1075 to January 1876 due to cable 
breakdown)'.. This  exchange is func
tioning  satisfactorily since February 

1976.

(b)  and (c). It is correct that air- 
conditioning plant supplied for Dehra- 
dun exchange was defective and was 
rejected by the Government. Window 
type airamditioning units hav£, how
ever, been installed  for the  switch 
room And ere working satisfactorily.

Commissioning  of Direct  Dialling 
System from various Cities in W.

1829. SHRI  PARIPOORNANAND 
PAINTJLI: Will the Minister of COM
MUNICATIONS be pleased to state:

(a) the  time-table fixed  for the 
commissioning of direct dialling sys
tem  from various  cities in  Uttar 
Pradesh to  Lucknow and Delhi  in
1976-77; and

(b) to what extent the micro-wave 
system in Mussoorie will  help the 
telephone communication in Western 
Uttar  Pradesh  and  Delhi in  the 

coming years?

THE MINISTER OF COMMUNICA
TIONS  (DR.  SHANKAR  DAYAL 
SHARMA): (a) The programme for 
•commissioriing of S.T.D. routes in U.P. 
Circle is as follows:

1976-77  l. Dehradun-Delhi

2. Saharanpur-Delhi

3. Muzaffarnagar-Delhi

4. Bulandshahar-Delhi

5. Mussoorie-Delhi

6. Varanasi-Delhi

7. AllahabadJJelhi

8. Aligarh-Delhi

(b)  Thfr existing Microwave sy*tem 
interconnects  Mussoorie, Dehradun, 
Muzaffamagar  and Hardwar. Thi* 
enables the provision of direct compac
tions amongst these four stations and 
extension  of circuits from these sta
tions to other places via the Coaxial 
system between Delhi and  Muzaflar- 
nagar. Provision of S.T.D. to Dehra
dun and Mussoorie in 1976-77 and even
tually to Hardwar (when adequate tra
ffic builds up) will also be made possi
ble by this system.

Passenger Service between  Bombay 
and Mangalore

1830. SHRI P. R. SHENOY: Will the 
Minister of SHIPPING AND TRANS
PORT be pleased to state whether 
there is any regular passenger or pass- 
enger-cum_cargo shipping service bet
ween Bombay and Mangalore?

THE MINISTER OF SHIPPING AND 
TRANSPORT (DR. G. S. DHILLON): 
No, Sir.

Construction of Road between Kodre- 
mnkh and Padahldri

831. SHRI P. R. SHENOY: Will the 
Minister of SHIPPING AND TRANS
PORT be pleased to state:

(a) whether the construction of  a 
road between Kudremukh and Padu- 
bidri has been taken up; and

(b) the estimated time by which 
the construction will be completed?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  SHIPPING  AND 
TRANSPORT (SHRI DALBIR SINGH):
(a) and (b). The road in question 
forms part of the Kudremukh Project 
and is being constructed by the State 
Government of Karnataka with finan
cial assistance from the  Kudremukh 
Project  authority by way of 100 per 
cent loan. According to available in
dications given by the State authorities, 
the entire road project is likely to be 
completed in three years' time.
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Mineral Deposits in Bankura Mstt. of 
W. Bengal

1838. SHRI S. M. BANERJEE Will 
the Minister of  STEEL AND MINES 
be pleased to state.

(a) whether  the District of Ban
kura in West Bengal has got vast 
mineral deposits;

(b) if so, the facts thereof; and

(c) steps  taken to  develop  Che 
mineral potential of this District?

TBS DEPUTY MINIBTISMN THE 
MINISTRY Of STEEL AND , MINIS 
(SHRI SUKHBKV” PRASAD): (a) end
(b). Estimated reserves so far located 
by the Geological Survey of India of 
the major mineral deposits ere about 
218 million tonnes of coal, 8.82 mini cat 
tonnes of china day, 2 million tonnes 
of dolomite limestone and 4 to 5 lakfay. 
tonnes of low grade tungsten ore.

(c)  The Government of West Bengal 
has formed a  Committee comprising 
members from  Geological Survey of 
India,  Central  Mine  Planning and 
Design Institute, Ranchi and State Gov
ernment to work out the programme 
of development of the Mejia area locat
ed in Bankura District. The Central 
Mine Planning and Design Institute is 
also drawing up a programme of ex
ploitation of  coal in this  backward 
area.

Retrenchment and Lay-off of Workers

1834. SHRI CHINTAMANI 
PANIGRAHI:

SHRI NOORUL HUDA:

Will the  Minister of LABOUR be 
pleased to  state the total number of 
industrial workers retrenched and fac
ing lay-off up-to-date, Statewise, in the 
country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA) • A statement giving 
the available information is laid on the 
Table of the Sabha. [Placed vn Libra
ry. See No. LT-10600/76].

Recruitment of bus Hostesses

1836. SHRI KRISHNA  CHANDRA 
HALDER: Will the Minister of SHIP
PING AND TRANSPORT be pleased to 
state*

(a) whether  two hundred women 
have been recruited as bus hostesses 
for Delhi buses; and

(b) if so, the reason and terms of 
recruitment?
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1 na tmnjTT mbhjwter xn thb
MINlSttlY  OF  W9P3NO  AND 
TBAMSPQRT <8881 DALBSl SINGH): 
<a) Yes.

(b)  A scheme to provide greater em
ployment  opportunities to  educated 
women  was  taken by the D.T.C. in 
1975, which  was the  “International 
Women’s Year”. It is expected that 
bus hostesses will deal with the pas
sengers  with greater  politeness and 
-that incidents of misbehaviour will get 
reduced.

Initially, the bus hostesses will be 
given training for about two months in 
the Training  School of the Corpora
tion. On successful completion of the 
training and passing of the prescribed 
test, they will be appointed in the scale 
of Rs. 260-400. A  copy of the terms 
and conditions is laid on the Table of 
the House. [Placed in Library.  See 
No. LT-10601/76].

12.00 hrs,

PAPERS LAID ON THE TABLE

Inman Telegraph (Fifth amendment) 
Rules, 1976

THE DEPUTY MINISTER* IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI JAGANNATH PAHADIA);  I 
beg to lay on the Table a copy of the 
Indian Telegraph (Fifth Amendment) 
Rules, 1976 (Hindi and English  ver
sions) published in Notification  No. 
G.S.R. 420 in Gazette of India dated 
the 20th March, 1976, under sub-sec
tion (5) of section 7 of the Indian Tele
graph Act, 1885.  [Placed in Library. 
See No. LT-10588/76].

Reviewed and  Annual report of 
Bharat Gold Mines Ltd. for 1974-75 
with Audited accounts and  Audit 

Report

THB DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND  MINES 
(SHRI SUKHDEV PRASAD): 1 bag to

lay on the Table a copy each of the 
following paper* (Hindi and English 
versions) under sub-section (1) of sec
tion 619A of  the  Companies Act, 
1956:-*

(i) Review by the Government on
the working of Bharat Gold 
Mines Limited, for the year 
1974-75.

(ii) Annual Report of the Bharat 
Gold Mines Limited, for the 
year 1074-75 along with the 
Audited  Accounts  and  the 
comments of the  Comptroller 
and Auditor General thereon. 
[Placed in Library.  See No. 
LT-1058)9/76].

Detailed Demands for Grants. 1976-77 
or the Ministries of Labour and com

munications

THE DEPUTY MINISTER’ IN THE 
MINISTRY OF FINANCE (SHRTMATI 
SUSHILA ROHATGI):  I beg to lay
on the Table a copy each of the Detail
ed Demands for Grants (Hindi and 
{English versions) of the following Mi
nistries for 1976-77:—

(1) Ministry of Labour

(2) Ministry of Communications.
[.Placed in Library. See No. LT-10590/ 
76].

CENTRE’S AGREEMENT with U.P. RE. 
National Highways situated in Uttar 

Pradesh

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  SHIPPING  AND 
TRANSPORT  (SHRI  DALBLK 
SINGH);  I beg to lay on the Table 
under section 10 of the National High
ways Act, 1956, a copy of the Agree
ment dated the 28th February,  1976 
(Hindi and English versions) entered 
into between the Central Government 
and the Government of the State of 
Uttar Pradesh in respect of the deve
lopment and maintenance of road links 
of National Highways situated in the 
State of Uttar Pradesh.  [Placed in 
Library. See No. LT-10591/76].



12.02 hrs. 

with 

12.03 hrs, 
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SHB3 LILABHAR K0&K1:  I beg 
to lay on the *Ttfble the record of Evi
dence (Volumes 1 and 11) tendered 
before the Joint  Committee on the 
Bill further  to amend the Code of 
Civil Procedure, 1908, and the Limita
tion Act, 1968.

SHRI SOMNATH  CHATTERJEE 
(Burdvran):  On a  very Important
issue, Sir.  Kindly give me only one 
minute.  I have given notice.  It is 
a very important matter.  Notice has 
been received.

MR. SPEAKER: I have not receiv
ed.

SHRI SOMNATH CHATTERJEE- I 
have given, Sir.  Notice has been re
ceived.  Forty-eight lawyers in Delhi 
have been arrested because they had 
protested against the  demolition  of 
their chambers without any notice. 
They had built their chambers with 
the Delhi Administration’s permission

MR. SPEAKER':  You wait for my
consideration.

SHRI SOMNATH CHATTERJEE : I 
have given notice under rule 377 and 
then for Calling Attention.  I  have 
given everything. This is a matter of 
very great importance. (Interruptions) 
Lawyers have been arrested; and bails 
have not been given.  They are only 
trying . Thev wen1 to the Chief Jus
tice with a representation that their 
chambers should not be  demolished 
without any notice.  They have been 
bull-dozed.  Their files, books . (Inter
ruptions).

MR. SPEAKER:  I will consider it.

SHRI SOMNATH CHATTERJEE:  I
have given, Sir; kindly examine.

MR’. SPEAKER:  Bring It  tomor
row:

SHRI S. M. BANERJEE (Kanpur): 
Let the Home Minister make a note 
of it.  (Interruptions)

SHRI D1NEN WUtfmGRMXYA 
(Serampore): Are we under Tughlafe’s. 
rtf*, when you are the Speaker, Sir? 
Where are we living?

SHRI  SOMNATH  CHATTERJEE: 
One fine morning they  went to the 
chambers and found it demolished. 
Are they not citizens of this country? 
(Interruptions).

SHRI B. V. NAIK (Kanara):  There 
were the small people whose jhuggi- 
jhompris were demolished.  Where is 
the distinction? When it touches the 
hon. Member's profession, he gets very 
much upset about it.

SHRI  SOMNATH  CHATTERJEE: 
No motive should be imputed.

MR. SPEAKER: Don’t take notice of 
that.

(Interruptions)

SHRI B. V. NAIK: Law is law Be
cause their sections are involved, they 
are making this hulla-baloo. (Inter, 
ruptions)

SHRI S. M. BANERJEE:  I agree
that MPs should not sub-let their ouar. 
ters.  (Interruptions)

SHRI B. V. NAIK:  Let chatty be
gin at home.  (Interruptions)

SHRI S. M. BANERJEE-  I  have 
not sub-let it.  This is my 25th year. 
They are sub-letting  their quarters 
within five years.

MR. SPEAKER:  Order, please. No
recriminations.

SHRI B. V. NAIK:  It should  be
following by both sides. (Interruptions).

SHRI S. M. BANERJEE:  If it is a
challenge, I accept 11.  Let him come 
in disguise and ask my wife. (Inter
ruptions)

SHRI VASANT SATHE (Afeola): 
Can the lawyers be above law?  In 
fact, it is the duty of the lawyers to 
see that they abide by the law first. 
Let us not make a hue and cry only
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(Shri Vaunt Sathe]

'because  the  lawyers are  Involved, 
It is the duty of the lawyers not to 
•brake the law.... (Interruptions).  All 
are equal before tbe law.... (Interrup
tions).

12.96 hn.

LIFE  INSURANCE  CORPORATION 
(MODIFICATION OF SETTLEMENT) 

BILL—Contd.

THB DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRJMATI 
SUSHILA ROHATGI):  Sir, I beg to
move....

SHRI S. M. BANERJEE (Kanpur): 
Sir, J rise on a point of order. Yester
day when Shrimati Rohatgi rose ,to 
introduce the Bill you, in your wis
dom, on my requst, gave me a chance 
to oppose it at the introduction stage. 
Then Shri Raghu Ramaiah, the Minis
ter of Parliamentary Affairs, assured 
the House that the Finance Minister 
will have a talk with the hon. Mem
bers and that he will  try to evolve 
some method of procedure by which 
things would  become  easier.  This 
morning we met the hon. Minister, 
Shri Pranab Kumar Mukherjee, Shri
mati Rohatgi and,  last but  not the 
least, Shri Raghu Ramaiah. I say with 
all honesty that Shri Pranab Kumar 
Mukherjee  heard us with  rapt at
tention.  Again what happened I do 
not know but ultimately they  decid
ed they will introduce the Bill, but 
not  discuss  it  immediately.  Sir, 
you will remember that when we 
raised  objection,  on  which  point 
It  was  postponed , you  asked  if 
there is a bilateral agreement, then 
how is it being annulled unilaterally. 
To this, I speak subject to correction, 
there was no answer from any one of 
them. They said they will simply in
troduce it, “though it may be painful, 
please do not mind it; we shall not dis
cuss it.”

What I want to know is why this 
Bill is being introduced. Since this is 
a bilateral agreement between the two 
parties, which Is registered under the 
Industrial Disputes Act, let there be 
discussion between them. How do we

come into the picture?  Nobody baa 
explained this point How does Parlia
ment come in when they are not cov- 
ered under the Bonus Ad?  When the 
Bonus Act was discussed, this agree
ment was not discussed. I pointedly 
asked the Labour Minister, whether 
the LIC was covered. He said: no, by 
no stretch of imagination would this 
come within the ambit of the Ordi
nance or tbe Act. So, my submission 
is that nothing is going to be lost tt 
we delay this. After all, we are sitt
ing upto 22nd of May. Let Ibe nego
tiations start between the Federation 
and the Chairman.  If there is  no 
fruitful result, with the massive majo
rity which is increasing every day, 
they can possibly bring up legislation 
and pass it in one day, by ignoring all 
the rules and regulations.  So, Z feel 
it is only a question of prestige that 
because it was scheduled to be introdu
ced yesterday, so It has to be introdu
ced. They want this sword to be hang
ing above the head of the employees 
and  ask  them  or coerce t̂em  to 
come to terms. With the Emergency 
on  one side  and  this Bill  on the 
other, they want to bring the  emp
loyees to their  knees.  That is why, 
Sir, I appeal to your sense of justice 
and impartiality and request you to 
come to the rescue of the employees, 
not because  they are employees but 
because the prindple of annulling a 
bilateral agreement is involved.

SHRI  SOMNATH  CHATTERJEE 
(Burdwan): Sir, may I submit...

MR. SPEAKER • I think we should 
stick to the procedure.  So far as in
troduction of Bills is concerned, vrhen 
it is opposed, only one Member speaks, 
and this right has been exercised by 
Shri S. M. Banerjee.  So I will not 
allow any debate  on this.  There 
should not be any debate at this stage.

Yesterday when I found Ibat there 
was a misunderstanding between the 
Minister and all sections of the House, 
not only one section, about the object 
and propriety of the BiU, and not 
enough light was thrown on It, I made
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a frieodly suggestion—I did not  give 
any  aetu*% it is not for the
Chair to psevsnt the introduction of 
any BHi, it is for the House to deride— 
that  in order  to clarify  matters, 
there should be a meeting between the 
Minister and all the Members who 
wope exercised about it.  You will 
remember that 1  suggested that  it 
should not be postponed, that it could 
be taken up later in the afternoon, 
but the Minister was not free and said 
the meeting should be this morning. It 
was  precisely to discuss and clarify 

i all the points that the Members were 
1 trying to raise here. Therefore,  now 
at this stage I cannot under the pro
cedure allow a debate over this mat. 
ter. If there is any curiflcatSon you 
need you can ask.

SHRI H. N. MUKERJEE (Calcutta— 
North-East):  Yesterday I had raised
a point of order.

MR. SPEAKER:  There is no point
of order in this.

SHRI H N MUKERJEE- The point 
of order which I  had raised related 
to your  observation  that  a  legal 
point being involved, it was necessary 
that an answer was given before the 
matter could be takf*n up. Now, there 
might be a valid answer from the Gov
ernment to the legal objection which 
was taken yesterday in regard to the 
abrogation of a bi’ateral atreement by 
an Act of Parliament.  If so,  why 
don’t ihey come out with it°

SHRI  SOMNATH  CHATTERJEE 
(Burdwan):  On a point of  order.
This Bill purports to annul a provi
sion of an agreement which has the 
sanction of  another law of  Parlia
ment. Therefore, the provision of an 
agreement which is sanctioned by an
other valid legislation cannot be  tin
kered with or altered in the manner 
sought to be done. That provision it
self is a part of a bigger agreement 
containing various terms and condi
tions, each one of which was a consi
deration for the other. After prolonged 
negotiations between the union and the 
LIC authorities it was arrived at  It 
; 164 LS—6.

was sanctioned by the Central  Gov
ernment and the LIC Board rad has 
been implemented.  It is to last for 
aaotiier year. Now, one of the clauses 
is being taken away. A  truncated, 
mutilated agresrrr'nt will be enforced 
on the employees, and the mutilation 
will be done by Parliament irrespec
tive of the provision Of another latte of 
Parliament which gives it  authority 
and sanction. This has become a mo
ckery  of  Parliamentary  procedure. 
You cannot take away the rights cf 
the people an this manner.  Parlia
ment has ’become a laughing  stock.

THE MINISTER  OP STATE IN
CHARGE OP THE DEPARTMENT OF 
REVENUE  AND  BANKING (SHRI 
PRANAB KUMAR MUKHERJEE): The 
limited question is whether this piece 
of legislation can be brought in Parlia
ment and whether Parliament thould 
be involved in annulling or nullifying 
an agreement entered Into between the 
employer and the employee.

When the Bonus Act was amended, 
LIC did not come within the purview 
of that Act. It was decided that LIC 
and other organisations  would  be 
brought within the purview of the ex- 
gratia scheme.

SHRI  SOMNATH CHATTERJEE: 
Who decided it?

SHRI PRANAB KUMAR  MITKHE- 
JEE:  Parliament decided.

SHRI  SOMNATH CHATTERJEE: 
No.

SHRI PRANAB KUMAR MUKHER
JEE:  As the administrative Ministry
of LIC, we have to see that the LIC 
is brought within the scheme ®f wr- 
pratia.

It was found out when the matter 
was discussed and the legal question 
was taken up which Professor Mukher- 
jee has very rightly raised. We con
sulted the Law  Ministry  also  on 
*ftat  is the legal position, wheth«r 
this could be done merely by the Ad
ministrative instructions issued by the
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Administrative Department or  any 
6ther course of action, we shaft. have 
to take. It was the advice of the Lew 
Ministry that when an agreement is 
entered into under the Industrial Dis
pute Act, If you want to nullify it, it 
should be backed by legislative measu
res.  That is precisely the reason tar 
which we have braught forward this 
piece of legislation for the considera
tion of Parliament. (Interruptions).

SHRI DINEN BHATTACHARYYA 
(Serarrtpore):  Not the whole  agree-
ment.

SHRI PRANAB KUMAR MUKHER- 
JEE:  Regarding the other  aspect
which has been discussed in today’s 
meeting in the room of the Minister of 
Parliamentary Affairs, I would like to 
submit what was decided. It was nut 
decided that we were not going to in
troduce or we are not going lo discuss 
this matter. What I suggested to the 
hon. Members present there was that 
if the hon. Members had certain points, 
if they required certain questions to 
be considered before a Anal view was 
being taken, I suggested to them or 
rather I assured them that all those 
views would be looked into, and the 
questions which the  hon.  Members 
have raised in this connection shall be 
taken into account before arriving at 
a final decision. Therefore, it would be 
my submission to you and through you 
to the House.... (Interruptions).

SHRI DINEN BHATTACHARYYA: 
We only insisted, why did you not.. 
(Interruption*).

MR. SPEAKER: Lei the House de
cide. (Interruption*).

SHRI S. M. BANERJEE:  Only one
point He hag not answered ore point. 
Only one line. (Interruptions).

jet him introduce the Bill. But what 
happens with the employer and  the 
employees? Will there be a negotia
tion ' between the employer and  the 
•mployeeB, let him say?  (Infernjp-
* tione).

non*).

MR. SPEAKER:  We will corns, to
that.

SHRI DINEN BHATTACHARYYA: 
We strongly object to the introduction 
itself. (Interruptions).

SHRI &  M.  BANERJEE:  The
agreement was between the Corpora
tion and the employees.  What hap
pens to tbe Corporation? (Interrup
tions)

MR. SPEAKER:  He has said,  he
has assured.. .. (Interruptions).

SHRI  SOMNATH  CHATTSRJEE: 
Any discussion between the employer 
and the employees___(Interruptions)

MR. SPEAKER:  Even lor that rea
son, you know it is for the Houst- to 
decide.  Let the House decide  also. 
(Interruptions).

The question is:

“That leave be granted to intro
duce a Bill to provide for the tpedi- 
flcation of the settlement arrived at 
between the Life Insurance Corpora
tion of India and their workmen.”

The Lok Sabha divided- 

AYES

Division No. 3]
[12.22 hrs.

Achal Singh, Shri 

Aga, Shri Syed Ahmed 

Agrawal, Shri Shrlkrishna 

Ankineedu, Shri Maganti 

Appalanaidu, Shri 

Azad, Shri Bhagwat Jha 

Aziz Imam, Shri 

Bajpai, Shri Vtdya Dhar 

Balfikrishniah, Shri T.

Banamali Babu, Shri 

Banerji, Shrbnati Mukul 

Barman, Shri R. N.
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Baraa, Shrt Bedabrata 

Bhagat, Shri H. K. L.

Bhargava, Shri Basheshwar Nath 

Bkeeshmadev, Shri M. 

Brahmanandji, Shri Swami 

Chakleshwar Singh, Shri 

Chandrika Prasad, Shri 

Chaturvedi, Shzi Rohart Lai 

Chaudhari, Shrt Axnarsinh 

Chaudhary, Shri Nitiraj Singh 

Chellachamî Shri A. 12.

Chhotel Lai, Shri 

Chhutten Lai Shii

Daga, Shri M. C.

Dalbir Singh, Shri 

Das, Shrt Dharnidhar 

Daschowdhury, Shri B. K. 

Dhamankar, Shri 

Dharamgaj Singh, Shri 

Dinesh Singh, Shri 

Dixit, Shri Jagdlsh Chandra 

Doda, Shri Hiralal 

Dumada, Shrt L. K.

Dwivedi, Shri Nageghwar 

Engti, Shri Biren 

Gangadeb, Shri P.

Godara, Shri Mani Ram 

Gohain, Shri C. C.

Gomango, Shri Giridhar 

Goswami, Shri Dinesh Chandra 

Gowda, Shri Pampan 

Hansda, Shri Subodh 

Bari Kishore Singh, Shri 

Hari Singh, Shrt 

Hashim, Shri M. M.

Jadeja, Shri D. P. 

Jamllurrahman, Shri Md.

Jha, Shri CMranjlb 

Jitendra Prasad, Shri 

Joshi, Shri Popatldl M.

Kakodkar, Shri Puru*h6ttam 

Kamakshaiah, Shri D.

Karan Singh,

Kaul, Shrimati Shdfo 

Kavde, Shri B. R.

Khadilkar, Shri R. K.

Khan, Shri I. H.

Kinder Lai, Shri 

Kisku, Shri A. K.

Kureel, Shri B. N.

Kushok Bakula, Shri 

Lakkappa, Shri K. 

Lakshminarayanan, Shri M. R. 

Lutfal Haque, Shri 

Mahajan, Shri Vikram 

Maharaj Singh, Shri 

Malaviya, Shri K. D.

Malhotra, Shri Inder J. 

Mallikarjun, Shri 

Manhar, Shri Bhagatram 

Mishra, Shri Jagannath 

Modi, Shri Shrikishan 

Mohapatra, Shri Shyam Sunder 

Naik, Shri B. V.

Negi, Shri Pratap Singh 

Oraon, Shri Tuna 

Pahadia, Shri Jagannath 

Painuli, Shri Paripoornanand 

Pandey, Shri Krishna Chandra 

Pandey, Shri Narsingh Narain 

Pandey, Shri R. S.

•Pandey, Shri Sarjoo 

Pandey, Shri Sudhakar 

Panigrahi, Shri Chintamanl 

Paokai Haokip, Shri 

Parashar, Prof. Narain Chand 

Parthasarathy, Shri P.

Paswan, Shri Ram Bhagat 

Patil, Shri C. A.

Patil, Shri S. B.

Patil, Shri *T. A.

•Wrongly voted for Ayes.
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Pradhani, Shri K.

Purty, Shri M. S.

Raghu Ramaiah, Shri K. ■

Raj Bahadur, Shri

Rajdeo Singh, Shri

Ram Surat Prasad, Shri

Ram Swarup, Shri

Rac, Shrimati B. Radhabai A.

Rao, Shri Jagannath

Rao, Dr. K. L.

Rao, Shri N ages war a 

Rathia, Shri Umed Singh 

Raut, Shri Bhola 

Ray, Shrimati Maya 

Reddy, Shri P. Ganga 

Rohatgi, Shrimati Sushila 

Roy, Shri Bishwanath 

Rudra Pratap Singh, Shri 

Saini, Shri Mulki Raj 

Salve, Shri N. K. P.

Samanta, Shri S. C.

Sanghi, Shri N. K.

Sangli&na, Shri 

Sankata Prasad, Dr.

Sant Bux Singh, Shri 

Sathe, Shri Vasant 

Savant, Shri Shankerrao 

Savitri Shyam, Shrimati 

Sethi, Shri Arjun 

Shafee, Shri A.

Shambhu Nath, Shri 

Shankaranand, Shri B.

Sharma, Dr. H. P.

Sharma, Dr. Shanker Dayal 

Shastri, Shri Biswanarayan' 

Shenoy, Shri P. R.

Shetty, Shri K. K.

Shivnath Singh, Shri 

Shukla, Shri B. R.

Singh, Shri Vishwanath Pratap

.Sinha, Shri Nawal Kishore

Sinha, Shri R. K.

Sohan Lai, Shri T.

Sokhi, Sardar Swaran Singh 

Stephen, Shri C. M.

Surendra Pal Singli, Shri 

Suryanarayana Shri K.

Tombi Singh, Shri N.

Tulsiram, Shri V.

Vekaria, Shri

Verma, Shri Sukhdeo Prasad. 

Yadav, Shri Chandrajit 

Yadav, Shri Karan Singh 

Zulfiquar Ali Khan, Shri

NOES

Badal, Shri Gurdap Singh 

Banerjee, Sĥi S. M. 

Bhattacharyya, Shri Dinen 

Brahman, Shri Rattan* LaL 

Chandra Shekhar Singh, Shri 

Chatterjee, Shri Somnath 

Chavda, Shri K. S.

Deshpande, Shrimati Roza 

Dutta, Shri Biren 

Gowder, Shri J. Matha 

Haidar, Shri Madhuryya 

Haider, Shri Krishna Chandra 

Horo, Shri N. E.

Joarder, Shri Dinesh 

Krishnan, Shrimati Parvathi 

Man j hi, Shri Bhola 

Marak, Shri K.

Mavalankar, Shri P. G. 

Mohammad, Ismail, Shri 

Mohanty, Shri Surendra 

Mukherjee, Shri Samar 

Mukherjee, Shri Saroj 

Muruganantham, Shri S. A, 

Patel, Shri H. M.

Patel, Kumari Maniben 

Reddy, Shri B. N.



Boy. Dr> Saradiah 

Saha, Shri *AJSt Kumar 

Sen, Dr. Jtanet* 

MB. SPEAKER: The result* ol the 
division is; Ayes.... 147; Noes... .29.

The motion was adopted.

SHRIMATI SUSHILA ROHATGI; I 
introduce the Bill.

(Interruption*>
Some Hon. Members then left the 

Home

12.24 hrs.

DEMANDS FOE GRANTS, 1976-77— 
Ccntd.

Ministry of Homf Affairs—Contd.

MR. SPEAKER; We now take  up 
further discussion and voting on the 
Demands for Grants under the control 
of the Ministry ol Home Affairs. Shri 
Arjun Sethi to continue his speech.

SHRI ARJUN  SETHI  (Bhadrak):
Mr. Speaker, Sir, yesterday I was re
ferring to the good work done by the 
Ministry of Home Affairs to contain 
the internal disorder and chaos in the 
country at the right time keeping in 
view the interest ol the nation in tact.

The House and the  whole country 
have witnessed before June 25, 1975, 
how the groups and elements of wide
ly differing views joined together to 
Paralyse the country’s economic  and 
political life. In fact, these groups and 
elements clutched at every opportuni
ty to create confusion in the minds of 
the people and foment chaos and dis
order.  Their  activities  seriously 
threatened internal security and inte
grity of the whole nation. It is only 
when such activities had crossed all 
permissible limits  that the Govern
ment, under the dynamic leadership 
of our Prime Minister, saved the coun
try from Internal subversion and eco

im-n, Min. CHAITRA A

nomic instability by declaring emer
gency in the country. Hence, it is no 
use accusing the Government, as my 
hon. friend from the CPI (M) did in 
the House yesterday, of curtailing the 
fundamental rights ol the citizens ol 
this country. If he will but think for 
a moment as an Indian, he can find out 
what their activities were and the way 
in which they were behaving. In fact, 
it is they who had compelled the Gov
ernment to declare emergency in the 
country to save the country from their 
activities. Therefore, the Report very 
rightly stated—and I quote—at pagg 
1:

“It is only when  such activities 
had crossed all  permissible limits 
that  the  Government  wa»  cons
trained to  declare  Emergency on 
June 25, 1975,  as no Government 
worth the  name  could allow the 
country’s security, stability and eco
nomy to be imperilled. The nation’s 
Interests demanded firm and deci
sive action.”

The Report of the  Home Ministry 
clearly stated that it is the duty of the 
Government to save the country from 
the internal disorder  and chaos and 
the Government has rightly done it to 
save the country.

After the declaration of emergency, 
the country has  witnessed all-round 
development—and the  Hon. Member 
opposite who spoke will himself rea
lise, if he will but think for a moment 
impersonally, that it is the country’s 
interest that is important.

The Report of the  Home Ministry 
says that the Government’s firm action 
and effective  measures and the 20- 
point programme launched on July 1,
1975 had a  dramatic effect on  the 
health of the nation,  that diffidence 
and apathy have given place to confi
dence that we can face our problems 
successfully if we are disciplined and 
united and do not allow our energies 
to be frittered away.

m* (SAKA)  of Home Affairs

•Th* following  Members also r recorded their votes; 

AYES; Shaft K? H. Mohsin and Dr, Govlnd Das Richhariya. 

NOES: Shri Sarjoo Pandey.
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Therefore, I support the Demand of 
the lnistry and I would like to focus 
attention on certain points which I 
consider it very important to mention 
in the Hou·se. Some of the Hon. Mem
bers from this section of the House 
mentioned that there are some people 
who are creatin·g d'isorder and chaos 
in the country, that they are at pre
sent rai·sing their heads and regroup
ing themselves. In this connection I 
would like to mention that it is a fact 
that in the istrict of Mayurbhanj in 
Orissa, anti-Government literature i·s 
being distributed and is being clan
destinely published in some parts of 
West Bengal. I would fike to urge 
upon the Government to ind out the 
origin of the literature and the acti
vities of the concerned people who 
have at present shifted their centre of 
operation to remote villages where 
the control of the Government is not 
so efective at present. 

Then, I would like to point out cer
tain aspect, in regard to the Depart
ment of Personnel. 

The All India Services Act, 1£51 as 
amended in September, 1963 provides 
that all India Services in the ield of 
medicine and health anct engineer'ing 
would be created soon for the beneit 
of medical graduates and engineering 
graduate·s, but the report on the De
partment of Personnel and Adminis
trative Reforms for 1975-76 says: 

"Out of 22 States (including 
Sikkim which has not ?D far heen 
addressed), 13 States have agreedi 
to participate in· the Service. The 
matter was taken up with the dis
senting State Governments. The 
Governments of Assam, Jammu and 
Kashmir and Tamil Nadu have, 
even on recon·sideration, not agreed 
to participate in the Service. The 
Governments of Mahara.shtra, Kar
nataka, Punjab and West Bengal 
have informed that they are recon
si 1erin·g the matter. Repl, frQ+ the 
Gove�nmen� of Marii,1,  i; �til,l 
awaited." 

This was in reSpect of the creation of 
Indian Medical and Health Services. 
It seems, the Government has .ot 
made any progress 1n' regard to the 
creation of this Service, as also the 
Indian Service of Engineers. I urge 
upon the Government to see that these 
all India Services are created· at the 
earliest for the beneit of the students 
who pass from various institutions of 
medical education and engineering; 
colleges. 

Similarly, it was envisaged in 
the Act that an All India Service in 
the ield of forestry would also be. 
created. and in fact, it has been creat-
ed. but if you analyse the position of 
drop-outs, you 'ill see that out of 45 
persons selected for the Indian Forest 
Service during the last three years 15 
dropped out in mid-stream and joi�ed 
other Services with the result that 
annual intake by direct recruitment. 
in the Indian Forest Service has been 
much smaller than the requirements. 
It is further learnt that the gap bet
ween the authorised 8trength and the 
number of oicers i' position had, by 
1st January, 1975 reached the level of 
20 per cent in the case of I.AS., .?bOi1t 
per cent in the case of and' 

25.5 per cent in the case of Indian 
Forest Service. Therefore, thi·s widen
in·g gap between the authorised' 
strength of the All Ind"ia Services nnd' 
the number· of oicers in actual posi-· 
tion, is bound· to afect the eiciency 
of administration and 1mplementation\ 
of developmental programme,3 of the• 
Government. I would, therefore, re
quest the Government that they· 
should see what are the causes for 
the drop-outs and how this can be· 
remedied in the Services· e·specially in 
Indian Forest S.ervfce-. 

Further, Sir ft !s seen that there 
are imbaia:ce� in the regional repre
sentati_on in the highe·r Civil Services .. 
I would request the-hon. Minister to 
see that these 1mbalances are remov
�d at the earliest.-Sleps �hould 
taken to remr-vc Ure cITsp·arity � 
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«*kti between  the XJUS. and IP&. 
in the mutter of quattBcations of the 
omdidattoi bo as to draw into I.P.S. 
o»cer* of a better calibre.

The Hatimate* Committee, la  their 
&ghty~ninth report, hag recommended 
tbat cadre control m respect of these 
tbree Services should be centralised 
1a one  Department, and J also urge 
upon the Government that they should 
look into this aspect.  The personnel 
dealing with cadre control should be 
drawn from three All India Services 
so that the problem* of each Service 
are dealt with by experienced persons 
of that Service.

With these words, I again support 
the Demands for Grants and congra
tulate the Ministry for their brilliant 
work during the year under review.

SHRI H. M PATEL# (Dhandhuka):
I confess I cannot congratulate  the 
Home  Ministry for its, as the  last 
speker said,  splendid  performance, 
for along with  whatever good that 
might have been done after and be
cause of emergency, it is Quite- clear 
also that when extraordinary powers 
are given to the executive, then cer
tain things tend to happen  The exe
cutive tend to exceed  their powers 
and we witnessed  something of that 
nature in Delhi during the last four 
days.

On the 28th of March, without any 
warning, some 200 cabins of the Delhi 
advocates were demolished, bulldozed 
and they were  bulldozed in such  a 
way that all the contents of the ca
bins also were destroyed. Their files, 
their telephones, their typewriters and 
whatever there was in the cabins was 
just bulldozed.  Why  could not this 
have been done with a proper notice? 
Let us assume that such an action was 
called for  and that the  advocates 
were occupying these premises with- 
3ut any right But need  this action 
have been taken without any #ant» 
ing?  Had some warning been given 
at least the advocates could have re
moved their belonging* tram the ca
bins? Is then* «#*y JuatMfcattOB tat an 
ecttokt of this nafta-ef But wfca* fe

worse, this action'  was taken  even 
while  conversations  were going on 
between the  Advocates’  representa
tives, the Chairman of the Bar Coun
cil and the Chairman of the Delhi Bar 
Association one with the Lt, Governor 
and the other with  the Works and 
Housing Ministry.

I had better *five » fuller account. 
Sometimes towards the end of Febru
ary a hint was conveyed to the law
yers that some of their cabins, about 
60 or so might have to be removed. 
The lawyers said, ‘Yes certainly, but 
can we be given any alternative ac
commodation?’ On this point, discus
sions were taking place between the 
Delhi Administration on the one hand 
and the Works & Housing  Ministry, 
(Mr. Bhagat) on the other, for the 
provision of alternative accommoda
tion.  But all of a sudden thin action 
takes place on the 28th. Then further 
representations were made amd they 
were assured of consideration again 
on the 91st, that is yesterday, 200 
more cabines or something approach
ing 200 were demolished, without any 
warning, and, as I said, while talks 
were going on for finding alternative 
accommodation In fact the advocates 
were asked to .jive a sum of Rs 64 
as a stamp fee for entering into  a 
lease deed for a tend which was to 
be provided So, on two days, the 28th 
and 31st, these bulldozing  activities 
took place without any warning and 
without taking any care as to what 
was to hapnen to the contents of these 
cabines  To my mind, this is nothing 
short of vandalism.

But consider this. When this mat
ter was raised a little while ago, some 
friends on the other side of the house 
said that the lawyers cannot break 
the law, that the lawyer* are not above 
the law, etc., ‘ate., Bui these cabins 
were allowed to be constructed with 
the permission of the authorities. They 
wer« constructed on platforms cons
tructed by the 2?WD. The 300 cabins 
that were destroyed on. ih 2$th had 
been in existence for 5 years.  They
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fame into eao*̂  ̂in 1969-70  with 
the permission of the administration. 
This is the point that I Want to em
phasize.  Seme of those which were 
destroyed on the 31st were three years 
old and others were bareiy a year old. 
That is to say even those that wore 
allowed to be constructed as late as 
a year ago were demolished in  this 
entirely barbaric manner. How is  it 
possible? 1 can only  imagine that 
such things happen because the Exe
cutive has been given unlimited po
wers. It is the ferant o! unlimited po
wers that leads to -Mch an inconside
rate and uncivilised kind of action. 
Why has it been done in this way? 
The lawyers haj a justifiab'e case. 
They have been wilHng to move to an 
alternative accommodation. Give them 
alternative accommodation It is up to 
the administration to find alternative 
accommodation.  What prevented you 
from giving  a reasonable period  of 
time  within which they could have 
moved to the alternative accommoda
tion?  But  without  giving them a 
reasonable amount  of  time, to take 
such an action  is  to my mind the 
height  of arbitrariness and unreason
ableness.

I would also like to refer to a very 
major function of the Home Ministry 
which is to see that the incidence of 
crime is reduced. A? it is, the inci
dence of crime is increasing day by 
day.  In 1959 the total number of 
crimes recorded was of the order of
550,000 or something like that.  In
1974 it had  reached the figure of 
1,200 000. crime statistics are not relia
ble, and these figures are well below 
the total number of crimes that hap* 
pened during these  peiiods m the 
country.  It is with'n the knowledge 
of all of us that a large number of 
crimes which are reported are  no* 
even registered by the police,  so 
that the recorded statistics only re
sult in giving a totally false picture. 
But, nevertheless, even the wcwded 
statistics show thit there has been 
an Increase.  What is the cause for

this Jackass* Tbjere are a numb*r of 
reasons *hy this kind ot thin#  can 
happen. For instance, T think it arwar 
well be due to an increase in corrup
tion which is well known and it can
not be disputed. Th* only thing that 
can be disputed is the extent Of cor* 
ruption.  But, certainly, there can ke 
no doubt that there Hi corruption and 
there has been an increase in corrup
tion and the increase •■ontinues,  But 
what is very important to note a* that 
this concealment of crime which re
sults from the failure of the police 
to register the crime when reported. 
They refuse to register for a variety 
of reasons—even for showing a much 
better crime situation than it really is. 
But what should concern  the  Home 
Minister a great d*al mote is  the 
fact that the investigation is most 
unsatisfactory. There is, one might in
deed say, in that exaggeration a total 
lack of investigation. In  so  many 
cases even the scene of offence la not 
visited.  In most cases, it is only the 
most slip-shod kind of investigation 
that takes place and this can only 
lead to an increase in crime.

Sir, there is one  other  thing  to 
which I would like to refer and it is 
this.  I wil] be brief because I have 
not much time. 1 can only hope 
that the hon. Hom« Minister will pay 
adequate attention to this matter. This 
aspect was also referred to yesterday 
by one of the speakers, I think  by 
Mr. Daga. There have come into axis • 
tence  many  syndicates  of  crime. 
There are big gangs which are operat
ing.  They have got very powerful, 
very modern weapons and they carry 
on their nefarious activities eillcientiv 
and fearlessly.  On the other hand, 
on the side of the Folio**, what do we 
see? Here there la » weakening  of 
investigations and cartainly they  nre 
not at all well-equipped, as well as 
they should lie. In fact, they do not 
have  *mcn  as  eopiplet*  ana ** 
thorough a record of tlw criminals t*nd 
of crimes n they should have, which 
would help them to the inveettgation
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«f cringes *Qd oOeneps ttast «re com- 
knitted How can you allow such syn
dicates of criminals with huge  re
sources to flourian us against a police 
organisation  which is  ili-cquipped 
•even for proper sound, investigations? 
These gangs induig? in various crimes, 
illicit distillation narcotic*, organist* d 
satta or gambling, theft and disposal 
of railway properly,  arson  and riot 
during disturbances, arranging bribes, 
women and entertainment for Govern
ment officials etc. Therj are various 
types of crimes in wnich they indulge 
and they make huge* money which 
gets passed on to others also. There is 
-another reason also and that too  is* 
serious and something for him to con
sider. The political support some of 
these criminals get is responsible for 
the crimes not beint* recorded. There 
is another important aspect of which 
notice must be taken and it is this. 
There are a large number of cases 
which are withdrawn for vaiievy of 
reasons. This is what is worrying all 
of us.  Students, political workers, 
agitators, etc used to feci quite safe 
because they had lost all fear of the 
law.  If any oifrnrps are committed 
by  ihrm.  they  are  detained  but 
soon they are let off ar.d no action of 
any kind is tak»n against such per
sons.  This type of mass withdrawal 
of cases is  responsible for growing 
lack of respect for law and order. It 
is to such  developments  that  you 
might attribute more appropriately the 
necessity for declaring a state of emer
gency rather than blaming tbe oppo
sition parties. 1 have already men
tioned the poor maintenance of re
cords, as an important cause, because 
efficient, methodical, exhaustive and 
uptodate records about crimes and 
criminals would certainly greatly help 
in ensuring more efficient control ot 
crime.  Control of crime has  now 
become almost an urgent necessity. 
Therefor* I would most respectfully 
urge the. Home Minister to give his 
tnest eoasfctered end proper thought to 
this MKfcteft, This la something which 
tjM putting forward not because I

am in the opposition but because 1 
am satisfied it is something which Is 
absolutely and vitally necessary.

Then I come to another point in re
gard to which the hon. Home Minis
ter may not be in as much agreement 
with me as he might bo on the  last 
point which I developed.  This is in 
regard to the proclamation of emer
gency. In his report, he says:

‘'Groups and elements of widely 
differing persuasions joined together 
to paralyse the country’s economic 
and political life."

This sort of ex-cathedra statement 
is being made, with no evidence no 
proof, nothing is given. Then it  » 
said:

‘They clutched  at every  oppor
tunity to create confusion m  the 
minds of the people and to foment 
chaos and disorder.’

Now, surely, the Home Minister and 
the Home Ministry would no. have 
been sleeping during this whole pe
riod.  What weie they doing? What 
were the administrations of the State 
Governments and the Centre doing? 
Were they unaware of such develop
ments If they were aware what steps 
did they take?

I remember none. We are talking 
about what is stated in this report. I 
quote:

“Their activities seriously  threa
tened Internal security.’ They were 
directed towards undermining Gov
ernment's vigorous efforts to cuib 
economic offences, increase produc
tion and ensure the smooth  and 
speedy movement of goods m order 
to stem the rising tide of inflation, 
stabilise the economy and bring re
lief to the peopte."
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for all time to come; for if there is  Mr. Speaker, some days back  we
your JttKtiftcatio*, thiare wig
tea amna antt*nAthmal ikm«nt« ope-
rating in soma way or ot&uri

-I do nô think that any county ean 
ever be completely rid at criminals and 
a»ch like antinational alament*.  The 
Prime Minister, hosusver, on certain 
occasions—when she has given inter
views to foreign journalists and else- 
where—has said that she caonot think 
of lifting the emergency until the Op- 
position behaves as it should behave. I 
would very much iJce to know pre
cisely how the Opposition is expected 
to behave? How u it behaving? What 
is its behaviour today which  the 
Prune Minister docs not altogether ap
preciate? As far ufi I know d  you 
could lay any charge against t̂e Op
position today it is that it has remain
ed completely inactive'. Its hnpassivety 
is its offence. Of course, it has done 
one another thing which is that with
in the Parliament it has opposed Gov
ernment wherever opposition was cal
led for  That I maintain U its legiti
mate duty and wii’ continue to do so. 
Outside the Parliament it has also 
made attempts wiloin the law to ex
plain to the people wnat the coming 
of the emergency has meant, namely, 
what exactly is tlw meaning of the 
suspension of various  fundamental 
rights and the various additional po
wers that the Government  his taken 
since emerge«pv. i must congratulate 
the Homo Minis':*. foi niviig brought 
them together in one place, in  this 
Report, how after the declara'ion of 
emergency  the  Defence of  India 
Act and Buies wer-2 amended to make 
them Defence of India and Internal 
Security Act and rules respectively. 
There is also one rule which you have 
amended in t most powerful manner 
by bringing in  censorship of a kind 
which neither ffci<« «*mt*v Me  any 
other country in tt»e  world—I am
t*fri*$ of fhf non-East European *nd 
ofhgr countries—has ever seen  this 
kJWI of ptmt cqtwyrdtfR whfch «om- 
p W» prsvtata ffa coming out of any 

news tii*t twite M> $*.

from the Opposition, greatly conorm- 
ed at the things as they were develop- 
log. met in Bombay on  two days 
Having met we came to certain con* 
elusions and we drew up a statement. 
This statement waj released to  the 
Press. Will you believe it not a single 
word of that statement appeared in 
the Press anywhere and yet Jhe In
formation and Broadcasting  Minister 
has the effrontery to state on  the 
floor of this House that there is no 
such thing as pre-censorship. How do 
they make such statements? Mr. Spea
ker, the Home Minister must know 
this that thd powers that are being 
taken and have been taken are such 
as to completely prevent the people 
of this country from enjoying any of 
the precious rights; civu  liberties, 
freedom of expression, freedom  of 
speech and freedom of movement.
13.hrs.

They are not just suspended.  You 
are seeing to it effectively that  no 
one who is not of your party, enjoys 
them. You amended art. 359(1/, and 
of course suspended arts 14, 21 and 
22.  But, more, you went on by a 
Presidential oioer to suspend the right 
of anv person to move any court lor 
enforcement of  fundamental rights 
conferred by art. lft. You <io not real
ly need to amend the Constitution; 
you are assuming powers that you de
sire without  any  such amendment 
of the Constitution, Judicial review is 
an essential paH ot democracy Whan 
you say that democracy still obtains 
in this country, you sureJv torget th** 
of the essential ingredients of demo* 
cracy judicial  review  in the moat 
essential  Or is it  yojr view  that 
among the essential enjwitents  of 
democracy that there should be no free
dom of expression, freedom of newjr 
and freedom of communication?  Dfr 

that What y°u vaURT> V *™Mwrecy. 
understand by democracy? Hu thm 
pttyjir» of ieowxracr are th* execu
tive, the Uygfclatijre a*r the juditfery- 
There has to  a balance between
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them. You *re trying to completely 
emasculate the judiciary. You do not 
allow anybody to go before tho judi
ciary. The executives arbitrary action 
cannot be questioned anywhere. This 
'is why I said at the beginning of my 
observations  that actions like  that 
taken in respect of the Delhi advo
cates’ cabines tak? place, an utterly 
'barbaric action, without warning, to 
'•demolish hundreds of cabins. That is 
not something that takes place in  a 
democracy. Certainly not. It can take 
place only in a country where there 
is no democracy.

I do hope that the Home Minister 
will give thought to some of the points 
to which I have specifically  refer
red.

SHRI B. V. NAIK (Kanara) I have 
heard the learned  soeaker who just 
preceded me, Shri H. M.  Patel, with 
very  long  experience  in  high 
places in administration, with rapt at
tention. With due deference to  his 
knowledge, 1 must confess that if there 
is something that is called loyalty  to 
truth, I am not  convinced  at  all. 
Usually, I am not given to speak some
thing for the audience or for the clap
ping.

13J2 hr s.

[Mr. DSPtrrY-SPEAKKR in the Chair]

SHRI  DINEN  BHATTACHARYA 
(Serampore): Where is the audience?

SHRI B. V. NAIK:  While we are 
speaking, even one  Bhattacharya  is 
good enough as an audience.

The points  that were made out at 
the  so-called zero  hour by the hon. 
members of the Oppositions—I use the 
plural, I  will give the  reason why 
later—

SHRI  DINEN  BHATTACHARYA: 
Oppositions are always plural.

SHRI B. V. NAIK:  Those  points
could be made only in this country and 
some countries like ours. If you have 
-seen tbe Constitution, the rule*___

* 4  my I  j,'

SHRI X>. N. SINGH (Hajtpur): This 
country la not your  own! You. said 
‘some countries'.

SHRI B. V. NAIK: I hope thft hon. 
member does not Question my patrio
tism. Otherwise, milHoru  would not 
have sent me here. This hi the way in 
which the Oppositions speak, through 
many  voices. Each one has got his 
own whims___

MR. DEPUTY-SPEAKER:  Are you 
aware that the Minister of Parliamen
tary Affairs has allowed you only ten 
minutes? Keep that in mind.

SHRI B. V. NAIK: I would tike to be 
protected.  Otherwise, this become* a 
futile exercise.

MR. DEPUTY-SPEAKER: I will pro
tect you.

SHRI B. V. NAIK: I was the second 
in the list. I  could be given more 
time.

MR. DEPUTY-SPEAKER: But do not 
needle them.

SHRI B. V NAIK- As far as Wwyera 
are concerned. I  would like to know 
this* Would lawyers, not only m this 
country but  anywhere in tbe world, 
that entire gentry, the jurist profes
sion, yield without giving a fight?

SHRI  DINEN  BHATTACH \RA: 
For?

SHRI B. V. NAIK’ Listen, you will 
learn. Right in front of the building 
where I stay—I do not own a house 
as was alleged by one respected Mem
bers of the Opposition I stay in West
ern Court, I have been staying there 
all these years and I have not let cut, 
I have been slaying there in a single 
room and Mr. Mavalankar is a standing
witness, living witness to this.........
(Interruption*) Please do not interrupt
ing, for heaven's sake. I used to go 
to the small shanty shops where I used 
to get pratha. On 30th of June hund
reds of them were thrown out and not 
one Member of tbe Opposition was able 
to raise the cause of those poor pee 
j made a cheek up with  ta*t-driv«r* 
My friends~here say that they speak.
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 ̂  tt* poor and " the
*nrotet*riai;It*U fhemtbw &m'Uvfjn 
iv$cy fcjPW* . I' liffwi co#a«’ «£*h t tte
roots of the country.: I  taxi
driver for * case study: and he *aW:

ft'-tf*  <•.*«'*< $  ***.:■ w

*w *r£ ̂ <ir i *n*r ** *> £,1
I was happy that though be has been 
shifted about five miles bom here; he 
has  got  permanent  accommodation 
where nobody is going to disturb.him 
or his  progeney for  years to come. 
Under these circumstances there  are 
certain limitations to exaggeration. Do 
you think the lawyers  of Delhi need 
your  advocacy in order to  protect 
themselves? They are strong ei»ough. 
The rule of law had been applied in an 
even-handed  manner. I  complin.enl 
the  Ministry of Home  Affairs  and 
Delhi Administration or whosoever ii 
might be. Here, the  Opposition are 
following  the  principle that all are 
equal but some are  more equal —
(Interruptions)

Now let me come to the report. There 
is an introduction, a chapter on Jrw 
and order  and so on. I tried to so 
through this report; I have been going 
through this for the last five years. 
We see that we are still in the hang
over stage of the colonialist era. May 
1 know to whom is this report addres
sed? Who  writes  it? Who is the 
scribe? To whom is it addressed? To 
the Prime Minister? Or to tbe Presi
dent of India by the Cabinet or by the 
Ministry of Home Affairs?  Who are 
your audience?  If  somebody  writes 
somethin̂ he has got to tell us, like a 
commission that is  appointed which 
reports to the  appointing authority. 
This is something which we have in
herited from our colonial past in arhich 
the civil servants were responsible to 
nobody except themselves. They write 
reports to themselves.

SHRI S. M. BANERJEE: (Kanpur): 
This is a performance report; of the 
Home Ministry, not the report of any 
enquiry commission.

" W  8. V. NAIK; Why i* I* called 
a report? You do not call it a report

I have also written some reports in my 
lifetime.

MR. DUPUTY-SPEAKER: As far as 
I am concerned, it Is a report of the 
Home Minister to this House and to. 
the Members.

SHRI B. V. NAIK: It has not been 
addressed.

MR.  DEFUTY-SPEAKLR; Does not 
matter, this has been laid on the Table 
of the House by the Home Mmifitei.

SHRI DINEN  BHATTACHARYYA: 
Now you correct yourself.

SHRI B. V. NAIK: No, I subordinate: 
my views born by lack of years of ex
perience. As  regards  your superior 
knowledge, I will not correct it unless 
£ get complete facts. A reference was 
made to the emergency and the econo
mic programmes. The fact is that on 
25th of June Emergency had been de
clared and on 26th of March it com
pleted nine  months and during tins, 
period it has done a lot of good work. 
There is peace but this is also inters
persed with certain alarming develop
ments which have taken place in parts , 
of  Kerala. There has been a resur
gence of  Naxalite  activities. They 
tried to blow up the power house at 
Sabari Hills. It is an hydro-electric 
power house. Yesterday I asked for- 
the press report Voluminous tonnes 
of dynamite have been discovered and 
dynamites and dynamite sticks to be- 
found in a volatile State like Kerala 
cannot have come into existence over 
night unless there was a well hatched 
plot and 1 would like the Home Minis
ter to kindly come before this House 
either at tbe time of his reply or in 
the form of an independent statement 
a* to how  such a huge quantity of 
dynamite was found there because be
fore that tibe discovery of dynamite 
and other explosive incendiary mate* 
rials in.  Baroda pales into insignifi
cance. The  quantity recovered is SO' 
enormous that it deserves an indepen
dent statement regarding the activities' 
or the resurgence of the Naxalifos. To
day, in the morning, the Minister for 
Labour was trying! to labour himself 
under the  impression that economic' 
growth  mined with  social justice*
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Which runs like « theme soqg through 
our planning as waft as out Constitu
tion, and what not, and the speeches of 
our Ministers, p«r se assure* a scrt of 
an increase in employment opportuni
ties. But  nothing can be  far from 
truth because the growth of industries 
in Mr country today Is highly auto
mated. The growth of iMhisttfte ih 
•out economy are highly automated. 
They displace the  existing labour in 
non-automated sector.

Sir, in my district, these is going to 
be a growth in the production of caus
tic soda. But about ten thousand peo
ple are going to be displaced. It is 
not alone with the progress and over- 
mechanisation of our industry .......

MR. DEPUTY-SPEAKER: You have 
made that point. You come to *he >ext 
poiht.

SHRI B. V. NAIK: I am suggesting 
a solution. Let the Home Minister, our 
respected  leader Mr.  Brahmananda 
Reddy, sitting with the Labour Minis
ter, solve the Naxalite problem. Mr 
Vayalar Ravi was making a song about 
the fact that people getting Rs. 105 
p.izL or Rs. 110 pjn. do not want to go 
in for such a job. I  will give petri- 
culates  from my own  constituency. 
Give them Rs. 105 or R's. 110. They 
would prefer to  be  rather jobless. 
'Then, as long as  your  educational 
policy does not change, you are not 
going to  achieve  anything. TcJay 
Naxalites are not  satisfied with tbe 
Communist  Leftists. They talk that 
they do not believe in the C.P.I. not 
«ven In the CJM.(M).  They do not 
believe in the  establishments. They 
do not believe in the Congrttn Patty. 
"They want a whole-sole destrueticn of 
the system. Be careful about it,

MR.  Dmrrr-SMSAKER;  Plecs* 
conclude.

SHRI fc. V. NAIK: Out of the total 
outlay Of Rs. 672.0 votes, the Home 
Ministry is spending  about R3 165.0 
crores on New Delhi. We wan* simi
lar  situations to  prevail in ail the 
-Centrally administered  area#. About 
"25 per cent of our budget oiit!a,r of

tfe* Ho&s Minify la hdb% sfctei t* 
the  cttlttal tity of me* WAk ** 
feave oo  WHS* k, Actal t
have supported virhat will fcta*ec| by Mr. 
Jaganfcath Rao <rir Orisaa  ye«M«d«y 
that Xaîtalta-MahiNutrtNi hduwfcary 
problems should have been solved. Rut 
if you are goth? to glVtt so much money 
for Centrally Administered areas, we 
would never like to go bat* from tibe 
Mahajan Commission report, and there
fore. .....

MR. DEPUtY-SFEA&EK: You have 
exceeded your time by live  minutes. 
Please conclude how.

SHRI B. V. NAIK: If the qtiestioh of 
central  administrate can be consi
dered for Belgaum, please consider it

SHRI BHOGENDRA  JHA  (.IMno- 
gar): Sir, the Home Ministry'6 report 
and the speech of the Minister of State 
for Home Affairs, Shri  Om  Mehta 
yesterday show that thev arc trotting 
themselves on their back, in tbe condi
tion where the emergency has come *»s 
a boom to this ministry. It wa& un
avoidable. I  heard  Mr.  PateU If 
things would have gone the way they 
were going, where would Mr. Patel have 
been today? In Chile, the leader r,f 
the majority party in Parliament - the 
Christian Democratic Leader—support
ed the ouster of  Allende. Bu‘ after 
Ailende's murder, his party was also 
banned. Though  the old  man w « 
spared  individually, he wa- banished 
from his country and he is Mima m 
ROme  near the  Pcpe  praying from 
there! Let us remember whut was the 
situation in this oountr>. Theie w;«s 
an open call for revolt by tbo I >yot ari 
patriotic army and by the pelife. Thi re 
was a calx for the dissolution of  k 
Sabha and Vidhan S*bhs. There wn« 
a call that the Prime Minuter sWi!' 
not be  allowed to  come nut of her 
house, that none should be allowed to 
meet her and she should ta ĉ mps'lio i 
to resign. Tbe situation we had %een 
facing in Bihar and some other ppws 
was very serious. In sv̂ H a *itua1ion, 
ft cast eely tt said Oaf tBe  #*#ern- 
ment delayed  nctton; it DIM very 
slowly, whn no other option wag left.
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*Xtfe dfclay wi* eH'iMad bec.u»* the 3*a- 
«ier» «C that jpôaselst movement were 
wpportwl by the monopoly  capitalist 
elass, by the ex-teudal iMvtoces, and by 
big monopolists and others backed by 
tJs Imperialism.  That is why  this 
government was afraid and allowtd so 
many lives to be lost and property to 
be destroyed  before it took a da* a 
This action* though belated, w is wel
come and it still welcome  because it 
saved our cou“itr\ '* freedom ani integ
rity. It also saved whatever democra
cy we have

lo such a  situation, the  country 
naturally expects that we can cot g i 
back, as the Prime  Minister has is* 
peatedly stated to those old cond t on*, 
because the monopoly capitalist cla?~ 
the vested interests, the leeche' of our 
society* are not in a position to tolerate 
the advancing democratic consciousness 
of our people  They  cannot *o exis‘ 
with the adult franchise and with the 
growing awareness of the people That 
is Why the slogan  of  dissolution of 
Vidhan Sabh&s and Lok Sabha emerg
ed  That is why one person w?s turn
ed into  Lok  Nayak  Overnight the 
monopoly press popularised that Lok 
Kayak and  completely ignored his 
guru, Acharya Vinoba Bhave, who had 
to go Into silence  for one year,  m 
such a situation, the only alternative 
before us is to strengthen democracy 
to deepen the roots of democracy and 
if not annihilate entire!}, which this 
government is incapable of doing, at 
least  weaken the  base of th* anti
democratic,  fascist and  reactionary 
forces  In that  background I would 
Ilk* to Judge as to what the perform
ance of this Ministry hag been after 
the declaration of  Emergency  After 
that, one would like to judge the per
formance of this Ministry with regard 
to political crimes and econctfttlc offen
ce*. We have to see whether this Gov
ernment has done anything to ensure 
that the particular danger which has 
beep there, has been complettJy rooted 
out, Shri Pstei was saying that noth
ing was there. If opposition fti Fariia- 
JfMtnt Is sinister, he can take OMec- 
tyete te flut In Parliament, i&at they 
wwrfe doing before, they can od# do

mor«  effectively, tfobody  can h«ve 
any objection to that They can speak 
sense as well as non*eence. Nobody 
is preventing them to do so  But we 
can see their motives from the huge 
stocks of dynamites that were seised 
from Baroda  and  Kerala. Besides 
that, we come across leaflets and pam
phlets and sometimes weeklies, from 
banned organisations like RSS, Ananda 
Marg and others  These organisations 
get foreign money through the Bank of 
Tokyo and others  In such a situation, 
one can feel that the Home Ministry has 
failed to completely  root  out 
danger in order to see that our demo* 
cratic  method and our  democratic 
structure is secure and safe

With regard to Press, Shri Patel 
was saying that the freedom of the 
Press had been curtailed  We know 
that tile Press in our country is not as 
it should be because ft is monopolised 
by a few monopoly houses  The pen 
of the journalist has been purchased 
by the monoply purse,  in such a 
situation, it was the first duty of the 
Government at least after proclamation 
of Emergency to make the Press free 
from the power of nonopoly purse But 
It has not been done  In that  back
ground, to say that pre-censorship Is 
not there is not correct  It is there It 
is very bad if the Ministers and other 
Government spokesmen tell a lie that 
there is no pre-censorship.  Even In 
this House, there was a question and 
a reply was given but a telephonic Call 
was sent to the Press not to publish 
that  I wrote to the Speaker and T got 
a reply  Then I approached <Be Miftll* 
ter of Information and  Broadcasting. 
Why it is there* Because the power Of 
the purse Is dominating the press, 1 
no not want to go into that forth#*. 
*600 million people of our country 
compelled to read  all the mm-sexmb 
that is given by a few monopoly houdee 
who amassed their wealth through 
under-hand methods, by  bladt-mooaey 
and all that otherwise it is very <R#J- 
cult to own siMfc a big news**#*. 
Pandit Jawahartal Hfehru had  btm 
saying that this ehaftt itootfld he btoken. 
But they are Hot attempting to do nmt
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We are very sorry to aee that Emer
gency is hot being fully utilised to 
•nsute a sounder bate tor our demo, 
eratic- system. One could have thought 
Okat after Emergency the Government 
■would be strong enough at least to 
deal with law breakers.  About 200 
eases of tax evasion are pending 
against Birla concerns. Some are pend- 
itig in the courts Because of stay orders. 
Why don’t you  use  powers  under 
Emergency at least *o get back your 
taxes? Why cannot Birla be arrested 
under MISA or DIR?  Do you think 
(hat be 1b more powerful than the 600 
million people of our country? Govern
ment says that people are behind them.
I think, most of the people who toil 
both  mentally  and  physically  are 
behind this Government and they want 
that this country should advance and 
the democratic system is maintained.
I do not know from wuete this cowar
dice has come. In rep!? to irv ques
tion, 1 was told that several hundred 
eases  of  tax evasion were pending 
against Birlas.  But  he cannot  be 
touched  and  they have turned into 
pigmies.  Their power of Emergency 
is something like zero.  The TATAS 
have threatend that they cannot accept 
order against lock-outs and retrench
ments. They had threatened openly. It 
has come in the Press.  And Govern 
ment has no courage to arrest them. 
On the floor'of the  House, the then 
Labour  Minister Shri Jagjtvan Bam 
and Shri Azad had  assured that the 
strike in TJSCO would be withdrawn 
and that none would be retrenched. On 
the radio also it was stated Chat nol>ody 
would be retrenched.  It  has  been 
violated by Tatas. Government has no 
courage to arrest them under the Emer
gency. The Cr. P-C. wee amended. We 
have brought in Section 110 to deal with 
economic offences, so that those who 
are resorting to thenf'canbe brought 
to book. Will the Home Minister tell 
us m how many States and in lww 
many cases are the economic offenders 
being proceeded against under Section 
410 Cr. P.C.—at leapt in Delhi or 
Centrally-administered  territories  or 
4n-ibe Union Territories? Such actions

witt hit the yropertied-cla#* 
why they art *91 doing it Even;Jn 
W*r& to ot$* pco&Ufce tfca mkjffb 
lops in  regard to* tpac-evaSe*̂ the- 
income-tax officers were rewarded Ur 
failing io do thek duty; (.«, after Hr" 
Emergency  when the  former sttad 
disclosures, the ITOs were rewarded— 
why were not more people arrested’ 
Why can’t the  Home  Ministry issue 
instructions that henceforth they would 
not allow huge arrears? In cooperation 
with the Finance Ministry, the Home 
Ministry can do it. In the report it is 
mentioned that many smugglers and 
foreign exchange racketeers are abs
conding  and  that 'the  process  of 
attaching their properties was under 
way.  Even the properties have aeen 
attached. Even the pass-ports of those 
who have not gone abroad, have not 
been impounded.  Why this lethargy? 
It  is because they are big people. 
These criminals are big because they 
have unearned money.  That Is why 
tbe properties of  these people have 
not been  touched. Even  their pas*- 
ports have not been Impounded. Under 
the 20 Joint Economic Programme, the 
Prime Minister has given a clarion call, 
which the whole country has welcomed. 
Even those who differ from it do not 
have the courage to oppose it In such 
a situation, the bonded labour system 
exists in most parts of the country. A 
Chief Minister or some Labour Minis, 
ten might say that in their States, it 
did not exist. I have  written to the 
Chief Ministers and the Labour Minis
ters on the basis of my personal know
ledge, that, in particular, in their cwn 
villages, bounded  labour existed* i.e. 
where the labourer did not have the 
freedom  to  work,  unless the land
owner  permitted  him to work else
where. In how many Union, Territories. 
Centrally-administered  areas  and 
States has the  Government  arrest
ed  persons  violating  the Bonded 
Labour Act recently enacted by Parlia
ment. under MISA or the DCS—and 
how many of them?  Ffew persons 
have been  arrested! recently,,. Ve*y 
taw. Taking ipto account ft* colossal 
nature of the problem, this Is a drop 
in the ocean. Similarly, in xegard 
usury, m  ail jwow feat to, 14 «r,
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tbe principal has been paid In 
XMpy cases; and even then, people are 
lo bondage.  People have given their 
ornaments to the usurer* and tltey 
luW not been given 'them back. I 
have submitted about 5,000 receipts on 
which It is written that the intere&t- 
r«te is 60 per cent, 45 per cent or 40 
pet cent.  This* is m violation of the 
existing Act  But offlters and district 
magistrates are not taking any action 
They say that orders for taking action 
uniter this Act have not reached them. 
About 300 receipts have been filed; 
and no action has been taken.  I am 
talking about the Madhubani  district 
in Bihar.  There are people who are 
against the 20-point programme and 
who have occupied public  properties 
like tanks, cremation grounds and other 
such places  They have not  ’seen 
touched.

With regard to removal of encroich- 
ment, we would say that public pro
perties must he protected lor common 
us», for public use  But what is being 
done actually’ While the rich people, 
who have grabbed hectares of land, 
are spared, the poor people and jhuggi 
dwellers arc touched  In some places 
you remove them from jhuggis  and 
give them alternative sites.  In  that 
wav. people can be persuaded to accept 
that poluy  But whf n v iu use police 
force to demolish their houses before 
you give them alternative sites,  you 
antagorise them  and theteb\  defeat 
the very purpose. Thereby you compel 
those peoole who are w th you. who 
are lor tbe emergency who are lor tbe 
aCLPmnt Programme, to become hosh’e

Here 1 w 11 ghe the ex amp’e of the 
Delhi lawyers  I have personally «een 
the Tts Ha7ari courts and tbe Parl*a 
meat Street courts  Thev do not look 
like courts; thev took more like a 
market place 1 agree that there nhoalJ
be a better arrangement I am i.ot 
opposing the scheme  But. was it not 
necessary that the lawyers should have 
been given notice to remove their 
chambers hr e particular date'* It they 
stitt. fait to vacate,  then you can u*e 
policy,fonje. in this case* w» *ueh
m0» w«fi senrqd.  It was a 8u«d#y

m is-4.

when most of them were out and just 
like army action, you swooped on them 
and took action With the result that 
some of their properties were damag
ed. When they went to the Chief Justice 
to represent  their grievances, they 
were arrested. I have been told that 
about 150 iawyeis have been arrest* 
ed. I would like t < know the correct 
figure, wh\ *h ran be given only by 
the Home Minister

I am to’d that in the Parliament 
Street court aisj the chambers woiild 
be demolished  Why  do you not 
negotiate with the Delhi Bar Asso
ciation, the New Delhi Bar Associa* 
tion and also the Supreme Court Bar 
Association? In fact, they have pass* 
ed resolutions, demanding  negotia* 
tions so that alternative satisfactory 
arrangements can be made and with
out force these things can be dose.

This shows that the  emergency 
powers are not being pi operly used 
against the big sharkA but they  am 
being misused in a manner and to 
cases where they ought not to b«i 
used.

With the vast emergency powers 
which thev have got, at; they going 
to protect our count: y from Internal 
subversion and foreign  encroach
ment’ We hâe heard of attempts by 
the CIA and big muit’-naUonal com
panies to mflucn e  bv  l>ribmg gov
ernment officials  members  of  the 
business community, politicians  in
cluding Prime Ministers and  oven 
members of th»  royal  family.  I 
would like to l*now whether  the 
Hom« Ministry, which is chaiged with 
the responsibility of safeguarding the 
security of our country is alive to 
this problem. One cannot think that 
they are not aLv2  to it  We think 
that they are aUve to thiŝ problem. 
But, in such 3 situation,, when these 
deals are goiuig on, we would like 
to know how manv persons who have 
been illegally linked with these *sso«
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ciations or companies or orgunisations 
have been arrested. 

We have passed an Act against 
contributions to polii:ical pa1 ties. But 
there are oreig,1 powns and com -
p.'1ies w:1ich are giving funds to 
organisations which have the semb
lance of re.igious or soc.ial organisa
tion. In this very House there have 
been references to ar. organisatir;n 
called A VOBD, the Chairman of 
whlch is JP. Vast imounts have 
come to this fu·nd from USA and 
West Germany and other countries. 
Tne country would like to know how 
: many such organisations there aFe, 
which are not characterised as poli
-tical, which are headed by JP, from 
· the days of the Forum of Free Enter
.. prise, and ho·�! much money has been 
· received in this country and for what 
purpose they have been utilised, so 
that the people may be on their 
• guard against such persons. 

How can people say that the cmer
. gency was not required after the 
.' Bangla Desi1 tragedy, after the Chi-
• lea:. tragedy and after the warnings 
of President Fird and Dr. Kissing2r? 
President Ford openly said that he 

· w�; not coming to India as there was 
'demise of democracy' in India and 
hoped that a Government of his liking 
would come to power here some day. 
So there is a feeling that the Gov
er';ment is either not vigilant or 
lacks courage_ 

Internal forces like the Shiv Sena 
have been let loose. The speech of 
Mr. Om Mehta yesterday was very 
· disappointing. We all know that the 
Shiv Sena led the riots against the 
Muslims, South Indians and non
Maharashtrians and created a situa
tion verging on national disintegr•a
tion. After the emergency many 
people are for the 20-point pro
gramme. Even the ex-rulers and the 
· Rajamatas are in its favo:1r. At least 
they pay lip service to it. The Shiv 
Sena also might have done that and 

they are bargainiag with them, and 
thereby jeopardisint1 the security of 
thousands and lakhs of persons. 

With regard to the murdee of Shri 
L. N. Mishra, the Ministry has taken 
credit for itself in its rep,1r:. It could 
not prevent his murd2r. It could not 
stop the throwing of a ' bomb 
on the Chief Justice of In1ia. It is 
an accident thdt the bomt did not 
explode. But now they are takiPg 
credit that th!;, have hund the cul
prit. I wou;d lik,� to know how nwny 
oicers of the N.E. Railway, where 
the ex-Railway Minister ,ras killed, 
confessed at th3t time or were found 
to belong to the Anand Marg, and 
out of them how rnany are still there 
and how many have be,,n promotfd. 
Those very peop·e are •1ow r2iTench
ing forcibly and retiring those who 
were not with them blt were l0yal to 
the country, to the railw8ys, tc our 
democracy anci freedom. The :Minis
ter owes it to the country and hi�self 
t0 take strong meusures. 

The Anand Mar, h3S b�en running 
several i•nstitutio!1s in UP., Bihar 
Madhya Frade,h and several other 
States. Most of them are stll conti
nuing and most of the persons con
nected witn them ar> still there. Ev�n 
that link has not been broken, and 
they are ;imply laughing hoping to 
have the last laugh. 

We know the bribing and other 
activities of the multi-national cor
porations, but the Government of 
India is attempting to invite them 
here again. So, the task of the Home 

Ministry increa;es to ind what sub
versive activities they resort to or 
participate in with the help of mis
guided elemen�s in our country, 

Will the Home Minister tell us how 
many persons who have perpetrated 
atrocities on Harij:ms have been 
arrested under MISA throughout the 
country, or at least in the TJnion 
Territories Vhich are directly under 
the CentrA? I do not think _ he will 
be able to give even a dozen names. 
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Wiiat i* ifee emergency for then?

For Inftiume jo Banda District, two 
Harijans, Mata £>in and Suich Dev, 
■■were taken to the ban!;*  of  the 
Yamuja and beheaded, but no action 
baa been taken yet against anybody. 
The ringleaders behind i: are big 
landlords who  try  to  divide the 
people on the issue of caste.

But the rich people are there on 
that side. In  such a situation, even 
the power « not being used against 
■them. Similarly, there is the rase °f 
-Scheduled Tribe peuplo and a  big 
team  of usury and  the  land,  etc. 
How many sucn people have been 
.arrested «mtor MISA? There are veiy 
faw people.  In such a situation, is 
it not a goldon opportunity tor the 
Home Ministry to see that it enforces 
those messuies for the upJiftnw-ni of 
"the people, who are fot democracy, 
who are for 20-point  programme, 
who are for tb«*ir Government and 
■who are for their system in or-icr to 
advance furthei9 In sum a situation, 
1 think #*v“n the powers are not be
ing fully utilized

With regard to Scheduled  Tribes 

people, I was expecting that »*me 

new  measures,  som*  structural 

changes will pome out before us and 

the Government will be in a position 

to telj us what stiuctural changes it 

wants to make to ensure tnat the 

Scheduled Tribes people are m a bet

ter position now  As far as Madhja 

Pradesh, Orijsa and Bihar arc con

cerned, it is u contiguous adivasi- 

dominated area  lias  Government 

thought of or decided for giving spe

cial status to this  area so that  they 

are allowed to develop their culture, 

language and economy mere swiftly 

than tta'y have been developing up 

till now? Similarly, there is a deve

lopment council in Bibar, lor Chota 
Nagpur and Samal Pargana, for adi
vasis.  Legally, it is there.  But It 
lacks the resources. Can the Govern
ment not, under its  constitutional 
rights, ensure that that development 
council functions 30 that the adivasis 
are enabled to come out on equal 
footing with the rest of the country. 
For this very section, I would like 
to state that as the Government  hae 
been behaving, we were happy, tbe 
country was happy because forcible 
retirement had been enforced in cases 
of corrupt  persons.  Many  corrupt 
officers have been forcibly  retired. 
That is a welcome thing. But now 
the things are coming up that many 
such persons who were not corrupt, 
who were freedom fighter ", who were 
penalised by the corrupt officers over 
them are the persons wno have ail 
along been the freedom fighters,  I 
can give some instances.  There is a 
case of Dy. S. P.  Home Guard in 
Bihar. He was i’»  the category cf 
grand son of Kanwar Singh who was 
a great hero of 19j7 freedom struggle. 
In 1940 also, he revolted in the Army. 
Then in the I.N.A. also, he was there 
by revolt, not that he was captured 
by the Japant's; He 'was forcibly re
tired without any  charge.  ‘without 
any allegation.  We have been try
ing to know whether there has been 
a single charge of inefficiency or cor
ruption against him;  there has  beep 
nothing. He was simply reared forci
bly.  I am tcJd that if we open one 
case then ths p.-mdora**; box will be 
opened.

So, with regard to employees is 
many States, it is happening; pecu
liar things are happening. In Andhra 
Pradesh, ■‘ho employees*  association 
has represented to the Government 
that if they are retired at least  the 
confidential remark* of these officer® 
who them*elv.?s have been forced it 
retire should not be taken into ac-< 
count.  The  Chief Secretary  fya* 
given a written reply and that repbr 
is dated 9th October, 1979. lit if
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mentioned there that the remarks of 
those officers who themselves have 
been forced to retire shall be taken 
into account in the case of  their 
juniors, in the case of employees who 
are at the iower levels.  Similar!}, 
their demand was, let “public inter
est”  he  defined. Seme  guidelines 
should be given so that one can un
derstand what it is. and the reply 
was, “No guidelines can be given on 
that  issue.  No  yardstick  can  be 
fixed.”  So, this way. it means that 
everyone is running t *ot  In such 
a situation, taere is much misunder
stand; much misunderstand is being 
created.

Similarly, I want to know with re
gard to minorities? In the Forest Im
pertinent in Andhra Prat'ech,  285 
employees had been forcibly retired 
and 225 of them were Muslims  I 
would like to know from the Home 
Minister what criteria are  there? 
In the Civil City Court, out of 39 
employees, 28 were Muslims; in Os- 
xnania University out of 30 employees 
who were forcibly retired, 18 were 
Muslims.  In the Government Print
ing Department, out of 38 employees. 
29 were Muslims. 1 would  like to 
know and the people would also like 
to know what are the causes for this 
so that they may not misunderstand 
it?

I would like to tell the House that 
there is the Imarate Saria, a Muslim 
High Court for  enforcing  personal 
Muslim law for Bihar and Orissa with 
headquarters at Phulwari Sheriff. Ail 
along its existence, it has been against 
communalism.  I know its head also, 
Kazi Mujahidussalam, and others u ho 
have been secular  all through thoir 
fife, Their office at Rourkela has been 
sealed and an office functionary there 
has been  arrested. It is a  strange 
thing that is happening. We are not 
in a position to  make the  people 
understand how it is happening and 
In whose interest St is happening. Who 
Is responsible for this?

Similarly, in my own area, in Darw 
bhanga, at two places, Narpat Nagar 
and Bhawanipur-Mahisar, recently, a 
police officer personally led a proces
sion, the  Sarswatl Puja immersion 
procession.  It was an illegal proces
sion and the police had proceeded 
against those processionists. That pro
cession wâ led by an S.X. of Police 
thiough a route by which it never 
passed, where there was a mosque and 
it was  entirely  a Muslim  mohalla. 
There Was trouble and all the Mus
lims were arrested  Only after pres
sure. under the Police Act, the pro
ceedings had  started  against those 
processionists belonging to the majo
rity community who led the proces
sion.  But the police officer who led 
the procession Is still there at the 
Sakri Police Station.  No action has- 
been taken  against him.  They also 
tried to create trouble at Mahisar. But 
through the intervention of some po
litical workers, that was averted. But 
encouraged by all these things, before* 
Holi, on 16th March, there has been 
a communal riot at Mahisar.  Many 
Muslim houses have been demolished. 
About 10 persons have been injured. 
This all happened on 16th March.

This is what is happening in a situa
tion when* it " O' 1' not be given to the 
press and the people are suffering. We 
cannot explain it to them  because 
even the meetings against communal- 
5*>m and for restoring peace are P*°_ 
hibited.  Therefore,  this misuse  of 
Emergency, the misuse of police pow- 
crt, has become a problem  I  think,, 
the Government must and should do 
something to stop the misuse of pow
ers and evolve some method to tackle- 
this problem.

With regard to corruption also, for 
a certain period,  for a few months, 
there was some reduction in corrup
tion. Now, there are voices all round 
that corruption has increased and that 
it is going even beyond what it was 
before Emergency.  This is  because 
there cannot be any grumble shown 
against it. There cannot be even any
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peaceful ffHemo against  it. in  such 
a situation, this is what is happening. 
The Government should do something 
about it. 1 think, the Government will 
take tnto account  this fact tir'd j-te 
how  corruption and  bureaucratic 
handling of things is to be avoided or 
lessened or removed.

Here comes the question of admi
nistrative  reforms. I would like  to 
give some serious suggestions for the 
consideration of the House and the 
hon. Minister also. Has not the time 
yet ccme to see that we are not en
tirely tuned to the British method of 
administration?  Our  problems  and 
situations are different. We have our 
blocks and all thai. Can't we see that 
Assembly consti Ut*nc  the Police 
stations and the blocks are made co- 
terxnmub?  Similarly, can’t we make 
Lok Sabha  constituencies and divi
sions or  sub-cfi visions  co-terminus? 
In such a situation, the officer̂ there, 
the SDO or the BDO, may bp made the 
Secretaries and the elected represen
tatives may head and preside over the 
Committees and they may implement 
together all the development measures 
and the policies  of the Government 
in a particular area so that we  can 
improve the situation in our country 
and the people who elect their repre
sentatives can hold them accountable 
for what they are doing there

Another suggestion of mine is that 
it should be done  at the ministerial 
level also. There should be statutory 
standing committees in place of con
sultative committees at the ministerial 
level so that these permanent stand
ing committees can be helpful in en
suring the effective functioning of  a 
particular Ministry, in a vast country 
like ours.

Lastly, with regard to language. 1 
have to say a few words We have all 
accepted Hindi as our national langu
age and we are awaiting the day w’nrn 
the whole country will accept it. But 
H is disappointing to note that, in this 
Report, incentives for voluntary tea* 
«fttog and learning of Hindi, parti*

cularly in the South, are not found 
on the scale required.

Similai !y, in  Delhi and  around 
there are areas  where most of the 
Hindus, Muslims and  Sikhs  know 
Urdu. They can read and write Urdu 
and mofct of the women  also know 
Urdu  So why should Urdu not find 
a pTac2 under Art 345 of the Consti
tution? I11 Schedule VIII of the Cons
titution why should we not provide 
for the inclusion of the languages like 
Haja&thani, Nepali and Maithili which 
have been accepted  by the Sahitya 
Akademy since long.

With these words, I conclude.

SARDAR SWARAN  SINGH  SO- 
KHI (Jamshedpur):  First of all,  I
should like to congratulate the Home 
Minister for doing a commendable job 
after the declaration of the emergency 
especially in Gujrat and Tamil Nadu. 
Smuggling has com® down to a r̂eat 
extent, as most of the No. 1 smugglers 
are behind bars and their properties 
have been confiscated

Sir the emergency has really work
ed magic in  controlling  price-hike, 
hoarding,  smuggling etc. and  has 
brought discipline  everywhere,  es
pecially in Railways, but Government 
should be vigilant that it is maintain
ed Jill such time  as  everything re
turns to normalcy

Out of the total budget of Rs. 672.79 
crores, the share of the Police comes 
to about Rs. 199.23  crores which is 
not a meagre sum but, still, places like 
Bihar (the state Which I come from) 
do not have  full  and  up-to-date 
equipment for the police to deal with 
well-planned  crimes by the trained 
criminals.  So, I would like to draw 
the attention of the Home  Minister 
towards this aspect and would request 
him to equip the Police with the most 
up-to-date arm* and equipment at the 
earliest, to enable the Police—whether 
the CRP, BSP, Central Industrial Se*
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curity Force or Assatti  to func
tion properly.

On the other hand, there are still 
States in the country where the IPS 
Officers are very lazy and slow and 
are misusing their emergency powers 
in collusion with the anti-social ele
ments and are very lenient towards 
the economic offenders and ate  still 
continuing in service in spite of com
plaints made  against them even by 
the members of this august House. M%- 
State of Bihar Is one of them. The 
Police Officers are, first of all, public 
servant̂ and not bosses of the public, 
and should behave like that. I  hope 
the Home Ministry  would  look into 
this matter very seriously and screen 
out such corrupt officers at the earli
est, lest they should further harm the 
country.

Sir, under demand No. 94, Rs. 232 
crores are required to be  sanctioned 
for emergency force, for pension  to 
freedom fighters  and their  depen
dents, and for the Welfare of Schedul
ed Castes and Scheduled Tribes in the 
country.  But no one  now cares for 
these poor classes.

Regarding Backward Classes, there 
Is actually no mention of many Back
ward Classes in the eastern parts of 
the country and the Backward Classes 
they have to su<Ter due to no  fault 
of theirs. It is  also a fact that  the 
population of the  Scheduled Castes, 
Scheduled Tribes and Backward Clas
ses have increased many times, since 
their quotas in services were fixed by 
the Government long, long ago, their 
quotas in services  and other fields 
should he increased, considering their 
increased population and the rapid 
education they are getting. The edu
cation and  other facilities to  their 
children in the remote areas should 
In no way be less than those offered 
by the foreign missionaries in  those 
remote areas-—so as to  wean  them 
«way ftam these misskraarist and to 
fmfeventt their conversion  into Some 
«tfter nilgion.

Sir, ttfttottchafciUty  itfii #*Set* 1m 
almost every rich and high caarte in 
spite of the Act-*whieh las not 
implemented with honesty. Recently*, 
our Prime Minister cited an instance 
which appeared in the Press a few 
days ago. £h, the Government should 
vigorously  implement the Aet and 
take drastic action against those vio
late the la*.

The officers are still misusing the 
emergency powers at district  levels. 
No regular meetings are held under the 
20-Point  Economic Programme; the 
Home Ministry should ask all the State* 
Governments to submit detailed  re
ports about tribal has been dote* at the 
district levels, whether actually  the- 
villagers are getting the  benefit  of 
econorhic programme or not. The Home 
Ministry should have its own cells to 
investigate and report if the State 
Governments are slow in the imple
mentation.

There are several cases to my know
ledge m my  constituency  that  the 
actual freedom fighters have not been 
given the pension as they were simple 
honest people who are the real pillars 
of our freedom and due *o their sacri
fices we are all sitting here in this 
Parliament as independent  citizens. 
Their cases Should be sympathetically 
considered whenever recommended by 
the Member of Parliament and I would 
further  suggest that  the Jail term 
of six months should be reduced  to 
three months which is the criteria for 
grant of  pensions to  the  freedom 
fighters at present their children should 
be  given all opportunities to  ccme 
to like irtsr&s just like their patents 
and should be provided with suitable 
jobs.

Now, I come to Delhi Administration 
which is a Uhion  Territory  Now-a- 
days. Delhi looks very much changed 
and clean after the  declaration  of 
emergency.  It is a good thing that 
the Jhuggi-Jhottipris constructed  US'- 
authofisedly have been removed from 
the encroachments and mre settled at 
distant pisttSs. But thest are  srwft*
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departments which require immediate 
attention and 1 would like to cite an 
example here. The public is very 
much harassed and put to a great in
convenience while getting their lund or 
flat lease-deeds stamped by the Col
lect of Stamp]  according to  the 
DDA’s directions.  They have to run 
from pillar to post and from post to 
pillar and the stamping of the docu
ments should be simplified in public* 
interest.  I have written a letter to 
Shri H. K. L. Bhagat in this regard, 
but with no result till now.

Another point is that in Delhi, the 
New Delhi Municipal Cornm.tlee have 
plugged all the public drinking water 
taps on streets or they have dned i.p 
and the summer is at the door, so they 
should restore in public  interest  a& 
everybody cannot afford to drink water 
on the  footpaths by paying 5 paise 
for a glass of water.

Now, I ccone to Hindi m courts.  I 
have seen in the Delhi courts that all 
the prescribed forms are still printed 
in Urdu, though they work in Hindi 
and English  The trouble is that the 
people have to get these translated  I 
am not against Urdu, what I want is 
that either they should be in Hindi, or 
thev rhould be written in ’he same 
language so that the public is not ha
rassed.

Sir, I have come to know that injus
tice Is being done to so ne Lower Divi
sion  Clerks  who have jo>neil  the 
Central Secretariat after 8—10 years 
of  service in Army and were re ap
pointed after a break due to po fault 
nf theirs.  At least their  seniority 
should be maintained. I have got the 
Home Ministry’s  orders  dated 25th 
.Tune. I960.  I can quote these here, 
hut this is a very long order and  1 
io not want to waste time on that.  I 
would suggest that the Army  service 
may be counted tor all purposes  ln- 
ctading seniority in the civil service 
irrespective of any period of break in 
the jaerviee between the Army Service 
ind the civil service.

I have seen that under Deroaad Vo, 
57 pertaining to Andaman and Nicobar 
Islands, a very meagre sum of Rs. 30.88 
crores has been given.  1 think,  it 
is very meagre considering the area 
of Andaman and Nicobar Islands.  It 
should be increased for rapid develop
ment and rehabilitation of the islands 
More and more people from here should 
be encouraged to go and settle there. 
These islands should not be treated as 
ordinary islands where many of our 
freedom fighters have died in exile.

14 hrs.

My last point is; the Government 
is unnecessarily earrvim; rht burden of 
the Punjab Government paying every 
year and hpeidin-; cror®t of rupees on 
Chandigarh. This year the  sanction 
is to the tune of Rs 22.85 crores as 
estimated; it may be more when revis
ed  Why not, I say, get rid of this 
burden by handing over Chandigarh 
to the Punjab Government? How long 
can this continue?

With these words, I support the De
mands for Grants of the Home Minis
try,

SHRI K LAKKAPPA (TumkuO; I 
commend the Home Ministry for hav
ing done certain e\**ri*i«.j m tbe coun
try and this Ministry has done some 
excellent worsJc after introduction of 
Emergency.

The Demands for this Ministry com
prising of about Rs 700 crores ccver 
a wide range of subjects like general 
admimstr.uioa we'faro of  Schedules 
Castes and Scheduled Tribes, freedom 
fighters, so on  and So  forth. The 
Members who have participated in tbe 
debate have expressed certain satis
faction at the introduction of Emergen
cy and its effect. They also feel that 
the Emergency and its effects on the 
general administration of the country 
have injected a certain satisfaction and 
certain healthy tendencies have  been 
developed. So far as the general feel
ings of the people are concerned, it
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if afc right. $wt it. it Rm»*-
gency.a»d its effects h*ve mi comp- 
letely been injected into every section 
oi th* people because of the reason 
that there i* a  whispering campaign 
gping on and certain people even alter 
Emergency are working undexv °und, 
and this situation has to be  token 
note of and certain action and a vigo
rous injection iof discipline into the 
body-politic is very necessary. There
fore, it is not enough that the Minis
try is complacent that the Emergency 
is still operative but it has to be imp
lemented in letter and spirit, to ach.eve 
the purpose and, in order to do that, 
certain administrative i ctit-ns are vety 
necessary.

Even after introduction of ihe Emer
gency there are people in various sec
tors and various parts of our country 
who ate stall operating and even after 
banning certain organizations like Ihe 
BSS and some other major antinational 
activities and organizations still tnose 
people are very acti\ e and  have in- 
filte rated into the body-politic  In my 
own district, most of the people  who 
have been arrested under the MISA or 
the Defence of Ind a Buies ave  small 
people; and blacK-mail-etecis, hoardei 3 
and other anti-sooial elements ha\e not 
been arrested In  Karndiaka  Stdte 
alone, more than 10.000 RSS activists 
have been arrested, but s'iU the big 
sharks who are helping', aiding ard 
financing have not been arrested.

They are running institutions orga
nisations,  colleges  and all things 
carefree.  So, 4hr activities of R.SS. 
have infiltrated in the body-politic, 
in the  educational  field in  a vide 
way.  That has no. been unearthed 
by the Home Ministry, Shri Mohsin 
is here. He is representing the Home 
Ministry. Our able  Home  Minister 
Shri K Brahmanancfo Reddy halt rich 
administrative  experience.  He has 
also an able assistant Shii Om Mehta, 
who is a young man. ’I think co
ordinated steps are meaHuury to see 
that the emergency is dbcceaslul and

in  the  cotti&ay it H® m
Karnataka or eisewher*. We tff ‘hiii 
fully satisfied wtfn tfc« Winy Iff which 
the operations are goihg 61* pg&iust 
anti-nationals,  reactionaries,  ve*te4 
interests an«1 saboteurs, ,

There is another aapect that Iwuuhl 
like  to bring  to the ‘notice oi  the 
Home Ministry.  There are certain 
regional >deas and tendencies which 
are developing and they have been 
developed.  Ther > are cestain people 
and organises who are creatirg such 
feelings of  dibuitegratiou  in this 
country.  Even  after  emergency, 
such element are verv aclivc. They 
have infiltrated in the  Government 
machinery and  n’so in the body- 
politics.  Th*'y ar j creating the feel
ing of hatrol among the people and 
the communities  This is going on 
in a large scaie  They aie also creat
ing  differraccs  among < astes* and 
creed*;  M̂ ml.rrs 011 the other side 
and this hide have mentioned  that 
members of  Shiv  Sena,  K anna da 
chaluvaligurs and other tonas in the 
States—Andhra Pradebh,  Val- arash- 
tia and Karnataka -aic Govt, officers 
who are dsnoruted with such orga
nisations  whi  take  artive part in 
abeting, creating hatred  among the 
communities,  and also in  creating 
regional feelings af well as disinte
gration in this country. May I ask. a 
question from the  Home Ministry, 
why have such  organisations*  not 
been banned* These operations are 
going on even after the proclamation 
of emergency  The  Home Ministry 
is claiming tnat they are taking »U 
stern actions  I do not know  the 
reasons for not taking action against 
such regional tendencies and  other 
activities which are In progress dur
ing emergency*

Tbe in<fttn»tlon of R.S.S and Jan 
Sangh people Is very much In 'the 
banking system. There* at* nathfchirf- 
tied banks and the** *&* b#nk* jWWcfo 
are not wattonaML Vbm ftt* MR*
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otthe banks wiwre these dan Sangh 
4P& &.&$« people are very active and 
iMms ’,,.«mnaxetn«nt is Also suppoitiog 
fbero. There are certain trade unions 
Which are started by the Bank Man
agement, They are sitting  over the 
banks and thoy are operating there. 
Immediate] v after the declaration of 
emergency we hav© launched the 20- 
point  programme in this  country. 
This economic programme has to be 
operated.  Who are the persons who 
have infiitmtel’  They are the Jan 
Sangh and RS.S. people.  Vulnerable 
section of the people ior whom coun
try has prom *e 1 prosperity, wants 
reduction  in  prices,  removal  of 
poverty.  But the same people who 
have infiltrated havv* to be approach
ed.  In ccr»d?n places tie HSS and 
Jan Sangh people are there and they 
have the mpport of officers  The.«e 
people are the same people who are 
•cuttling the entire i-.ogramme  and 
the poor people are net getting any
thing  These  emergency  measures 
have got *o »»•„> streamline 1 so as to 
bring in more discipline in th«> imple
mentation of the£e  economic pro
grammes  In thi'j regaid what we 
have «>ugge«itcd 's this- We have sug
gested that tbii emergency is to be 
operated through the representatives 
of the peopt« of the country.  Un
less the supervision committee of the 
Members of Parliament is there we 
will not be able to  reach our goal. 
The same old administration *s there; 
the same sort of  people are there: 
the same neople  who have taken 
IAS or IPS are running the t dminis- 
tration.  They were there from the 
very beginning, from the days of the 
Britishers.  The same staff are there. 
They are 1̂111 running the adminis
tration.  Mr Cm Mehta has  made 
Certain suggestion*.  But I think that 
that suggeM'An alone will not work 
‘varieta the  constitutional  aspect  is 
looked into.  You have to look ir.to 
tbe privilege of Article 311  ThJ« $s 
W*bfe tacKNI in order to bring ad- 
‘n*fcvurtrative machinery under eflfec- 
ttWeon’trol.

 ̂ £ 4
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This Ministry is in chatgy of pen
sions  to  freedom  ilghier*. px,
Mohsin is a young Minister andtrn 
has taken lot, of interest in  tft&e 
matters.  Sti 1 what We And is that 
there are many applications pending. 
These should be dealL with exped*? 
lously,  The hon.  Prime  Mnmter 
recognised  the role played by it he 
freedom-.s 'or the  fhat time. 
At the same time I wish to say that 
*t is not enough simply providing few 
those  people  who have got some 
records.  There are eher pf'ople iwh© 
have not got such records  They did 
participate actively u» the  freeom 
movement  There are  some others 
who  had  rone  underground also. 
Their cases have got to be recognised 
and  necessity  provision  made. 
Thousands of such  cases ia  various 
parts of the country are there and 
this matter should be locked into.

The subject of  welfare  of  the 
scheduled castes and scheduled tribes 
and abolition of bonded labour are 
certain items whicli are coming under 
the hon. Prim' Minister’s  20-pOint 
economic programme. We know how 
certain  schemes  are working in 
various States.  The State Machinery 
has got to be streamlined in regard to 
these schemes.  We Have found that 
there have been various  corruption 
charges whL'h have  come to light 
Even in  case  of  Tamil  Nadu 
we have seen how tile DMK Govern
ment was v* Ptang the entire machi
nery.  So, also, to the ca3« of Goa, 
in regard to  Shashikala  Ministry, 
there were 13 charges  and X do not 
know why no action has been taken 
against the  people  concerned. Also 
Sir, the amount of Rs. 23 lakhs al
lotted for the benefit of  Scheduled 
Castes and Scheduled Tribes for run
ning the hostel and distribution of 
sloth advanced to Karnataka has been 
misused.  In spite of the sincere at
tempts made by the Government 
India, all that money, allotted for the 
poor harijans and the  downtrodden 
has not seen the light  of the day.
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The  administrative  machinery in 
regard to these schemes  should be 
properly  streamlined.  With these 
words I supp >rt the Demands.

SHRI  C.  T.  DHANDAPANI 
(Dtaarapuram):  Mr.  Deputy-Spea-
kar, Sir, at the outset, I would like 
to begin with the plight of the clown- 
trodden people in this country. Sir, 
their living conditions—economic and 
social—stili remain unchanged  Wel
fare schemas have been  announced 
in this report of the Home  Ministry, 
namely, education, economic develop* 
ment and haalth and housing. At the 
same time, they have only allotted 
an amount of Rs. 37.9 ororcs which 
is just very meagre for the  I ro- 
grarames which the Government  is 
going to implement.  Under the eco
nomic development programme and, 
land development, subsidiary cottage 
industry, cooperation, supply of agri
cultural implt'menls, supply of sheep, 
poultry  Ptc., etc. come.  But, these 
things are never given to the com
munity which is suffering  for  over
2,000  or 3,000 years.  We  actually 
discussed in this  House a  Private 
Member's Bill which was brought by 
me.  You may be aware of this fact 
that we all wanted that the harijam 
and adivasi people should be given 
employment m the factories.  Unless 
they all have been shifted from the 
agricultural industry *o other indus
tries, it will not be possiole to bring 
them up to the level of the othtr ad
vanced sections of the  community. 
Secondly, everv year> Are ar? getting 
this report.  At the same time we 
are not told abou*. the achievements 
made by the State Governments  and 
the Central Government.  What are 
the things in which these  harijans 
and other arivasn hav« been trained 
in the matter of their economic uplift- 
ment? That is very  disappointing. 
For their further economic develop
ment. they are not at all t*iven any 
assistance,  The Finance Ministry is 
paying that harijans ate being given

financial assistance from the Nations- 
liaed Banks.  I should say here that 
the harijans And it very difficult *> 
get assistance from the nationalised 
banks since they ark. for  security, 
aurety and other things.  That is the 
position.

Sir I am sorry that here the Home 
Minister is not present.

THE MINISTER OF WOKKS AND 
HOUSING AND  PARLIAMENTARY 
AFFAIRS  (SHRI  K.  RAGHU 
RAMIAH):  Just now he has gone
for a personal obligation.

SHRI C. T, DHANDAPANI: Any
how, the Minister for Par.iamentary 
Affairs is here.  I could get his help 
through you.

Sir. in  Tamilnadu  reservation  is 
made upto (8 pci cen: for the sche
duled castes peipi*! and 31 per cent 
for the othor backward communities. 
Thi> totals to 49 per cent.  After the 
Presidential rule was imposed,  the 
Tamilnadu  Governor,  Shri K. K, 
Shah made an announcement in pub* 
lie—it also appeared in the papers— 
saying that 1*1 pc*r cent  reservation 
for the sc.i<?du!ed castes people wou'.d 
remain but the other reseivotion of 
31 per cent for othor backward com
munities mu-it go.  Sir. the backward 
community people are equal to the 
scheduled castes people, their living 
and economic conditions are not at 
all good.  rh:«s is going to be scrap
ped now.  Therefore, I wunt to know 
from the hon. Home Minis*, sr when 
he comes here categorîiĤ whether 
Government is at all  going to scrap 
this 31 per cent  reservation  which 
is allowed to the backward commu
nity people.  It has been stated that 
the Industrial Training Institute ?*** 
been established for the benefit of the 
scheduled castes and other  people. 
Actually, even if they come out after 
completion of their training,  they 
And it very difficult to gat a job $■ 
the industry.  As I have a’ready said 
kthis Is my express desire that you 
"should provide some reservations i»
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4AHfc private and public sector Indus
trie* for these people.  It has been 
appreciated by all and I too appre
ciate the performance of the Govern
ment employees after the declaration
ot  emergency.  Here I want to tell 
you that the housing problem of Jhe 
Government  employees is not cor
rectly Implemented or radically im
plemented.  They are  in  need of 
housing. At the same time, the soria 1 
security respect of it has also to be 
taken into consideration.  In a coun
try like India, even an ordinary clerk 
Or an official  or  anyone  will get 
Bs. 300 or <*00;  after  his  sudden 
death, his family will be thrown m 
the street.  So, it is better for the 
Home Ministry ofTlcia's to  provide 
them with social security schemes if 
I may say so.  I do not think it will 
be wrong on my par* if I sav that 
the previous Tamilnadu Government 
had Introduced what was known ps 
‘Social Security Scheme’.  Even if a 
peon, he  dies  while  on  duty,  his 
family will l>o getting Rs 10,000/-

MB. DEP*TTY-SPEAKER-  Are you 

aware of t'ie Janata Insurance*'

SHRI C T DHANDAPANI. That is 
Insurance fjr R? 3,300 Apart from 
that, if any  government  employee, 
dies while on duty, his family will be 
getting Rs 10,300/- He need not 
pay anything from his pocket  It is 
different from insurance

Now, I takr> up the next point re
garding riv?r dispute;,  I think there 
axe more than 100 river disputes in 
India. As far as our problem is con
cerned 1 have written to the Home 
Ministry, that is. Cauvery water dis
putes between Karnataka and Tamil- 
nadu;  demand  of  Tamilnadu  for 
drinking water to Madras CMy from 
Andhra  Prndesn,  namely,  from 
Krishna rivsr; voter for  irrigation 
from  Fandiyara—Pennampuzha  *n 
Kerala to Avanashi and  Palladam 
Tahiks in  Coimbatore  district of 
TmhU Nadu and Siruvani water from 
Herat* for drinking purpose to Coim
batore city.  These things have not

been resolved.  Government  should 
take immediate action to look into 
all these thing*.

Thirdly, Sir, the recommendations, 
of State Reorganisation Commission 
were not in accoi dance with peoples’ 
will and natural justice.  There was 
one party rule m the Centre and the 
States as well.  The award of SRC 
became the award of Congress Party. 
Generally speaking peop1e also were 
not so enthused about the proposed 
award of *-he Commission  The pre
conceived  performance  and inade
quate study of the Commission known 
only  after  the  award was made 
available  the public  Political
conscience of the people and their 
involvement in day-to-day chairs of 
administration was lrsser.

They believed that the  pcoples- 
voice of each S da wou d be heard 
and justice rendeiei.  The outcome 
of the award was  disappoirtmg to 
many.  The affected people started 
feeling that the av-ard betrayed their 
States’ interest and welfare.  In view 
of the above facts it is high time to 
revise the SITC award m the present 
political  atmosphere.  The Central 
Government should invite the respec
tive State Governments and have 4 
talk and 3nd out -i solution in this 
regard.

As Mr. Lakkapa  also  mentioned, 
MISA is a?mjj indiscriminately used 
against innocent  person.* in  Tamil 
Nadu.  Moie  than  25.000  people 
there are un'l«r MISA  Tlity do not 
know what is  their  offence. Some 
of them when they were sick in jail 
were not given even proper treat
ment.  I wnnt to quote one example 
of our colleague.  Shri  Murasoli 
Maran, Member  Parliament.  He 
got delirium inside the jail and was 
shifted to hospital and put in the* 
general ward.  When we requested 
the authorities that he being a Mem
ber of Parliament should be put in 
the Special Ward they said that they
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chad'ao- instait̂ions ■■:is,vtl»#t: eif*ct. , 
Only after a loi of effort /*«»---write* 
Able to get him Special Ward. I warn 
"■*& know from the Government As to 
what is their attitude towards them. 
1* it just to pat them in jail or is it 
also to kill them in jail? Many peo- 
•zpte have been arrested in Tamilnadu.
I do not have any  grouse on that 
.account but at the same time many 
innocent peopie have been  arrested. 
"They have not indulged in the past 
intp any such act.  They are very 
•ordinary men.  You can  understand 
their  family affairs.  Therefore, I 
would like to request the  Govern
ment to think over it and release all 
such people,  even the Governor of 
Tamil Nadu  openly says that the 
situation and atmosphere in  Tamil 
Nadu is calm.  In view of that, all 
fthe people should be released imme
diately. I request the Minister to do 
. the needful.

Shri Om Mehta was speaking yes
terday about the DMK saying that it 
is a pity they choss to ignore the 
prevailing mood of tbe country and 
brought about their  own  downfal. 
This is correct;  what he said was 
correct. We admit our leadership, the 
DMK leadership, committed a great 
blunder in our political life on one 
*or two occasions previously in 1969 
and 1971.  That is why we are suf
fering.  We committed a sin in those 
days. That ?.s vmy we are suffering. 
You know in 19W7, there were 17 
'States, out of which 9 States went to 
the Opposition parties, and the Con
gress was able to capture power only 
in 8 States. Even after that, 2 States 
went to the Congress (O).  Only 6 
'States remained  with the Congress 
-<R). Right from the  beginning, in 
1967, you will find that Government* 
•run .by other political  parties were 
either dismissed by instigating defec
tions and other things or were un
seated because of the authority pro
vided jn .the Constitution. They have 
' flo*e alj ihese  things in .regard! to

..'partiiBfjJ'in.
could not be done, because 
tionwras 'So' ■ strong <I2ve»  ;: «he
1972 elections, .we wew* 
ture  the  Government; vSomebody 
was saying that the DMK was attic# 
with the Congress and that wan why
they were able to capture power...1
want to quote one fact.  When *he 
Congress ruling party contested the 
Dmdigul  election  independently, 
against the total  votes polled Of 
4,96,555, they secured 11,423. This is 
the strength of the Congress Party 
in Tamil Nadu.  This is the position.

So the Central Government wanted to 
split the DMK. The DMK was split in 
1972.  Even after that, the overthrow 
programme was steacii.y taken up by 
the Central Government  They have 
said that our Gov am men. was cor
rupt.  Shri Lakkapp.i was also inline? 
that the Tamil  Nadu Government 
was corrupt.  At the same time,  he 
forgot to teil us that the Karnataka 
Government was a corrupt Govern
ment.  Why?  Shri Lakkappa  had 
himself signed a memorandum to the 
Prime Minister saying that  Devraj 
Urs was corrupt. This is tbe extent of 
the partisan attitude taken by the 
Government.

Now I want to say something about 
the political philosophy here.  We did 
not understand it; our leadership did 
not understand it. It is that any poli
tical party elected to run a  State 
Government should  function to the 
satisfaction of the ruling party at the 
Centre.  Previous instances indicate 
that no Chief Minister could exist or 
function of his own.  In spite of the 
provisions of  the  Constitution. 'Silly 
State Chief Minister can be dismiss
ed if he does not accept the supre
macy.  of  the Central.  We wrongly 
understood it. Thls is the party jio’i- 
ties of this Ctovernment in a federil 
set up. This is why we aresuffeifei*
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that for central services, on* is re
quired to know Eng'ibh o>- Hirrii.  It 
1s not: English and Hindi.  We are 
far away from Delhi;  our people, 
Dravidians  or Tamilians. Suppose I 
say Dravidian, you may brand me os 
separatist:  If I call myself a Tamil
ian, you may say thai I am a paro- 
chialist.  I am an Indian living in a 
far away place  from the  rapilHl. 
Suppose I write the public examina
tion in my mother-tongue, I can ex
press myse.f in a better  manner. 
But if I have to wn‘e tie examina
tions in English or Hindi I w’Jl stand 
nowhere against a student from U.P.
• or Bihar or against one coming f''om 
a Hindi speaking State.  That is why 
we do not want Iiindi to be the offi
cial  language.  Moreover,  jt wPl 
hamper the growth of ths people in 
other regions.  The Congress Mem
bers should understand whv DMK. 
is  persistently  pleading  ior  this. 
Before, I conclude, I want to bri*>g 
to the notice of the Home Minister 
one point.  In Tami! Nadu the pre- 
•sent reservation system shou'd conti
nue, that is,  reservhtion of  per 
cent for Scheduled Castes and 31 per 
cent for the backwa t -j class in the 
matter  of  Adnunfatr&tio i  should 

•'continue.
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"It was ·pointed out to the repr-. 
sentatives of the Planning Commis
sion that there were too many im
p')rtant .snags in the development 
aclivities in the tri�al area. (1) In 
some area it was found that develop
ment expenditure was less than that 
cf me  administrative · expenditure. 
(2) Whenever funds· for development 

. are likely to elapse. these were
di ·.-erled to some olher projecls." 

fT f� -i il-' i{f  i�T "fr '  "  . . . 

� I  i�T �  �: itf l{. �·c' �g 

�; rrr �: fa: 

'���� 

fr �rr ! 1 

a\Ht fla 6 � 1 °� f-; f>i� 

rf- iZ;r 

�Tji f1fci ";' �  �'n: ff 
��T,T j 

qf� �f  �° Ff 

�.;; 1 T ��  I 
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qS&fcptr  vt 69 *ff fcrt 

*P$r w  t :

"The committee consider <hat one 
of the mam reasons why theie has 
been  no  marked development 10 
backward areas has been that post, 
ing of personnel to these areas is 
generally  considered <js <* penal 
measure and  officers who  are not 
considered up to the mark are ordi
narily posted in these areas’*

*rr  fipsrfrgr 

fr far iffm wrfrwf **rr*?f it 

fojfcr ffcft 'srff# 1

iwiPswuft qFwnf % anr *r farcur # 

3ft ’nrPr sfoft $ ̂   sft fnresw ct$f %

=̂Ft rft f, Jf   ̂ 3ft Sr

anrT̂rrftrfTnrf̂rryt̂ * *rM\ 

sftc rty <r?: ̂Tm tftr fa-

*pfy £ t  w  20 

 ̂ wnjfanrr Tm t, vfcw1

vt «r?*r faparr f, ?rt *r% *r?ta

grOTT SITfatfT  #*Tmt  W FT*

% 1 **rfr# snrc m̂prt 20 *r̂r

VFftnhPt % firtf wt î ptt T#»rr 1

 ̂ *rpr  % «rrr ̂ sto <?*ro %o 

% sftorf % 9F̂r 1 prfnr apt anrcr fr Offft

 ̂ifr **rrc fSprr wr %, n*

wr* 

% Trê mrr

tot %  wr fawn wttsjitnt

% *nj ttst̂tot ft *rf, fare ̂etptv *ttot 

*WV f̂l  Iff fa *5$ ftnfff ̂  | 

fa fftp# *fT «rWt *R Tjft I, 

*fw> wnft fPS wt 2 HftlWT f,  ftRft 

% W’T TC SiNt $  *TT TfRT ’TT̂T 

264 LS—7.

f \  % wfprr jf fa %̂ t %

srr*r «nwaira-J!#fstT£r$ 1

«n*r if  w«r % vrc  ̂#rr 

wrr £ 1  fta  ̂ tor

f*FTCrf ̂  'sr̂Trrr 9  1, ̂ 3*r w

^Tnr̂ t'Trwn’i’wrrw
îargT̂ ;̂  | rr̂rr wf̂nrr 

f̂ *rr̂ ̂rr̂ wf ̂

ti r̂i»

fa*rf*pr § t% 1

wtt *r? ̂ ff? s-=tr ̂rlfw w y « 

R̂rf̂rot «f>  ftrPrif* *ri*f̂rrr9Tf*r t, 

9t* WTo <fto, afiro 1570  *rfe s?, 

«̂mrr srfo-f5TfBW srtftrq-1  jt? <nrr t
%«m *tt% f?r̂  ^ t?t| $t?t tfr
w f *irff¥ ?frr

wrrfr ff r*fr  ̂qrr ^ f

fw % wrp-ir & TSf

^ *TT?fwf «t  ?T»T5ff  *TPT $

%tv$* 1  *£T*PTf5T4rT*rs>rr 1

srf̂iT 1T7 JJ# zn? spfft t fsF faw 

w7? ̂rtJTTrft  wrr % ar̂srif-r snf̂rr

f̂ WT |  % ̂ 7 % fT5T*>T Sf lf«T

7jjt  3T>r̂r iflr irrr

3r̂r 3frPr irrt̂'T 1

S? wsff % w  t ?T nr̂«TTf frr

?TTcTr f 1

«rt Twiw  (̂ftefH) vwix 
*r? irm? «r wrr tt 3ft srtsr̂ ̂r wfai 
?mr % ftrqr ̂ ̂  % f̂TT s;ar*n? r̂, f 1 

t ̂  «fr *?rfrr?r  ?t ftrTr % tfferc

3rt wr ̂ **f ff  *iw tt *k farf'ft 

?rnr% *t<i  t̂frwr ̂ Tf 1 ?rt
w  q?% t «n̂   ̂ Wi ̂ t w HW

qifbn | ̂  apt ?m» wr Rwri 

r̂ifiTg 1  trw 5*rfT ̂ r % srt zx* %



*95 D.G. 1976*77, Min,  APRIL 1, 1976 of Home Affairs 196

T̂swar T%r̂J

«qn*r  <nfeui & 1 1$ sroff
tt̂: 77̂  «fi ̂tsr % 1 m

*?t  *t itfsr qiiwff % m  *mr,- 

«rf*t *r?: yraT, «rtcfvn  f*RtaT rfr *r 

*Pfr«rr spat S?r*)- aft  sftard |, 

«M¥r̂t?i5jraRrw*rrftF̂ 

qfrsfal(1 âp|fn:̂ wwftvt «r>fl-- 

fesrwq’.rĴrsHT̂srrgaFt 1
tT̂T rPF l/S ̂  5>TT ̂ifgq1 f% iff, *3 «r»H

**r!rr̂T$f3rerSr«rc%$sr*jt 

IpvtNFT  fir *f 3TST3C, ?ft Vif sfVsfVsriT 

t̂̂ nTfwĤ nsft sif trp 1 
?rt̂ vr»w^̂ tf?r5«fT>ft mfbrt 

^  if 3R *[f f 5rrffr spstftt % fat*

tT̂fT 3RTT  f̂ôI  ̂|  *T?T ITîft ff

SfFTtfar 573T«Ti% ftraw % *fTW*T ̂ irw 

if ?w % *rW«w», #5pnrj*r *ftr irft-

3ft $*# *f̂9t ̂  ?r7?ft % wrrft-sfnft- 

*fwV, ̂?r % faq; % pt «rV $ *rf*rr 

*i?r * fasrrc  T̂cfr f *ftr ̂  ?tito 

5f «t *pt fasrra qfr spw  £, t**fr <TTfeBrr 

wfV OThr̂fV if mrias ?rft ̂ rr Tifsrr 1 
q 33[?T<B?T snssfr qifOTt I I  *T?F 

*1# $ srb: *r?j f w Tsrfr f 1 

T̂O, ̂ Tr̂fTTJI?if%?«T«TTf%iff ̂ >, 

5rt f% r fiWsfTFi tt

ŝV vt ̂   £

*rk  srt  mTft f. %

trsrrs ?rff ̂ rr ̂ nf̂ ,  pft £ ̂?r arr 

1

5*ft ?T3̂T if  5TT?r 3TT *f W’T %

m*& ̂ srt tr.fRTT f,  ar?r ?rrw fm fT

% sit *r fh wt*ff 

 ̂  *ift far *rHwr w hrft vit 

V&R t WI*FT ̂   W®̂T  *TPpT

^0 S 1 tn$'   ̂?rr-fwnr 

wiiT  ir̂hrfV 5̂  

fflrsr ?f̂ ̂  to *f)r tvfhy’ir ̂  frPw 

>̂fV  5̂ war fit  | tfix ̂ r

w?r t; c jt: | % tn* <fi igcr  ?fi»r,

q-rrfi£Nr*n$itfit&r ftwff if f, iw if̂  $ 

*r̂t?[<rtT̂ Rr ̂ r 

vt frât   ̂qprn-mt t 1 zft vi

«r.»W ̂vrf ̂r »fwr If mfr 

«v wi1  w If t  *n| «rrfjrr tot |

1% prrft *rr-̂»¥ «t«tt «pr  *Pf, 

fr*rr€t  *Ft  «n«rr ̂rf?r

*r.iT *Ft ’FT»fr5Tri' €i VĴTfT |, TO 

1̂ V.3.- ?WIT l-ST *f STffir ̂ I  ^

r̂rapy if $ *fr?r ?rr m «fl“ «nr ̂rr ̂rt?wr 

i> fa jwrrr ssr.swrifV if t® fr fa ̂r-rroy 

«rrir w M if «fk frfaws; if ̂  in̂r

sr.ro rr̂o rr̂o  *?,**?*  *fPT

W\i& »T».JTI if W yr f %f\r WT  Î T 

TT «%£ w&f yn yri

r̂n̂ r̂rnTvt’srFTfrtTlr %tr,tr

?rr-̂ d wii~̂i *T5fi-5Tfr mx >f 

5'tcfr <rt  if 3ft *n*r»?n£ tvsrrr 

«nrr, cth if «v̂?t »ptt w. v?-t fr 

5> 5(*r nr j «rgr  ifr ̂rnr̂jrr *& 

l̂ r̂ T TWR fk̂ TIn % 5?  ?Iffr 

|t?n *mT̂fi*rr n.te'fr-

?̂fi w*r ̂rtt % 1 ̂ 7 ŝT*r̂ ^?rr 

cftTO  r̂ c,~r ̂fr* wrr i s?

ŝr wfr mr,  ̂  Ir «r*Pfr

w  *rr fjpfl- <r  =Fr  ir «raprr 

»RT,  5T?T W SW I  % W

*R? ̂  5‘ fa *rr Mr if f*x> g*W *> «r- 

<tct €i Hsftrr'V

ff̂r | x(\t fsfcFTi Trvfcr  vr

f>rr ̂rfsftr ̂    ̂  «?r̂«

# 1

 ̂  ?TPf9Br if  nttft  fpq’r 

WtfVfctft 30 1948 t̂j|?f «ft t

2o?nfNrvt

trrv r̂̂  xn&rf w?t w  «n, w * 

s> ft«T wur ?nr  <*  v
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xttK 'jO' q?rr to »nrr «rr

fcfosT vr̂  *ffa: ̂prr % ’jfsrar  r̂jflf 

sft vfrfrte# ft̂sryr ?i$r 

qy* ̂  1 art are %fere w<E<re

*TTT

%  fa ̂Ttsft" gfr apt ?r?qT ?FT ̂   I

ft *rra  ft fr irmfr 

%: ̂rt̂ft £ *fm tt in t̂ r ft rite t 

ttv in ft v* % *n * ft *r $r st̂rft f»

«rtrr m % 'Tfar*  T«ftsrr 

r̂sn̂ T̂Ô Trwnr f 1 qf̂nr̂if̂ T 

«pfhmr ft sir p̂ tot ̂ r> *t Tfr ft far

faff  %  farr <rr%BR ffrr £,

3*r it <rftspF »rf̂7   ̂?rrsr 3*r

fwz <T? srr SfeCr twr £ 1 w Sfaz*r 

*fr grt? ̂  %■ fa-̂ fa  t wt *r ?ri 

rifr TT sfft T«57S7-*7 *r tt,

rf *rr »J7# srff *£pt *m- 

ŝp>Fr tor *rr 1  fWts  if f® 

jtr q#; ̂ T^ws m  $ wrr 

f farwT^Trgrrêritegc. *Jt® ̂t° 

jft f?T#?9FT T*  SRfgT? îTT

*nfeft, K̂t f#  sm* %  ??i«pr 

jfu *jiT?JFr *r£t ivrr ̂rrffft, ̂ r fwtinr 

wrr rrizrt sr*zr wft

I 1

try flrv rrĉjif̂r 3ft {ftcfr  ft 

-j*r ft t̂rfrfê ̂trjr % cnrr f̂sft stfaE- 

fft*r *pt q«wfo|gg fwrr t 1 vt
?fr»% 5̂o «f,\»  *fif ’Pt ^ %fe*r

farar fti*  r̂rfjpr sftr gr firnzife 

% qr?r «w ̂rpfr ̂ rfar «rfa: mr sft 

if̂r ifTfrr %rrfiw rite  ft ft rifer 

vpnft $t#  I rrg p* rn*n̂ z-

#3tf «?vi «TT ft trf )rr» wMt ̂  ̂  

5̂ jft ?vffr îf$r 4 

fww  *kwt | 1

ffrsRT «nf? *pt sm sf5rfftw# 
SPltfVfH fojT  3̂ % ppfrr qr̂fiir 

fiPRT Fw | t  prp" %sr if jrrrffrfT̂V 

f̂̂ hir <ft f ̂ wiTJT f; %ffsnR- 
f I *.-far?r -3H* f5!tr jptf sflzWT  ̂ 

| i  ?*r  f far ̂ ?fw »rf%f»w it 

«rf?r ̂qr m 1  srrr *fRr Pfr 

ifi $fl%WT Pr̂t 1

t *rr̂ r if t wr̂TT 

w  f far  3fr fw Arr

^  ir̂T  iftr -jq- fsjrr ̂'T jrr x̂cT

*rr̂ 1 jtst Tfp: srtsr if snrr

n̂rrsr# wt̂tt  3ft ar?r vt?-p33 

*pf?t f7!*? if ̂ *.'fa?T m  «rnnf; stm, 

JTT̂q?r  ̂ m̂rr  t

WTTty n̂ TĴ TOFt st«qr?'T ®TF?

*T̂r  irr̂rfi ft 1 ^ sfr  w

»̂ *r «Fr»r sR*r f̂ r̂ r r  ̂r;  f, 

f® 22Tif?raT f.tfi-r  f®

w\ *it *rrfr f  zTn nsrr t 1  fpT»e

r̂̂t ̂rrfas11 sfrr fr  *zz

ITTW =STTfâ J fStTT 1T?T ir qt̂T

ŝrrr srWr  if 111  T̂ fr 

?ft  r̂nfrîrT ̂  1   ̂ r̂ 

ft ̂r?r ̂r t 1  ft’T ’R’fcnir f far

Wi ffPRT f?> I foFT *rr n̂r 3PT? ̂ W5T 

*rr̂ wftt *rrr |r  f̂ ?HR if ’Tift 

ft Tfîrt  r̂fq̂y  *tt3tt

STHTT ̂ Tf%xr I

fr̂FFr q?t"f?rr3r 3̂ ŝHft  ̂w*»̂ 

ft S 5®  srr̂nr g i tnft 

fiwr ft*n *ff wtt <Rft «rf ̂ 1 fr*rr̂ ̂st it
P̂T ftRTrf ̂ fâ t, TŴ,

♦toi %fn ̂ Rimr \  fimft ̂fr vNpt«%
ft ¥,faPT HVt ̂ T ?ft*T faw
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[fr TTT faf 

if ftwsfei   W     f I

frnr spprr   f wrf,  wiwr, 

ircrrer  t'h%   xrr ftm n

jflrm % r>rf % f r TPTt   i   

WTT %   %•   T T t  I

wrrar  nmst % rWf vt   srrctffs 

t fsnr-fa   t  tt?   w fwnr 

ssrfaro  rrrr raT  i t> rr cpr 

wtf   gff    sfsp? t 

    f> 12-  fttf t 

H.'lWd -22?55?FT ff ffar I 5 T

rc% afWt t ww   r ft  trtt 

  i  sk> 5tf fa   far ?mt ff 

Trd tr> r> wsw n twt n: 

rf7?r f{  i     r T rcr 

tt f i t ?rt qTfft rr arrrr tt fr ?t 

wr t i iptPsTvi cr v?.  fa w?i 

writer wt  "22  rr: r rrwt 

fhRr i rr fft'R fy ft hr-

rqrt ?r   T?r    w  i  - 

fa rf!1 % rrt f>   rr> forfawv 

PftT stoT f rm   't  

w00t? n sfr snfr tm ffar t  i  s? 

rf pt 'IRTr fsprr wr tt r % 

zvi zw  fT r>?r i  grr %r i 

t rw rrsr ir r fr? fftrrt vrr 

wrwrr  ?r> % ?r wt%   ifrvft  

far p> [riS %   mr  ttst ffm lr 

 Tfrjn   rffprnsff t 

fFT Wto  i n spft   fa 

nrnr fwrftr?: fefnr   afr ffw

f r> rr qnr vrir fjr-

ftfiiCT pt z   fR> rff i  r? 

?r rc% t % ?t tfr

FTTfjr  t    w rrr% f%?rr jtt>

w  rr ft wrt   i

rrr   sfrrrrar fn m wk i 

1 n.

m f  f 9 fT

srrftfrg i   yyy % irrerffiqfftgT

?m   rrfir if firf%   7 ?f tt 

.i f(lP   arr   f[ i'm 'f fTt fii 

grf'T ?r r vr   11 %r   ift 

vrvA ft    r- • Tariff sr

ft  jp w  wfr    i   ?r 7 f ift vr 

    fr ttfrnf sff Pit tj    i 

ft w       i sffirl if rf rfarc vt 

rwr  jt>t w  r  srt- r T?rr  

Rrcfr  2 ffnff r fnrrt r r 

?rtc   sTfr   urrsr rri fcr % 

   It    ffr  r%-  irr   f p

TT k "  WTjt fj irar

ffr  rnj ? r'  i   cPf  % 

9ft   ?r  r i

trrr srw % rr jrT'TT fr?fzr frrjr 

spr frr 7 r      Ppfr 

vr f?r    ?r   a?fr f i t   m

i  fjw   tpt '[Tr r ft srrir 

ffW !TT qiFlTr    i

SHRI .  S  CHA DA  (Patan) 
r Dcput>-Speaker Sir, the inistry 
of Home Affairs is m charge of the 
welfare of the Scheduled Castes and 
Scheduled Tries in the country  I 
would therefore like to speak only 
on the amelioration of the conditions 
of the Scheduled Castes and Scheduled 
Tries.

esterday  Shri  Suryanarayana, 
while speaking on the Demands, stated 
that the  wellarc of  the  Scheduled 
Castes and Tries has een receiving 
the special attention of the  Govern
ment  y point is that the Govern
ment is not paying attention, what to 
talk of special attention, to this pro. 
lem.

Take, for example,  the scheme of 
reclamation of  waste land  and re
settlement of the poor people.  Land 
is a State suject  But, with a view 
to supplement the State Government 
programme ia respect of the redatna-
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tion of culturable waste land and re
settlement of the poor people, a Cen
trally-sponored scheme of Reclamation 
of Waste Land and Resettlement oi 
Landless agricultural Labour was in
troduced during the Third Plan. Under 
this scheme, at the end of 1968, about 
1.1 lakh families 0£ landless agricul
tural labourers were resettled on about 
2 lakh hec:ares of land. Now this 
scheme stands transferred to the Staie 
sector. 

Similarly, the Slum Clearance Im
provemer. � Scheme, which was started 
in 1956 as Centrally-sponsored 
scheme, was transferred to the Staie 
sector from 1969. Central assistance 
is no doubt being provided to the State 
sector in the shape of Jlock loans and 

, grants. But the discretlon is with the 
States. and the amount sanctioned for 
the welfare of the Scheduled Castes 
and Tribes ha: been spent, or is being 
spent, for other purposes. 

The Government of India post
matric scholarship to Scheduled Castes 
and Tribes has been continuing since 
1944-45 and the expenditure incurred 
during 1968-69 was Rs. 7 crores. The 
Go\•ernment thought that the amount 
of expenditure is mounting up year 
after year for post-matric scholarships. 
So, even though the States opposed it. 
the Central Government �hrow this 
burden Hs. 7 crores on the shoulders 
of the States. I will read iust one 
sentence from the Report of the Min
is! ry of Home Afairs for 1972-73 
under the heading "Welfare of Back-
ward Classe5" : 

"To enable the State Governments 
to give the scholarships to all the 
eligible Scheduled Caste and Sche
duled Tribe student, the additional 
expenditure incurred by them, over 
and above their committed share at 
1!)68-69 level, is met by the Govern
ment of India." 

Naturally this burden of Rs. 7 crores 
is being borne by the tate Govern
:lents. 

Before 1975 all the children Jelong
ing to the scheduled castes and sche
duled tribes families were eligible for 
post-matric schplarships, but accor
ing to the present scheme, only two 
children: are allowed. In the same way, 
full scholarship was given to the stu
dents who were employed and the 
total income of whose families includ
ing their earnings did not exceed 
Rs. 360 per month. Now Governmenf 
have left that scheme also and if a 
student belonging to the scheduled 
castes and scheduled tribes is employ
ed, he is not entitled to have any 
scholarship for college education. But 
I would like fo remind Government 
that according to the 1971 census, the 
percentages of literacy among the 
scheduled castes and scheduled tribes 
were 14.71 and 11.29 compared to the 
general literacy of 29.3. So. I would 
like to know how Government is going 
to bring them on a par with the rest 
of the population if they curtail or 
stop the privileges and facilities given 
to the students belonging to the down
trodden classes. 

The last Report of the Commissioner 
for Scheduled Castes and Scheduled 
Tribes which! was discussed in the 
House, if I mistake not, was for the 
year 1969-70. After that there has 
been no discussion and no presentatio. 
of a Report in this House, and still it 
is s.id that special attention has been 
paid to the welfare of the scheduled 
castes and scheduled tribes. 

Even the promises given on the 
loor of th1e House have not been im
plemented by the Govenment. In 1967 
it was promised by the Minister hold
ing +he portfolio of Social Welfare 
that every year the Report of the 
Commissioner for Scheduled Castes 
and Scheduled Tribes would be pre
sented during the Budget session. We 
are not receiving ny reports. It was 
further promised then that discussion 
the •Reports would also take place 

every year. And the third promise 
given was that the action taken on the 
recommendations the Commissioner 
for Scheduled Castes and Schenuled 
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Tribes would be placed on the Table 
of the House every year.  I do not 
know what the Assurances Committee 
of Parliament is doing, but none of 
the three assurances has been imple
mented, and still Government is say. 
ing that the welfare of the scheduled 
castes and scheduled tribes has been 
receiving special attention.

It has been said in the Report of the 
Ministry of Home Affairs lor 1975-76 
in Chapter V:

“The Scheduled Castes and Sche
duled Tribes have been specified by 
the Presidential Orders issued under 
the provisions of articles 341 and 342 
of the Constitution. The question of 
amending  the lists  of  Scheduled 
Castes and  Scheduled Tribes  has 
been engaging the attention of  the 
Government of India.”

The Scheduled Castes  and Scheduled 
Tribes Orders (Amendment) Bill was 
introduced in this very House m 19G8 
and discussion took place in 1970, but 
the Bill was not  passed as  the Lok 
Sabha  was  dissolved  and the Bill 
lapsed.  But up till now the Bill has 
not been  placed  before Ihe  House 
again.

In the same way, another paragraph 
of the Report says:

"The endeavour of  the  Govern
ment has been to implement these 
safeguards  in  the  best  possible 
manner.”

The Untouchability Oilences  Bill,
1972, as emerged from the Joint Com
mittee was presented in this House in 
February, 1874 and was half-discussed 
in May, 1974.  There was a demand 
from the Opposition  side,  including 
myself—I walked out as a protest— 
that *he Bill should be passed without 
any discussion.  But it wac not done. 
This was a very important Bill. It is 
still pending.  During the Emergent 
session in July, 1975 they passed a BUI 
for increasing the allowances of the

Members of Parliament  and  giving 
some more facilities to them.  They 
also passed some other ordinary Bill 
at that time. But this very Important 
Bill for the amelioration of the condi
tions of  the  Scheduled Castes  and 
Scheduled Tribes, was not passed.  It 
is still pending before the House. When 
we ask about the Anti-Defections Bill, 
they say, it is lying before the Joint 
Committee. But when it emerges from 
the Joint Committee, then also it is 
not  passed immediately.  The  Un- 
touchabihty Offences Bill was present
ed to the House two years back.  It 
has not yet been passed.  This is the 
position.

A lot of things are said by them. 
But I am sorry to say, it is only lip- 
sympathy.  Nothing lias bee,i  done 
about the  Scheduled  Castes  and 
Scheduled Tribê tftcr 1966.  What 
ever schemos are there for the ame
lioration of these people th*-se are i*ot 
being implemented. Scheduled Castes 
are not cmly poor people but, over 
and above that, the stigma of un
touchability :s  attached  to them. 
Nothing has  been d.mp to  remove 
that stigma  On several  occasions, 
on the floor of the House, we have 
discussed About xho at*o**itiev com
mitted on Hariinns.  The hon Mins
ter also has several time*  replied 
the  questions  on the floor of tho 
House. But  action has been taken. 
For example, the Home  Minister 
made a statement on 22nd August,
1973 in reply to a Question put i~ 
the House.  It says:

“According to  information  re 
ceived from tho  Government c 
Bihar, on July 6 1973, some |»er 
sons of village Madhofcan fand nc 
Barai) under PS. Madeopura, dis 
trict Saharsa were alleged to hav 
entered the house of one Shri Nen 
Keshwar Paswa.i, forcibly carrie 
away four women of the house an< 
branded them with hot iron ra
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in different par fat of their bodies...." 

Further, it fays:

‘The matter has been refei r«M 
by the Speaker to the  Question 
Committee of the House.  The re
port of the Committee is awaited.”

We know nothing about it up till iiow 
-as to whether any action has been 
laken.

Similarly, regarding the  heinous 
assault on Harijan women in village, 
Gahlaur in Bihar the report snys:

“The ail-party committee consti
tuted by the Speaker of the Vidhan 
Sabha to inquire into ihe alleged 
police outrage on Ilai 1 jans  eni. 
members of backward  ( losses at 
Gahlaur vi.lage has indicated the 
police for the most heinous col 
lective assault on Harijan women 
and for  having  beaten  up old 
men.”

It says:

“The Committee  regretted  the 
fact that the adnrvmscration  and 
the officials  & whole had tried 
to conceal the facts relating to the 
outrage and kept the people in the 
dark.”

The facts are:

A 16-year old girl  said.  "The 
police bro’te open the doors, drag
ged my mother outside and then 
three of them ciimmal'y assaulted 
me one by one.”

A  25-year  old  woman  said: 
“Two polio smen pounced upon me, 
ignored my plea that I had given 
"birth to a baby just 20 days ago 
and criminally assaulted me.'

Another 14-year  old girl  said: 
“Two policemen had criminally as
saulted me one by one.'*

In the same way, 15 girls and women 
were raped. Though it was brought 
to the notice  of  this  honourable 
House, nothing has been done up till 
now.

We read in the newspapers  that 
Harijans in several places are burnt 
alive,  murdered  and  women are 
raped.  I woutd like to know from 
the Home Minister wnether any anti
social  elements  engaged  in  tnese 
cases  have been  arrested  under
MISA.  Up till now, we knew noth
ing.  Patriots like  Shri Merarjtbhai
Desai  and other  leaders  of  our
country are put behin J bars  under 
MISA, but the anti-soe.ial  elements 
are not put bshrrJ bars under MISA.

SHRI DHAMANKAR (Bhlwandi): I 
am really shocked and pained to hear 
what the hon. Member Shri Chavda 
has said in this House that nothing 
is being done to check  the atrô.ties 
against Han jans. No doubt I .'Ti a 
political worker and a Congress Pa*ty 
worker, but I am more devoted to con
structive wozk for th<; uplift of the 
Harijans and Adivasis and I have been 
doing this on behalf of the Har jai I'n- 
nati M and ah of the Thana Distiit-t lor 
the last 25 years  1  cannot sav tnat 
some ghastly and shameful merle its 
against Harijans have not taken place 
in the country  of  which e\ervjody 
should be ashamed ût it is not cO’ rect 
to say that nothing has been done «nd 
that no Government is coming torward 
to check all ih'*be incidents  Only 
last week, there was a calling  At
tention  Motion  m  Maharashtra As
sembly,  relating  to  an  incident 
where two  Han;:m  women’s  hair 
was cut off and they were forced  to 
work, although they were not willing 
to work with a certain contractor. The 
Government  of  Maharashtra  took 
drastic steps and brought 'the culprits 
to book.

In the last two or three months you 
must have read that any time *here 
was a ghastly or shameful  incident, 
the Government was prompt enough 
and took drastic action to check the in
cidents.  My friend Shri Chavda says 
that nothing has been done and that the 
expenditure for uplift of S.C. and S.T. 
to Also gradually decreasing. If I may 
tuote the facts from the report, in 1951
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to 1959 the expendtiure for the uplift 
of the Scheduled Castes and Scheduled 
Tribes was Bs. 30 crores and in 1974 to 
1979 it has gone up to Rs. 455 crores. 
In addition to the above investment, 
•the State Governments Have also been 
spending sizable amounts on tbe wel
fare of the Scheduled Castes and Sche
duled Tribes and other Backward Clas
ses from their own non-Plan budgets. 
All the schemes  v hich  have  been 
envisaged are being implemented in 
various  States.  I  don’t claim that 
everything has been  done: there are 
still a lot of things to be done. But 
the protection of Harijans is nlso n 
problem in most of the States because 
the Hanjans—-poor people—stay out
side the village, where they can easily 
be bullied by the others. All the State 
Governments are doing their best to 
check the incidents During the Emer
gency anfl after the beginning of the 
implementation of the 20-Point Pro
gramme we find that the programme of 
distributing land to the landless labour, 
especially Scheduled Castes and Sche
duled Tribes, has been undertaken by 
vailous Governments  and  different 
legislations have been passed.

In Maharashtra, ia the Thana District 
where I come from, nne-third of the 
population is Adivrsi. Land was forci
bly taken away bv the Sawakars i1 le
gally, and the  Government of Maha 
rashtra passed legislation whereby all 
these dealings have been declared in
valid, and the land is being returned to 
the Adivasis and  Scheduled Tribes. 
Apart from this, national Legal Aid 
Committees are also working in our 
district to help the Adivasis because 
the Adivasis are not in a position to 
know the laws or to take advantage of 
the laws as they are not in a position 
to pay the lees of the lawyers.  Our 
Prime Minister has given a clarion call 
to all the lawyers to go to the villages 
and help the  Adivasis. All over the 
country, national Legal Aid Commit
tees are being  formed,  where  the 
social-minded advocates  are  help
ing the villagers and giving them 
free legal aid. In the month* of

October  and November, in my 
district, at least  10,000 cases were 
detected where the lands were forcibly 
taken away from  Scheduled Castes 
and Scheduled Tribes. Most of the land 
was returned. Government officers and 
social workers hand in hand are trying 
to implement the 20-Point Programme. 
When I hear Shri  Chavda say that 
nothing is being done, I would say, that 
he is distorting the  facts. I know 
that enough is not  being done, but 
Government means to do a lot to change 
the lot of the Scheduled Castes and 
Scheduled Tribes in this country.

During the Emergency, while all the 
departments are working very well, I 
do not know why police is immune to 
Emergency.  Mal-practices are going 
on, wrong persons are being arrested 
and sent to jail under  MISA for so 
many months  This  is only because 
the police are not geltmg instalments 
from them. I have brought certain 
instances to tht» notice  of the State 
Government. hut I find that thêe r-00 
pie are still rotting in jail  On the con
trary. those goondns who were arrested 
and who fled away from the  Police 
custody and who  sm rendered  later, 
were hardly kept in Tail for o month 
and were let oft  The Police Depart
ment I feel is making  wronj; use of 
MISA and are  harassing people. I 
would request the hon. Minister to look 
into this nnd see that no injustire is 
done and the rights of the people are 
protected.

The practice of carrying night so.l 
on heads by Harijans is still prevalent 
in some districts in some Municipali
ties. The  Central  Government i* 
giving ample grant  to  the States to 
eradicate this evil, but some Municipa
lities are not taking action in this res
pect. The  Government  must take 
drastic steps to see that this practice 
is eradicated from all over the country 
and no night boIT is carried on heads 
by them.

Government is giving grant for con
struction of houses tor scavengers. The 
Municip*! Committees are sanctioned 
thi* grant for building houses, but the 
houses can be used by  scavengers to
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long as they are in the municipal ser
vice. The day their services are termi
nated or fhey leave he service, they 
have to vacate the quarter and go 
somewhere else outside 
I feel that this grant should be given 
to the States on speciic understanding 
tha'� this would be utilised for coopera
tive houing of the Harijans and sra
vengers, who even after leaving t�e 
municipal service or on retirement w•ll 
be entitled to live there and would not 
be required to leave the quarters. This 
will go a long way in helping the 
Scheduled Castes  and Scheduled 
Tribes to house themselves, especally 
the scavenger class. 

I would like to mention one fact 
about the police administration. In 
Delhi itself in the Defence Colony, 
there is a b.ranch of Indian Bank, 
where three years ago, there was a 
theft. The safe deposit locker was 
broken open and the ornaments etc. 
were stolen. No investigation was 
made and the culprits were not 
brought to book. Recently in Janu
ary, 1976 again there was theft. Two 
lockers were broken open and the poor 
people who · had hired the lockers had 
to lose all ;hei1' savings. The persons 
afected were mi�itary personnel and 
they ind that nothing is being ion�. 
The culprits are not being brought to 
book. This has be looked into. 

The border disputes between Kar
nataka and Maharashtra about Bel
gaum and between Karnataka and 
Kerala about Kasargode have 1,een 
hanging 'Jver for the last so many 
years. I feel that  this is the right 
time and right atmosphere when all 
these problems can be solved in a spi
rit of give and take. all the concern
ed Chief Ministers sit together and our 
Home Minister takes the lead, I think. 
these problems can be solved. These 
problems must be solved once. for all 
and the people must feel that iere is 
no boundary dispute. This was done 
in the case of border dispute between 
Uttar Pradesh and Haryana ·when 
Sbri Uma Shankar Dikshit intervened 
and the arJitration was 1de and that 
wa� accepted by J.P. and Haryana. 

The border disputes between Karna
taka and -Maharashtra about Belgaum 
and between Karnataka and  Kerala 
about Kasargode should be decided· 
once for all and certain formulas of 
broad-based principle should be work-· 
ed out which should be made appli
cable to all such disputes. I think if 
that is done there will be no dispute 
and I feel this 'fs the proper atmos
phere and time when this problem 
,hould be decided once and for all. 

There are very many schemes for 
helping fre2dom ighters. I must really 
compliment the Hom� Minis-try, espe
cially, our Deputy Ifome Minister, Mr .. 
Mohsin. who has done a lot for the 
freedom ighters. Nearly three fourths 
of them who are eligible got the pen
sion. But there is one class of under
ground workers who have been left out. 
Now the Government say that unless 
there is some Government evidence or 
proclamation nothing can be done. I 
feel we are doing injustice to them. 
Those MPs and MLAs who were work< 
ing underground have certiied that 
these are the people who worked 
them underground. Now, if I C'rtify 
that you werP with me in the iail. that 
is acceptable, but, in the case of under
ground worker, an MP or MLA 
eertiies that this 

I 
person worked with 

me underground, that you do not 
accept. I feel such a case should be 
considered sympathetically nnd he 
should be considered eligible for get
ting freedom ighter's pension. 

Thern are certain points which " 
would like to mention here if you, 
please permit me fwo minutes mor.. 
Regarding 'Tamra Patras given to the 
freedom ighters, we who are in Parlia
ment and who have sufered imprison-. 
ment in jail in the freedom movement 
are asked to submit an application to, 
the Collector. This is simply humili1t · 
ing us. If you want to give us Ta'· 
ra Patras give us honourably. Why do, 
you want us to write to the Collector, 
'I am a foeedom ighteT. Give me Tam
ra Patra'? is humiliating a person 
when they ind that I am certifying so
many people as having worked in the
freedom struggle and on the basis o( 
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that, they are given pension, they ore 
■asking me to apply  to tbe Cottectm 
and only then they  will  give me n 
'Tamra Patra. This very idea needs to 
be corrected.

About Andamans  and other back
ward areas, officers are recruited and 
they are not transferred back as pe* 
■schedule. When we had been to th»» 
Andamans, we found there very com
petent IAS officers working there for 
more than 7 years. But when they 
vome back they are posted to distant 
■places on the ground that they are not 
well up with the present development 
and conditions in  the metropolitan 
rities. They have to  work in back
ward areas and when they come back 
'they are shunted to  some far awav 
places. 1 think the assurances given 
to these Government officers will  be 
implemented and once they come I »ck 
from backward areas, they should be 
posted in good  places  and suitable 
assignments given to them.

With these words, I conclude.

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHSINk I am thankfil 
to the Member>, who have participated 
in the debate. Yesterday  my sen’or 
colleague, Mr. Om Mehta, has reel ed 
to some of the  points  which vve:e 
already made before he spoke.

I would like fo meet  some of the 
points made by certain Members later 

and leave the other points to the Home 
Minister who will be  replying either 
today or tomorrow 

I have heard  with  attention lh* 
speech made by Mr,  Patel. Now, it 
seems that be has reconciled with the 
fruits of Emergency and he admitted 
that the situation has come to normal 
or near normal and he  made a pie? 
that Emergency  be withdrawn.  At 
that time perhaps he  was not aware 
that Emergency was needed and he did 
not approve of it, but,  today, I am 
glad that he realised that the declara
tion of Emergency had a good effect 
hi bringing law and order in the whole 
country. It may he better for me to 
mention that it had a good impact in

the industrial  output. The mandays 
lost are very few. Tbe industrial out. 
put has gone very much high. There 
are less strikes and  lay offs, m the 
academic field i.e., in the universities 
tbe situation has improved very much. 
The colleges and schools are running 
peacefully. All this is noticeable, in 
every field there  is  discipline now. 
Within  the House  and outside it is 
conspicuous.

Now. he makes it a ground to >.vth- 

draw this Emergency, In the report it 
has been mentioned  that even now 

some acts of sab&T&ge  are going on 

here or there.  In the Railways  we

have found some acts of sabotage.  Tl.e 
very fact that dynamites  have been 

found in Baroda, even in Kerala and 

elsewhere, goes to show that those who 

are absconding, the absconding activi- 

tists of the banned organisations are 
still working  underground.  Nation

requires to be  vigilant.  The tofmer

administration of Guiarat and Tamil 
Nadu provided  shelter  to s.n-h ele
ments.  Every effort  will be made to 

unearth these elements and bring them 
to book.  As. Mr. Painuli  a'irl otheis 

have staled, though it looks as normal, 
some underground  activit*es me still 
going on  Some  e’ements  are lying 

low.  Discipline should be the way of 

life of all the people including  the 
leaders who were hitherto engaged in 
such undesirable activities or encourag

ing such activities.  They should roa 
lise that it was not in the nat.on's in

terest.  Then only the situation could 

be reviewed.

I might now state that there is no 
l>an on holding meetings by the politi
cal parties for legitimate activities. 
Mr. Saroj Mukherjee says that  we 
cannot hold meetings.

15.32 hrs.

[Shkt C. M. Stephen in the Chair!

No. that is not the position. Holding 
meetings far legitimate, constitutional, 
peaceful activities is not banned at &tl- 
No ttobut, fundamental rights under 
Article 19 are suspended during  the 
Emergency,, hut it does n°t curb the 
legitimate political activities of the 
political parties. Perhaps, his difficulty
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is there is no audience to hear him. 
Nobody comes to their  meetings  if 
they hold a meeting. He can complain 
about that.

SHRI DASARATHA DEB (Tripu
ra-East); It was in 1945 we set up an 
organisation  called the  Janshiksha 
Samlti to promote literacy in Tripura 
"State. Every year we hold a meeting. 
This time I applied lor permission for 
holding a meeting, but permission was 
not given.  Give me permission and 
you will see how many thousands of 
people attend that. This is a legitimate 
activity and not a political activity.

SHRI F. H. MOHSIN:  Of  course,
the local authorities ar« the best ludges 
to see whether the law and order situa
tion would arise. Where such a situa
tion arises; at that time if some pro
vocative speeches are  likely  to  be 
made  ..

SHRI DASARATHA DEB; It is an 
educational meeting.

SHRI F. H. MOHSIN:  The  local
auihorities would be judging the situa
tion.  They can give  permission  to 
hold a meeting  But we would not 
bar any legitimate political activities 
by any political party.

SHRI DASARATHA DEB: Are the 
officers th»; only persons who have got 
all this  knowledge?  Can no  other 
person decide it?

SHRI P. H. MOHSIN: Thai depends 
upon the situation there.

SHRI DASARATHA  DEB;  That 
means you are developing bureaucracy, 
strengthening the hands of bureaucracy 
as they have to decide it. This is not 
democracy.

SHRI F. H. MOHSIN:  The  Home
Minister would be replying to that I 
would only say while sitting in Delhi 
we cannot know the situation prevail* 
ingi in Tripura.  The local  officers 
would know the local conditions whe
ther to allow such a meeting to be

held and whether that would create 
a law and order situation over there. 
So, it is the local officers who are the 
best judges in such cases.

There was another point made by 
Shri Dhandapani and he was making 

an allegation that when Mr. Maran was 
arrested he was not given the proper 
class.  I have found out the facts of 
the case from the Tamil Nadu Gov
ernment. He was admitted in  the 
Government General Hospital, Madras, 
on 22nd February 1976.  His complaint 

was that he got intermittent fever, lejZ 
pain, headache etc, and the  doctor 

diagnosed it as gallstone and he was 
given necessary treatment  He was 

discharged  from  hospital  on  23rd 
March 1976 and put back into custody, 

while in hospital he was koot in B 

class ward to which any Member of 
Parliament detained under  MISA  is 
entitled.

SHRI  THA  KIRUTTINAN  (Siva- 
ganja) • It is not a correct statement. 

He was not given B class.  He was 
given ordinary class.

SHRI  F. H- MOHSIN ■  This is the 

information given to me and 1 am pass* 
ing it on to the House

SHRI  DASARATHA  DEB: MLAs 

and MPs are entitled to certain class. 
It is the duty of the House to see that 
certain honour to which they are en

titled is given to the MLAs and MPs.

SHRI F. H. MOHSIN:  As soon as
the point was made, we immediately 

contacted the Tamil Nadu administra

tion.  The point was made an  hour 

back and this information was imme
diately got.

SHRI THA KIRUTTINAN:  Let not 
any wrong  impression be  created. 
That information is not at all correct.

SHRI  F.  H.  MOHSIN:  Various 
points were made regarding pension to 
the freedom  fighters.  Mr.  Subodh 
Hansda said that there are certain bo* 
gus people who have got freedom- 
lighters’ pension. Zt would not be cor-
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net to sajr that there are large num
bers of stich persons. We  have sus. 
pended th«» pension in case of 2604 per* 
sons.  In respect of 21 cases this has 
been cancelled. So far we have come 
to know that in respect of 21 cases 
they were in receipt of freedom-flght- 
ers’ pension although they were not 
really freedom-fighters. There are vast 
numbers of freedom-fighters  of  the 
order of J ,Q&,200 getting such pension? 
throughout the country.  21 cases aro 
not such big as to say that their num
ber is laige.  One of the criteria for 
awarding pension is that he must pro
duce a certificate that he was in  jail 
for 6 months in the cause of freedom 
struggle. As is well-known, in certain 
cases, records were not available. Mr 
Nawal Kishore Sinha made a point to 
which Mr. Jharkhande Rai also agreed 
saying that thpre were so many instan
ces where records were not ‘ivailable 
Mr. Dhairankar said that a ritjht deci
sion has been taken in asking MPs, 
MLAs, pc-MPs. elc., to ccn̂ y that 
such and r.uch persons were with them 
in jail.

SHRI C K, CHANDRAPPAN (Telii- 
cherry): Why don't you give  that
facility to those who were underground 
especially in Kerala—in the Trnvancore 
part of  Kerala; I think You  Mr. 
Chairman w’ll agree  with me  that 
when Sir C. P. was there, no record 
for that was kept.

SHRI F. H. MOHSIN:  I shall come
to that later.

1 was suying why a certilicate frc>m 
an M.P. or M.L.A. came to be accep
ted for having been imprisoned along 
with the freedom fighter.  Even if a 
certificate is given by a sitting legisla
tor or ex-legislator including M.Ps, that 
could also be accepted for the purpose 
in the case of “he was ® co-pr&oner.” 
Many ex-lALAs, MLCs and MPs cer
tificate have also been accepted.  It 
Would be very difficult for them to 
recall eveiy detail of it because It it

all * matter which happened  thirty 
years back—when 1942 movement wav 
there in India or even earlier than that 
when people had gone to the jail to 
the khilafat movement in 1920s,

SHRI  DASARATHA  DEB; They 
were not such persons who had suffer
ed in jails. So, whal will the MLAs nr 
MPs do for them if they did not become 
an MLA or an MP?

SHRI F. H. MOHSIN:  Please have 
some patience.  I shall explain  that. 
That is why I said that I did not want 
to take so much time of the House 
while intervening.  Otherwise,  many 
might have forgotten the scheme it
self if I did not intervene now.  This 
is the second category of persons for 
whom we accepted the ĵil certificate. 
That is one thing.  Secondly, if such- 
a jail certificate is not available, then 
any co-prisoner’s certificate from an 
ex-MLA, MLC or MP would be accep- 
ted.

There might be cases ao Shri Dasa- 
ratha Deb was saying jus.t now It is 
possible that a co-prisoner miglit not 
have become an MLA or MP or the 
records might not be available. About 
those cases, if a pei son says thet he 
was in jail  for six  months but no 
record was available  or  if a  co
prisoner had not becom? an MLA or 
an MP and if he could not  get  a 
certificate from him, in such a  case 
we refer it to the State Governments-. 
The State Government have got some 
committees at the State levels a-; well 
as at the district  levels  who  will 
make local enquiries from the well- 
known freedom fighters of that area 
and  then  the  Committee makes a 
recommendation which is forwarded 
by the State Governments.  In that 
case we accept the recommendation* 
and grant pensions.

So, this ig the third category of the 
eases.  In such a vast country lik* 
ours, there might be  some people- 
who might bring false certificates. 
They are referred to the State Gov
ernment  end? they  may also fen** 
seme  recommendations  about  Jfc>
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Every aure is taken to se© that the 
fate claimants do not get the pen
sion. But, whenever a complaint is 
received either from the M.L.AS or 
M.Ps or from the public if there is a 
prima facie case, w« usually believe 
an MLA or an M.P. when he makes 
such a complaint, then the pension is 
suspended. We send that to the State 
Government for the verification and 
report.  This is what we do usually. 
When a certain M. P writes to us that 
this man is not a freedom lighter and 
that he ig taking pension—if it is a 
complaint from the MP or any  im
portant person or  a  Minister of a 
State or an M.LA.—then we imme
diately suspend  the pension and we 
send the case to the State Govern
ment and ask them to make an en
quiry and report to us. Their report 
is usually accepted.

For example. Shri Subodh Hansda 
made a complaint yesterday.

' SHRI  K.  SURYANARAYANA 
(Eluru) • In somj of the States they 
have also shown some favour.  I can 
give two or three instances  Yester
day it was said that we should not 
reveal the names of the people. Sup
pose some MLAs give bogus certi
ficates.  They may say later on that 
they have not given the certificates 
at all.  What are the State Govern
ments doing?  Here also the Central 
Government should have their own 
enquiry and, if necessary, they should 
do that by their C.B.I.

SHRI F H MOHSIN: Mr. Hansda 
made a complaint yesterday that his 
name had been revealed.  I want to 
make H clear that if there is 3 com
plaint about certain cases, we send 
that complaint to the State Govern
ment to make an enquiry and then to 
report.  Recently he complained  of 
some cases. On receipt of that com
plaint the pension  was suspended 
That was after the State Government 
made an enquiry and their report was 
made and  we  never  revealed his 
name to the person who had taken 
pension. If any hon. Member wants 
that his name should not be revealed

even to the State Government and 
expresses the same in his letter we 
will take it upon ourselves to keep 
his name in confidence and not reveal 
to the State Government.  But there 
is another case of the hon. Member, 
Shri Paswan from Bihar who com
plained about a case that that person 
was not eligible as his income was 
more than Rs. 5,000  We sent the
complaint to the State Government. 
The State  Government  made  the 
enquiries and said that  he was  & 
genuine freedom fighter and his in
come was  Rs. 5,000.  Mr.  Paswan 
wanted himself to be associated with 
the enquiry and wanted the enquiry 
to be held in his presence. So, there 
are members who want their names 
to be revealed and want to be asso
ciated  with  the  enquiry  while 
there are others who do not  want 
their names to be revealed  to the 
State Government

SHRI SUBODH HANSDA (Midna- 
port): Sir, yesterday I said that my 
name had been revealed. I made that 
complaint on the basis of the com
plaint made by the public of that area 
and that letter was sent to you and, 
perhaps, that letter has been sent to 
the West Bengal Government.  The 
Additional Secretary,  West  Bengal 
Government, Mr. Pandey,  told  this 
gentleman  that Mr. Subodh Hansda 
had made this complaint and, as such, 
his  pension had  been  suspended. 
Now, Sir, this does a lot 3f political 
damage.

SHRI F. H. MOHSIN: I understand 
that. If any complainant  men*ion* 
m his letter to keep his  name » 
confidential and not  be revealed 
the State Government, we will do 
that. We have to take into confidence 
the State Government and tell them 
that a Member of Parliament has 
made the complaint so that it should 
get the importance.  Out of enmity 
we  are  receiving  complaints trim 
persons who are  no consequent* 
and we do not usually take any actio* 
on that.
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AN  HON, MEMBER:  You  just
mention  that a Member ot Parlia- 
ment has complained.

SHRI P. H. MOHSIN: If the com
plainant makes a mention  that  his 
name be not revealed  we  will not 
reveal his name.

Now, I come to Mr. Chandrappan’s 
point.  Persons are eligible for pen
sion even if they had gone under
ground provided some documentary 
evidence is forthcoming, in the Quit 
India Movement of  1942  crores  of 
people had gone underground  and 
worked voluntarily.  It was r.ot for 
fear of  arrest that  they had gone 
underground. They worked  volun
tarily. It was  <a  mass  movement 
Could we give pension to all those 
people who had  gone  underground 
and worked!  All the finances o£ tho 
Central Government would  not  be 
sufficient if we go r,n giving to all 
such persons.  So we have  confined 
ourselves to those  persons who had 
gone underground  to evade arrest. 
So the first thing to see is whether 
there was an arrest warrant against 
him.  In those davs, I  know  there 
used to be an arrest warrant against 
political  workers,  they  absconded, 
went  underground  and  worked. 
There they must prove by producing 
documentary evidence.  If they have 
no documentary evidence  in  their 
possession, we ask the State Govern
ment to find out from police records 
or from the magistrate’s  record? or 
from court  records whether he lied 
gone underground.  If a court judg
ment says that a person  had  gone 
underground, had absconded and was 
not apprehended, if in the court judg
ment there is a  mention of it that 
such absconding was for six months, 
we will accept that document also. If 
nothing is available, we  ask  State 
Governments to verify  from  their 
records and if they certify that he 
was underground for six months on 
the basis of the records, that also we 
accept.

SHRI DHAIIANKAR; Records are 
destroyed; they are not there. I sug
gest that the certificate of an MP/ 
MLA who  was  underground  and 
worked with him should be accepted.

SHRI F. H. MOHSIN:  We cannot
accept  that,  because  it  will  be 
hazardous.  All the finances of the 
Central Government may not be suffi
cient for that.  It is very difficult to 
distinguish between a genuine under
ground worker and  a  non-genuine 
one.  We cannot accept that position.

SHRI C. K. CHANDRAPPAN:  We 
are not saying that all  those  who 
have gone underground  should  be 
given pension. You have said correct
ly that the whole finances  may be 
eroded in that process.  We are only 
speaking of those genuine cases where 
people have gone  underground be
cause there was  an arrest warrant 
against them, but the documents have 
been destroyed  In such cases, there 
i<?  no evidence  In  my State  of 
Travancore-Coehin  under  princely 
rule with Shri C P. Ramaswami Iyer 
as the Dewan, most  "rf the records 
were destroyed,  Hardly anything is 
available. I think in Kerala you will 
find in the files  that  thousands of 
cases of that kind are pending with
out getting disposed of. So you have 
tr» find a way out  You  allow the 
MPs to Took into it or <*sk the State 
Committee to look into it.

SHRI F. H. MOHSIN:  It is not
peculiar to Kerala alone.  Such cases 
are  there  everywhere,  throughout 
the country.  You may  be knowing 
about Kerala.  T know of Karnataka. 
He knows about Maharashtra.

SHRI  K. C. CHANDRAPPAN: I
am not denying that it is general. It 
is an important matter.

SHRI F. H. MOHSIN: I am sorry 
we cannot agree to this proposal of 
yours f Interruptions). We have consi
dered it and we cannot agree to this.

Some  members  proposed  that 
widows also should be given R*. 300
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each. Now If a freedom fighter dies, 
hig widow gets Rs. 100. If there are 
unmarried daughters, they will  get 
Rs. SO each till the date of marriage. 
Unfortunately, sons are not eligible 
for this,

AN HON. MEMBER: Why?

SHRT F. H. MOHSIN: That is the 
scheme.  I cannot  say  why.  The 
daughters, till the date of marriage, 
not  lifetime,  are  given  pension. 
Widows canot be kept  on par with 
freedom  fighters  Anyway  some 
arrangement has been made for them 
and they would be given its. 100 ti’l 
their death as pension.

There are some cases pending There 
is the case *>f the Punnapia-Vayalar 
struggle and others,  to  which Shri 
Chandrappaa ha« made a reference *n 
his cut motions There are the cases 
of the Telengana uprising  and  the 
Arya Samaj movement in the former 
Hyderabad Stair In North India also, 
there were some movements in Pun
jab.  A decision has to be taken on 
these Very soon  i1! take a decision 
about these  As regards  the Mopln 
rebellion, of course once \vq had re
jected it as a freedom struggle, but 
we are considering reviewing it; Shri 
Chandrappan and others had given a 
memorandum to reconsider it

SHRT  CHAPALENDU  BHATTA- 
CHARYYIA (Giridih): Tana Bhagat 
also.

SHRI F. H. MOHSIN: That is also 
under consideration. The decision on 
the Mopla rebellion is under review. 
Then the Mutiny of the Central 
Indian Horse Personnel of  1940  is 
also under consideration.

THE MINISTER  OF  HOME AF
FAIRS (SHRI  K. BRAHMANANDA 
REDDY >: Under examination.

SHRI F. H. MOHSIN:  Then the 
Mutiny of MT Drivers in  Egypt in 
1940, Mutiny of  20th  Construction 
Battery, Hongkong, in 1941, the Tana

Bhagat movement in B?har, the Muna- 
gâa movement in Andhra Pradesh— 
these are yet under examination and 
consideration of the Home Ministry.

SHRI THA KIRUTTINAN:  There
arc so many cases still to be disposed 
of.  In some cases sanction had been 
given but because of i spelling mis
take in the name or in the name of 
the village 0r taluk, things had not 
moved.  I had written to the hon. 
Minister about such cases.

MR. CHAIRMAN: You may  meet 
the hon. Minister; the floor of the 
House should not be used like this.

SHRI F. H MOHSIN. The position 
as on 29-2-1976 is  like this  TotaL 
number of applicatioas received be
fore the due date, namely, 31-3-1974, 
was l,94,272t fitter 4bat dale, 43.610*, 
it makes a total of 2,37,882  Of this, 
1,09,230  had  been  sanctioned  and 
70,908 had been rejected  48,677 had 
beon filed and only 67 are pending.

MR. CHAIRMAN:  What is meant
by filing’

SHRI F. H MOHSIN: An applicant 
is required to produce a certificate, a 
jail certificate or a co-prisioner certifi
cate. If he is not able  to produce 

“ such a certificate, we ■'■efer to  the 
State governments and if the State- 
government does not recommend the 
case, it is rejected.  Suppose, cn the 
other hand, a person is asked to pro
duce a certificate and he does  not 
produce it how long can we keep it 
pending?  He goes on saying that it 
is not available. The case is filed. If 
he produces documents later on, the 
case  will  be re-opened.  Rejected 
cases are those, where he has not* 
suffered 6 months imprisonment.

SHRI P. R. SHENOY (Udipi): Be
fore filing cases, do you refer them to> 
State governments?

SHRI F. H. MOJ1ISIN: We refer to- 
the State governments also arid the- 
State governments also do not recom
mend. If he goes on  taking  time-



BuO. 1076-77, Mitt.  AJRBIL 1, 1W* of Home 4JMr*  a*4

[Shri F. H. Mohsinj 
-without producing  the records, ins
tead of long  waiting for years to
gether we Ale the case.

SHRI  CHAPALENDU  BH ATTA
CH ARYYIA: What about those cases 
■where the reports of the central jail 
where those political prisoners were 
lodged were removed, torn away from 
"the record book and given  to  the 
political prisoners  on consideration? 
These are the difficulties, the political 
prisoners are up against.  In such 
cases I humbly urge that the recom
mendations of Members  of Parlia
ment should be accepted. Records 
might have been desiroyed; there are 
political prisoners who are dying or 
in the last days and they are unable 
to produce those records.

SHRI P. H. MOHSIN:  The certi
ficates of Members of Parliament are 
accepted in the case of *:o-prisoners, 
and we grant pension on that basis.

SHRI R. P. YADAV (Madhopura): 
What about those cases  where the 
records are not  available but  the 
State governments  say  that  it  is 
a genuine case?

SHRI P H. MOHSIN: I have al
ready explained the position; perhaps 
he was not present at that time. The 
first thing is the jail certificate,  a 
copy thereof.  Or co-prisoner  certi
ficate. If both those things are not 
available, we send it to the State 
government to make enquiries  and 
report about the imprisonment,  not 
about underground.

SHRI R. P. YADAV: What about 
underground?.. -. (Interruptions')

SHRI F H. MOHSIN: No. It must 
be  substantiated  by  documents. 
■Voluntarily going underground is not 
jail going.

MR CHAIRMAN: Let there be no 
cross-examination of the Minister.

1« hn.

SHRI F. MOHSIN: This yenr the 
provision for this purpose is Rs. 22.9 
crores. We are spending a large sum,

but it does not matter. But it shou&d 
go to th* genuine freedom  fighters.
I request the MPs, MLAs and social 
workers to inform us about persons 
who are not genuine freedom tighten 
and are getting this pension. It is our 
intention to give wide publicity. For 
some time it was given wide*  pub
licity by the State governments but 
now perhaps because of paper short
age, they may be finding' some diffi
culty. It is our intention to send the 
lists to the District Magistrates. Trea
sury Officers  and  other  important 
officers so that they may be vigilant 
and if there are complaints of anyone 
falsely getting this pension, it may be 
stopped. I seek the cooperation  of 
MPs and others in this.

With these words 1 thank the hon. 
members who have paiticipated in 
the discussion.

SHRI SHYAM  SUNDER  MOHA- 
PATRA (Balasore): It happened that 
in 1942 some docoits were  in  jail. 
They were  co-prisoncrs  Some  of 
them later on joined political parties. 
In my constituency some people have 
got pension like that, if they say. it 
was political dacoity, what will  the 
Government do? How will you dis
tinguish such cases,

SHRI F. H. MOHSIN: If my hon. 
friend gives some concrete informa
tion, we will investigate.

MR. CHAIRMAN: When would the 
Home Minister like to be called?

THE MINISTER OF WORKS AND 
HOUSING AND  PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMA- 
IAH): There are a number of spea
kers on this side. The debate may 
go on and he may  be called at 2 
minutes to 6.

SHRI T. BAL AKRISHNI AH (Tiru- 
pathi): Sir, 1 rise to support the de
mands of the Home Ministry. I con
gratulate the Minister on the effective 
measures taken to enforce law  and 
order in the country. It is now evi
dent that because of the  measures 
taken by the Government, there  I*
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peace and harmony in the country. 
The price* of essential  commodities 
have fallen. Blackmarteers and hoar- 
devg have been pulled out and action 
ban been taken against them.

I want to say a few words about 
the atrocities commutted on Harijans 
in some places not only by the land
lords but even by the police. I have 
a number of paper clippings  about 
this. Government must take  effec
tive steps to see that atrocities are not 
committed on Harijans by the land
lords or the police.

*T \UT

For the poor people and weaker s.c- 
tions, the Government must give more 
protection: It is stated in the report 
that the interest of the weaker sec
tions are being protected by the Gov
ernment  But there are many cases 
of atrocities committed on Harijans

Harijans and Girijans from bulk of 
the society—about one—fifth  of the 
total  population—but  the  appoint
ments reserve for them are not pro
portionate, to their number. In  all 
the western democracies there is  a 
genuine effort on the part  of their 
Governments) to give proper repre
sentation and see that there should 
be a representative bureaucracy But 
how far it is to be implamented jh 
our country is to be seen. Of course, 
there are reservations  for IAS/IPS 
at the time of recruitment but at the 
time of promotion there is no reserva
tion at all  I have pom?  across 3 
number of persons of IAS/IPS cadre 
whose cases have been ignored simp
ly on the ground that they arc not 
upto the mark and they are not coir- 
mp, on the merit  Here I want to say 
one thing.  In our own country, we 
started the razor blade industry. We 
have given  encouragement  to  tins 
industry for producing razor blade- 
Though the blades were not upto Hie 
standard, we have not stopped  this 
industry. It is still continuing. So, 
the* time given to us is not sufficient 
Still more time is required to be 
Riven  Opportunities must be  givon 
to Harijans and then only vou can 
see whether tĥre are merited candi
dates or not. Grey has said:

164 L.S.—8

“Full many gem of  purest ray 
serene,

The dark unfathomed  eaves  of 
ocean Dear,

Full many a flower is born  to 
blush and seen,

And waste  its  fragrance on a 
desert air.”

There are so many people who are 
in obscurity. You must try to bring 
them out and (ill the vacancies.

The Report of 1974-7-5 tails the ac 
tual story about reservations  For 
IAS, the percentage for SC is 21, ST 
12; for IFS, SC 4, ST 3 for IPS, SC 
15 and ST 7  There is another im
portant service where there is no re- 
sarvation at all. In thi-5 service there 
is representation for  Short  Service 
Emergency Commissioner Officers but 
there is no representation for SC & 
ST  Agam in the Indian Economic 
Service/Indian  Statistical  f5ervid$, 
Classes I, II, III and IV thei'a is no re
presentation for the Scheduled Castes 
The column is blank. For Class I the 
percentage of SC is 2 23 m 196P, 230 
m 1970, 2 58 in 1971 anl 2.36 in 1973 
Class III, it is from 9 lo 10 per cent 
and Class IV it is 18 per cent  I want 
to request the Government tint they 
must see that the reservation quota 
is strictly filled up.

I hav*a come f-cross a numl«?r  of 
cases where* v’oplp are lecruited on 
a<J hoc basjs and later on thiir ser
vices are regularised  But there is no 
provision for appointing Harijans in 
ad hoc appointments  Whenever they 
make ad hoc appointments, they do 
not appoint Haajans because there is 
no provision as such.

Regarding social backwardness and 
upliftment, I want to make this point 
clear. 85 per cent of our people are 
very poor and economically backward. 
If we go on giving benefits on econo
mic basis it will be a never-ending 
struggle. I submit that  social  and 
economic factors should be taken into
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account. Harijans suffer from social 
stigma They  were  exploited  and 
neglected for many years.  For ins
tance) in a well-developed  cuuntry 
like America, the judge; are appoint
ed ota the basis of social backward
ness and n°t of economic backward
ness. They are chosen from catholics, 
jtows  and  other  social  minorities. 
Harijans should be given more pre
ference  Only if the Government re
serves 50 per cent of  the  appoint
ments, can we say that the reserva
tion given to them is adequate’ Most 
of the Harijans are landless;  they 
have no other means of  livelihood. 
We thank Mahatma Gandhi, our Prime 
Minister and all the great leaders of 
our country who nad fought for the 
cause of the Harijans. They had 
recognized the position of the Hari
jans in the Indian society; that is why 
they gave them  guarantees  in  the 
Constitution  Thise  constitutional 
guarantees must be implemented. The 
parliamentary committee on the SCs 
and STs tours the entire country 
every year ind rive its reports and 
recommendations to the Government 
But Government does not study as to 
how far they are implemented. Thetfa 
is no separate body to look into this 
The problem of Harijans  is a very 
huge one. If Harijans are  well-off, 
the whole countiv will be  w'oll-oIT. 
If they are socially  backward,  the 
whole country will be considered as 
backward  Therefore.  Government 
must pay special -iltention  to their 
probtoms. There  is  a  s lying  in 
Sanskrit, "Durbalasya balam  Raja” 
It is so, beca-jse “Raja  is the  sup
porter  for  the  poor  people. The 
British gave patronage to the Chris
tians for 200 v̂irs. Und̂i the Mus- 
‘‘"i rule, patronage was rivcn to all 
those who had ‘ onverteri th‘*mjelve<. 
to Islam  But ihey still plead  that 
they are backward. The period of 25 
years is hardly sufficient for us  to 
say that what has been given to the 
Harijans is sufficient. In the report 
for 1975-76, mention has been made 
about  the  many  amenities  given. 
Under the  20-point  economic  pro

gramme, the caifee of Harijans has 
been taken up by all the State Gov
ernments; many Harijans are provid
ed with house cites; landless poor 
people are given land; and financial 
assistance is also given. It is all right. 
But they are going to start separate 
hostels for the girls.  At least in the 
International  Women's Year,  there 
should not be separaie' hostels  for 
girls. They should mix up with the 
mainstream of Indian society. Hari
jans and others feel backward in the 
absence of proper  educational  and 
cultural environment. If such an en
vironment Is given, they will become 
all right. They wPl not have any 
inferiority comoh»x. The hostel is the 
only place where Harijans can  rtix 
up with other people and team the 
tetter’s  culture  and civilization.  I
■ submit that there should be a common 
hostel. If necesaary, Government can 
undertake to pay  for the  Hanjan 
boys and Pirls when they live along 
with the other people who can afford 
to pay. There should  be a sepa
rate hostel. Government js aoing so 
manv things for Harijan's. But suffi
cient publicity is not given  bv  the 
IS.B Ministry in regard to this  Why 
can’t that Ministry give publicity to 
what the Government is doing for the 
Harijans, to the extent that they do in 
regard to planning activities? What is 
the achiewfn-,nt nf that? It is also 
said in this Report that they have ap
pointed cells in e=irh State to super
visee the implementation of the Hari- 
tan uolift measures  B\i‘ who is to 
superv”Ja that9 Is the Central Gov 
emnv*nt getting anv information Irem 
the State Governments as to  what 
th**v have achieved’* I would supsest 
that there sho*i1d he 0 s°p<irate Min- 
istiv cf̂Ylin» with Ha’-iian  Welfare. 
wi»»ch Ministry can gpt all the neces
sary particulars from all the States in 
a co-ordinated manner and thereby 
ensure  effective  sunervision  I do

not know why this has not been 

variously thought of by the  Central 

Government all  the<ie years,  even 

though a lot of money is Vein? spent 

on this  subject.  Instead of being
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only a wing or department of the 
Home Ministry or the  Ministry  of 
Social Welfare, it should be a separate 
Ministry which h charged  with this 
responsibility of exclusively  looking 
after the welfare of the down-trodden 
people.
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einflr w ffm#', T̂4r> ntvttit * t̂t*t 

i <ftr *rr«r i* kw 5̂ 1 to *ft«t 

fv?*r % ?r>r t, imtit  ?Wf 

tfrr  f̂«Tl 'srrtfJlr 1   ̂

ttwtTOfrtf

w  «pt w!r arrfcft,  *rnĵT fft
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SHRI PURUSHOTTAM KAKODKAR 
(Panjim): Mr. Chairman, Sir, I rise to 
support the demands lor grants of tbe 
Ministry of Home AifairB.

Since the presentation of our Budget, 
I have been hearing and reading the 
views from different sources and all 
those views have praised the Budget. 
Tl̂ reason for that, they have given, 
is the Emergency  and the 20-point 
Programme of the Prime  Minister. 
According to the same views, such a 
Budget was not possible in the  past 
because of the situation prevailing in 
the country during the period preced
ing the Emergency. The situation be
fore the Emergency was all urtstable 
and uncertain.  The  industry faced 
btrikes after  strikes, day in and day 
out, for reasons or for no reasons. In 
that situation, they paralysed the in
dustry and affected production which 
encouraged rise in prices of the com
modities concerned. The students, in
stead of devoting their time and mind
io their studies, were busy with getting 
schools closed, colleges closed, univer
sities closed, gheraoing  Headmasters, 
Principals and  Vice-Chancellors and 
indulging in all such activities. Again, 
such students and some other young 
people tried lo gel legislatures paralys
ed and to compel the legislators, the 
elected representatives of the people,
lo sign their resignations. And to ill- 
treat them. Then, again, some people 
were busy with planning to kill lead
ers. Mr. L. N Mishra was murdered. 
An attempt was made to kill the Chief 
Justice of the Supreme Court.  If the 
Emergency was not proclaimed, it is 
very difficult to say what would have 
happened to the  êorte and to this 
country.

Now, attar the Emergency, there to 
a great change. There are no strikes; 
the factories are running; the produc
tion is going up and the prices axe 
coming down. The students are dedi
cating their mind and time to their 
studies and the situation in the educa
tional institutions is  peaceful.  The 
most happy are the parents who con* 
fldently know where  their  children 
go, what they do during the day and 
at what time they will be back home.

Then, there is the  20-point  pro
gramme of the Prime Minister.  This 
programme gives an idea of the vision 
of the Prime Minister. In the past, she 
said that some  people  said, Indira 
hatao but, she said, Garlbi hatao. At 
present, she says, the question is not 
whether Indira Gandhi is important or 
not, but the question is that the coun
try is important.  The 20-point  pro
gramme is based on that outlook.

Acharya  Vinobha Bhave who does 
not belong to any political party, nei
ther the Congress nor any other party, 
while expressing himself called  the 
present situation and the 20- point pro
gramme as Anushaaan Parva. The 
undesirable situation which prevailed 
during the period  earlier than  the 
Emergency should, under no circumst
ances, be  allowed to return.  This 
Anushaaan should be a habit and, as 
the hon. Deputy Minister said, a way 
of life in the country and should not 
invite any such emergency again.

But, Sir, the situation would  have 
improved further if the  implementa
tion of this 20-point programme  had 
been proper everywhere. Unfortunate
ly, it is not so everywhere. I think it 
is on account of i,ome of those who are 
in charge of the implementation  and 
I would like not only the Home Minis
try but the Ministers themselves  to 
have their close eye on the implemen
tation of the  20-pomt  programme. 
There is fear of some of  those who 
are m charge of the implementation. I 
shall not go into all the details; I only 
want that this fear should be removed. 
We are not happy about the Emergen-
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cy aivJ, in toy  opinion/ fhfev Prime 
Jkfinisier is $J&o most unhapjvy about 
t̂ B̂m̂rgency, “13ut the situation was 
sych thpt 'jlwergency had perforce to 
be proclaimed. “And again in my opini
on'the Prime Minister will feel most 
happy to see’the cUy when there will 
be no need[ ofsuch emergency.

■ Nofr, I' am drawing the kind atten
tion of the House, and particularly of 
the hon. Minister, to the situation pre
vailing in Goa. Goa is a Union Terri
tory and the  Budget of that Uniou 
Territory is met with the funds mostly 
provided by the Centre. Therefore, it 
is- the responsibility of the Centre lo 
see that (i) funds are used properly 
and not misused and that they are not 
used in the interest of one gentleman 
and another lady but in the interest 
of the Territory itself and in the inte
rest of the people of that  Territory; 
(ii)  administration is run  properly; 
(iij) law and order is maintained; (iv) 
the process  development is acce
lerated; (v) people are served as they 
should be. But may I ask whether all 
this is being done? I am sorry to see 
there is only a negative answer.

Only the other day  there was an 
answer in this House to a  question 
from one of my colleagues, the collea
gues from Goa that the memorandum 
dated 21st April 1975 submitted by the 
Lt. Governor  containing  allegations 
against the Chief Minister was being 
processed in accordance with the settl
ed procedure, that the  comments of 
the Chief Minister were called for and, 
after going through the comments of 
the Chief Minister, it was considered 
necessary to seek further clarification 
in respect of some of the allegations, 
that these have also been since received 
and the matter was  being processed 
further. It was said that some other 
memoranda containing allegations was 
received subsequently, and that these 
are also being processed in accordance 
with the fettled procedure.

MR. CHAIRMAN: Please don’t refer 
to allegations against anybody who is 
not in the  House,  unless you have 
taken prior permission.

SHRI  PURUSHOTTAM ICAKQD- 
KAifc AH right.

Regarding law and order, the ‘Son. 
Minister i$ a ware of the position. He 
was in Goa some months ago  and, 
during his stay in Goa, he came across 
a situation. There is a temple In Mar- 
dol—the Mahalasa Temple«~where all 
sorts of things are being done.  The 
other day, a couple from Bombay went 
to that  temple in Goa, and I have 
received a copy of the telegram which 
the Home Minister must have received, 
which says:

“----attacked me and wife with
slaps, stones, kicks etc.  resulting 
serious injuries.  Police though pre
sent were  onlookers and inactive. 
Suspect Chief Minister’s instigation 
since incident  occurred when she 
left temple after  discussing  with 
same elements... ”

This K going on.  What happened a 
few months ago, when the hon. Heme 
Minister was there, was the beginn ng 
and Mow this is the development, am* 
the police is not doing anything.  Re 
garding administration,  many order: 
and instructions go from the Centn 
particularly from the Home Ministry 
The Department Commissioner wa 
transferred to Miswram because thort 
was need of some officer in Mizorun 
but he did not go there and even now 
he is in Goa.  lie accepted demote or 
from the post of  Development Com
missioner to the post of  Secretary. 
Labour and Industry. He said in Goa 
in the presence of many people that il 
Government of  India is not looking 
after him—he used some other langu
age. I am, using better language—he 
also knew, how to teach a lesson tc 
the Government Qf India, This is hew 
things are going on in Goa. The Home 
Ministry must look into such matters.

Goa is a Union Territory and I know 
there is a Legislative  Assembly and 
the Government is an elected Govern
ment, but they should  follow some 
law, some rules and regulations.  I 
have brought many illegal and unlaw
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ful things to the notiee of the Home 
Ministry* but no action has been taken. 
Everywhere in Goa, the law and order 
situation is very precarious.

I have received telegrams and tele
grams regarding the pelletisation plant, 
I am not against this plant, I  have 
favoured it and have further demand
ed a steel plant.  We are not agaimt 
it, but at the same time the agricultu
ral production is also our  national 
policy.  The police were hired by the 
private parties in collusion with the 
Government and the poor people Poor 
tenants who were evicted were put in 
jail on the day of inauguration of the 
pelletisation plant.  This is what has 
been going on in Goa.

I would request the Home Minister 
to look into these matters and see that 
such things do not continue to happen 
in Goa and a new situation is created 
for the people of Goa.

SHRI P G. MAVALANKAR (Ahme- 
dabad): Sir, 1 have gone through the 
102-page report of the Home Ministry 
for the year 1975-76 and 1 must say 
that in many ways, it is an unconvin
cing document.  Much has been  said 
about the proclamation of emergency 
since June 25 last year and I do not 
want to repeat my opposition on seve
ral  grounds and  arguments I have 
already expressed during the two pre
vious sessions. I must le quite honest 
with this House and say that I have 
not yet found any convincing argument 
in favour of suppressing and silencing 
dissent and opposition. Much is Leing 
done in the name of emergency.  If 
there are some gains of emergency, one 
would be foolish in saying that the-e 
are no gains But the only pertinent 
question to be asked is: could  there 
gains not accrue without having  the 
emergency, and without silencing dis
sent and  opposition from  various 
quarters?  This is the pertinent ques
tion.

Many of my hon. friends from  the 
Congress benches—I coasider them as 
my esteemed friendfr—are again  and

again arguing that the opposition waa 
misbehaving  and  acting arbitrarily 
and there was a kind of conspiracy. 
Conspiracy is, of course, not proved, 
and if arbitrary behaviour was there, 
as it is alleged to be there, I want Jo 
ask; in it now the turn ol the Govern
ment to be arbitrary?

Is it now the turn of the Government 
to be permissive? And, are the Gov
ernment to do manmani, to do exactly 
what they like, in the name of Emer
gency?  This js the point of inquiry 
which I would like to address to the 
esteemed  Home Minister.  After all 
you do not create discipline by silenc
ing dissent. You create discipline by 
persuading the people. If you cannot 
persuade people to your point of view 
and if you still think that your pOSnt 
of view is the right point of view, then, 
you must better your  methods and 
measures of persuasion.  But, instead 
of bettering your methods and mea
sures of persuasion, if you silence legi
timate dissent and legitimate opposi
tion, in the name of emergency, I sub
mit that is not discipline, that certainly 
is not  self-discipline,  that  is not 
Atma shasan, it is not even Anusha- 
son, it is merely shasan at the be
hest of bayonet! I do not think, that 
kind of Anushasan or that kind of 
shasan is really in tune with the de
mocratic spirit and practice of thi* 
country, of our great country and of 
the Constitution to which  we have 
taken oath when we all joined this 
House at one time or the other.

Now, it is very interesting that on 
page IV in the introduction, the Home 
Ministry’s report says;

"The vast majority of the people 
have welcomed the proclamation of 
emergency and given overwhelm
ing support to the steps taken by 
the Government."

Well, I ask ono simple question. How 
do you know that the vast majority 
of the Indian people have accepted 
it?  Because the people have no op-



IXC. 1976-77, Min.  APRIL 1, 1S70 of Home AfaWi

[Shri P. G. Mavalanktr] 

portunity of expressing this way or 
that way.  There is censorship on the 
public and the press.  Meetings are 
banned.  Radio is  giving  only one 
way traffic all the time. In the Ab
sence of legitimate dissent being free- 
]y expressed, where is the question 
of knowing whether they have ac
claimed or not acclaimed? If there is 
freedom of speech and then if only 
some people dfesent but the majority 
accept, then I will be with you that 
at least you are honest in saying that 
the majority  have  accepted your 
point of view. But when you silence 
the vast majority and suppress them 
under the censorship laws and then 
you bring in this wonderful sentence 
that the vast majority of the people 
have acclaimed, it is very ridiculous 
and absurd.

Now, tliis censorship  has created 
many evils. It has created fright and 
tear.  Gandhiji and many other peo
ple like Gandhiji, even people like 
Tilak before  him, La la  Lajpat Rai 
from the Punjab, Deshbandhu Chitta- 
ranjan Das from Bengal—what (did 
they all teach us?  Ultimately, why 
did we want to become free?  We 
wanted to become free so that we be
came fearless. Now, after 28 years of 
freedom, if we are becoming fearful 
of even legitimate expression of opi
nion. then. I say this is a step back
ward, not one step, but one thousand 
steps backward instead of one step 
forward. If it is done out of convic
tion, it is all right, but If it is not 
done out  of  conviction, but  under 
fear, and if the people then fearfully 
support this programme or that pro
gramme of Mrs. Gandhi,  the Prime 
Minuter and of the Government it 
would not be right and  convincing. 
So, let them not  support it out of 
fear, let them not support it out of a 
feeling of conformism.  If you do it 
out of conviction, one can understand

Therefore,  this  censorship  has 
brought about all kinds of evils.  It 
has also produced an atmosphere of 
ugly and vulgar rumours because peo
ple just do not know!  I would rc-

quest the Home Minister  to inform 
the people of whatever fe happening 
in  the country. There are certain 
areas  where  you  can  legitimately 
keep some information  to yourself 
saying that it is not in the public in
terest to disclose.  But surely every* 
thing cannot be in the public interest 
not  to be disclosed.  Therefore, 
I feel that  censorship  has created 
havoc. It has created a fear psycho
sis.  It is not conducive to the health 
and growth of a brave and fearless 
and  democracy-loving  country  of 
ours. We must look to our younger 
generation.  Sir, as a professor I can 
tell you.  As an academician I can 
tell you, apart from being an inde
pendent Member of Parliament now, 
it is no good to see a young genera
tion bom after  Independence living 
and growing in an atmosphere of fear 
psychosis.  This is not conducive to 
any sensible  and healthy  develop
ment.  My friend, the Deputy Home 
Minister is an esteemed  gentleman. 
But when he says, 'Who stops you 
from expressing legitimate disent?' I 
ask him: ‘But who allows us vo ex
press our legitimate dissent?’ That is 
my counter question- to him.  Meet
ings  are banned.  Even > meetings 
which  are meant for  discussion of 
amendments to the  constitution are 
not allowed.  Again and again, the 
Prime Minister and the Government 
say, ‘Let there be a national debate 
on constitutional changes'.  If that is 
so, should only the ruling party have 
their conferences and seminars, un
less, of course, you feel that you have 
nothing to learn from the Opposition, 
you have nothing to learn from the 
intelligentsia,  you have  nothing to 
learn fiom the general mass of the 
people, intelligent ay they are, un
educated though they may be. 'llvjy 
have got a sense of values, they have 
got a sense of understanding of the 
problems of the country.  Therefore, 
I feel that in an atmosphere of dis
sent and opposition  being silenced 
and suppressed, the danger is that the 
opposite view  is not  suppressed, is 
not silenced but it goes underground 
And if it goes underground, then
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viously you create extremists and ex
tremities of «11 kinds. If all avenues 
ar« closed then you drive extremists 
to violence.  I request the Govern
ment and appeal to them, do not do 
it,  because tbe ways  of democracy 
and persuasion are better than those 
of dictatorship.  Dictatorship  denies 
dissent and kills the spirit of *ht» in
dividual  whereas democracy,  as <1 
matter of right, allows ventilation of 
different points of view. If you allow 
a person to express differently frcm 
your point ot view, he will not be 
extremist, but if you try  to silence 
him, suppress him  by all kinds  of 
laws, gag him and close all the ave
nues, and doors, you create a climate 
of violence which is harmful to de
mocracy  As a convinced democrat, 
socialist and secular person myself, I 
have been all along in my public Hfc, 
weded to the values, ideals and me
thods of  democracy,  socialism and 
secularism. I would say in all humi
lity. with the greatest sincerity at my 
command, if you do this, suppression 
and censorship and all that, then you 
are really creating a climate of vio
lence.  We all believe  in non-viol- 
ence, in peaceful  and constitutional 
methods and measures of change But 
if  constitutional and peaceful  me
thods and measures are not allotted 
1c remain legitimate and free on the 
mu face, what happens?  You allow 
dangerous tactics and dangerous gim
micks to grow, and some of the ex- 
tirme fanatics to have an upper hand. 
Flease consider it  Do not have thi9 
kind of emergency  for long which 
will have  adverse  and  unhealthy 
effects on the growing and using ge
neration t.e the boys and girls, ta- 
len‘ed as they are in our country

In the icmaining few minuteat 
my disposal, I want to deal with one 
or two other aspects of the matter. 
One is  MISA  DIR arrest*.  !
want to know how many people ha\e 
been arrested, the total number aid 
where they are and in what kind 5 of 
jails  The Home Ministry's report is 
silent on all this, Perhaps, the Min

ister will say it is not In the interest 
of the nation to know the number. If 
he cannot tell us the number, will he 
not at least give us an assurance that 
detenues—political  dissenters  and
satyagrahis will be treated with the 
utmost care and respect and will be 
given good  treatment.  Reports are 
coming to us that the unarmed dete
nues and satyagrahis are being bea
ten. We do not know whether those 
reports are right or wrong.  It is lor 
the Minister to contradict them on 
the  basis of truth.  Since there Is 
censorship, we do not know anything. 
Satyagrahis and unarmed people are 
being beaten in jails.  Persons like 
Mrs. Mrinal Gore, a Socialist M.LA. 
from Maharashtra, were put behind 
the bars under MISA and taken to 
different Jails and Mrs.  Gore  was 
treated badly and in  an  inhuman 
manner, and  Dr. Arun  Limaye,  a 
youth from  Poona,  was  similarly 
detained  under  MISA,  in  Nasik 
jail,  where  soon  he  developed 
serious ailment, and it is now de
tected and reported that he is suffer
ing from blood cancer, which means 
he is facing death!  He is a wonder
ful man  He is not worried aU>ut 
his health and imminent death. But 
he is worried about the health of the 
country, and about Its growing gene
ration. younger generation which has 
been deprived of freedom of speech 
and expression.  I hope the Minuter 
will at least assure us that the politi
cal dissenters will not be treated to 
a bad and Inhuman manner.  Even 
the British did not do it.  We should 
not have that blot; let it not be said 
that  the  independent  democratic 
Indians are doing it to the brothers 
and ŝters because they are having 
this point of view or that point of 
view which is different from the one 
held by the ruling party.

er
I want to say one or two words 
about the harijans and adivasis. 1 
hope Government will do something 
more concrete and active in regard 
to elimination, if not complete elimi
nation, at least significant reduction
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in the collossal number of atrocities 
on them.

Mr. Chairman,  Sir, I come from 
Ahmedabad in Gujarat. Last week 1 
had  an opportunity  to go 10 the 
Andamans.  Travelling from Ahrned- 
abad to Andamans via Delhi was in
deed a romantic journey, whicn wes 
mainly in the nature of pilgrimage. I 
spent four days i.e. from 22nd to 26th 
March in Andamans and its capital 
town Port Blair.  Andamans  were 
notorious and famous during the Bri
tish days.  It was called *kala pani’.
I can say, after independence, tins is 
not 'kala pani’,  it is ‘neela patu’*- 
blue water. The Home Minister him
self has gone there.  The President 
and the Vice-President had also gone 
there.  I would like the Members to 
go there.  This was not only a pil
grimage but also a fascinating jour
ney, by way of exploration into the 
distant islands of the mainland. Sepa
rated physically by the Bay of Ben
gal, 700 miles from Calcutta, 700 miles 
from Madras (equally distant) stands 
Port  Blair.—the  capital  town  of 
Andamans. We have been saying that 
India means Kashmir to Kanya Ku- 
mari.  But the new geography tells 
us that it  is really  Pahel̂aon  in 
Kashmir to point Pygmallion in  the 
southern  most  part  of  Nicsobar 
Islands.  Point Pygmallion is only 90 
miles from Sumatra » i.e. Indonesia. 
These Andaman' & Nicobar  Islands 
are about 330 and odd in number, out 
of which only 28 to 30 are having 
human beings.  I saw many things 
in those four days, among which was 
also the hallowed memory of the cel
lular jail.  Many of our patriots of 
outstanding quality and ability were 
kept there in the thick iron bar cclls. 
Those were the patriots of undaunted 
spirit for whom any country in the 
world would be proud  of patriots 
from Punjab, from Bengal, from U.P., 
Bihar, Maharashtra, Andhra Pradesh 
and many other places.  They were 
detained there during the period of 
the British Imperial Regime.  There

We saw cell No. 123 wherein Veer 

Savarkar was detained for ten long 

years, from 1011 to 1921. It is 1 jw -

ing  experience, I must say.  When 
I saw that,  I  at  cnce  felt,  what 
kind of a situation we have today ai 
our own country! I cannot flni$j& my 
speech before I refer to the real na
tional integration' that Is. there which 
I saw in Andaman islands.  I spent 
4 days in South Andamans. I did not 
have time to go elsewhere.  But in 
those 4 days I saw how those people 
in the former old  convicts’ colony 
converted themselves into a *eal mnl- 
India!  We  saw this  tremendous 
change in respect of national integra
tion, lingua franca, etc.  They speak 
Hindustani, not Hindi. Even a Kera- 
lite when he goes there—Mr. Chair
man, you will be interested to know 
this,—he does not speak in Malaya- 
lam, but he speaks in Hindusfani. A 
Tamilian, a Gujarati,  a Bengali,  a 
Maharashtriyan, all speak Hindustani. 
There is no cabte harrier; there is no 
language barrier; there is no relive us 
barrier.  As a matter of fact, John’s 
son Ismail is marrying Lakshmi! That 
is the type  of  national integration 
which you see there.  We met offi
cials.  We met non-offlcials,  This is 
a place where there is no casttfsm, 
no linguism, no regionalism, no pro
vincialism.  There is no untouchabi- 
lity.  There is no harijan.  There is 
hardly any  unemployment  There 
are no beggers. I must say they are 
real Indians there although they have 
been separated from us by sea. These 
islanders of Andamans and Nicobar 
are a living example to us, the maln- 
landers. in this country.  My friend 
Mr. L&kkappa was complaining about 
growth of regionalism.  T would say, 
let him go to the Andamans and find 
out the position there.  But let us 
not carry  our own projections  and 
prejudices there.  Before I finish, I 
would like to ask this question to 
Shri Brahmananda  Reddy, btcause 
he hag been there once. There is the 
Advisory  Committee for  the Hotne 
Ministry which Is there in tVs re
gard. I want to know how many lo
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cal persons are employed in Anda
man at the moment, how many lo- 
caHy-born person* are there 0n the 
aU-lndia cadres, IAS, IPS, XFS etc. 
ahd how many of them are in Class
I, II and ilL ' The information which
I received was that perhaps ot̂ly one 
officer is in Class I, because the per
son# to man these Class I posts are 
sent from the mainland, from here. 
This is what happens even when the 
people there are qualified, and are 
competent tp do the job  Therefoi 0, 
my request to him is this. Although 
he has given more money, It Is now 
Ha. 6.75 crores for next year,—I hope 
that it will be increased in terms of 
the development of tourism, forestry, 
fishing, etc and in the context of the 
strategic importance of these islands

Before concluding I wish to salute 
our great and brave young men and 
officers of the three units, Army, Navv 
and Air Forces, who  are rtationed 
there in those strategic parts of ci»r 
country, who are doing a wonderful 
30b. When I saw t!>e rew wharf  at 
Port  Blair, built by the  Garrison 
Engineer and many others stationed 
there. I felt happy, as I saw vividly 
1he wonderful  achievement  which 
they have brought about. I hope Ihe 
Minister will remember his visit to 
this new wharf at Port Blair.  It i? 
certainly a wonderful achievement cf 
our young men and officers and rat
ings.  With these words of apprecia
tion and salute. I trust that on com
ing back, as I must, to mainland, I 
hope, we will be able to live in the 
atmosphere of national  integration, 
democracy and freedom and with th<» 
right climate of dissent and opposition 
so that we all march on to our goals 
of democracy, socialism an<j secular
ism with tremendous success.
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“Special problems of the weaker 
sections  of  society,  particularly 
members of Scheduled Castes and 
Scheduled Tribes, continued to re
ceive close attention of the Minis
try."
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“Extreme poverty leada to social 
backwardness.  A secular  State 
that does not concern itself with 
religious differences  end hatva no 
preference for one religion,  vtc. 
etc."
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“We cannot be oblivious to the 
dangers of solidarity of the coun
try.  CommunaBsm and  casteism 
are bound to destroy the unity of 
the nation and  narrow-down the 
aspirations of our people."
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can advance only if we banish in 
some parts of the country cateism. 
In some parts of the country it is 
doing a very great harm to tbe 
society.
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SHRI  CHAPALENDU  BHATTA- 
CHARYYIA (Giridih): Mr. Chairman,
I am thankful to have this opportunity 
to rise in support of the Demands for 
Grants for the Ministry of Home Af
fairs.  We are discussing these De
mands in the context of an emergency 
and in the context of our PM s tor- 
ward-looking 20-point programme.

I need not labour on the extent of 
the menace and threat which was posed 
to India during the last 36 months by 
the association of those persons of iis- 
perate political views, from left ex
tremists to right reactionaries.  Shri 
Mavalankar is not  here.  We  are 
treated to a lecture by him about the 
need for democracy and secularism and 
freedom of expression. I wish he had 
put his foot down when Shri Morarj* 
Desai threatened dhama on the floor 
of the Lok Sabha, when there were 
bandhs. when there was force majeure 
when MPs and MLAs were forced to 
resign by these elements. That was 
none of the democratic rights nor pari 
of representative  government as we 
knew them.  Now  conditions  have 
changed, thanks to the firm action of 
our Prime  Minister and  follow-up 
action by  the  Ministry  of  Home 
Affairs.

That this internal trouble, disturb
ances, strikes, bandhs and shut-down 
of university campuses were linked ut> 
with foreign efforts at destabilisation 
is a matter which could be probed into, 
and I leave it to the Ministry of Home 
Affairs to evolve sufficiently sophistic
ated counter-intelligence to look into 
this aspect of the thing, because this 
is a process which may gather momen
tum.  Foreign powers are  concerned 
with preventing our future  develop-
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nwpt, whatever may be* our difficulties 
at present.  We have a huge load to 
crary—an  exploding  population,
shortfall in foodgrains, lags and all 
these components o fthg situation.

Foi years to come, the question of 
agricultural production, population ex
plosion, the ever-growing youth popu
lation in the total population and ris
ing expectations will pose tremendous 
problems for the administration.

17.67 tars.

.[Skju p. Farkasarathy in the Chair] 

The difficulty so far has been that 
youth in universities would not read, 
workers would not work and some of 
the directing officers would not Rive 
that dedicated service that was expect
ed of them. That position has changed. 
We have contained that inflation which 
has destabilised  many  governments 
abroad during the last 36 months and 
we have created the necessary condi
tions of a forward stride, a meaning
ful forward stride in our economy and 
towards discipline and growth.  Price 
escalation has been arrested  and the 
process of academic  life  is  on  a 
smoother keel. But  those  problems 
would remain. We are now concentrat
ing on 12 points out of 20 in the rural 
areas. In our area,—because that part 
of our area includes adivasis as well 
as Harijans.—there is one-crop  eco
nomy.  The operation of forest laws, 
offences and illegal  extractions, etc. 
force them to go to mahajans: there 
was usury; there was land alienation. 
All that erupted into a confrontation 
between adivasis and others in 1973-74, 
in Tundi, Pirtand and Gandey blocks 
in Giridih and Dhanbad districts and 
in. that process the  Naxalites  were 
hovering on the margin from Chandra- 
pura to Gomia.  Those were sensitive 
arras. I particularly welcome tbe fart 
that the government has now come for
ward with a sub-plan for tribal de
velopment; it says here:

“The new programme  of  tribal 
development has been extended  to 
all the areas with more than fifty 
per cent tribal population and  the 
various state governments and union

territories are prating a 9u)vtftoa
for the areas which would ha
ed this year.”

There are micro,  me so  and  macro 
areas. Those micro areas are anchalc. 
I suggest that gram panefrayate with 
more thah 50 per cent of tribal popula* 
tion should be included in micro-plan; 
that is my concrete suggestion. Other
wise fifty per cent of the total tribal 
population would be left out because 
they do not form 51 per cent majority 
in anchals.  That way we Will spread 
out wider and you can .earmark 10, IS 
er 20 per cent of the total budget.

MR. CHAIRMAN: The hon. Member 
should appreciate that the hon. Minis
ter will start bis reply at 2 minutes 
to s x; he should try to conclude.

SHRI  CHAPALENDU  BHATTA- 
CHARYYIA: I have taken only  five 
minutes  while  others  have  taken 
twenty minutes.  Anyway, I was re
ferring to the adivasis.  They live in 
forest areas which are rich mineral— 
bearing stratn. But how many adivasis 
are actually working in those minerals 
as. operatdt-s? The mineral concession 
rules and the metalliferous mines re
gulations stand in the way.  If  we 
want to bring them up, we have  to 
make basic changes in  both  these 
rules so that the adivasis can become 
real owners and enterpreneurs in min
ing industry.  Some of the adivasis, 
for instance Bholas, are homegrown 
geologists; they can smell mica; they 
know other techniques by which they 
can locate not only water resources 
but mineral resources but our legisla
te e envelope has prevented them from 
worKîq cifertively.

I should tiow come to metropolitan 
centres. We are thinking of a second 
Bombay.  Calcutta is ever expanding. 
Bdt urban renewal is not there. The 
hearts of the cities are slowly dying 
out.  In the  context of  population 
explosion, we should not only live from 
year to year, day to day on an ad hoc 
basis but we must also have projec
tions: what would be the population of 
metropolitan centre*, 10 or 20 years
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hence end we should project the nature 
of law and order problems with  its 
various complexities, pavement dwel
lers and floating population nature of 
crtflne likely to confront  India then, 
Should foe worked out. All these should 
be done now. Only then we can pre
pare fur the future. But that has not 
been done.  Secondly, the  regional 
variations and imbalances which have 
emerged through macro-planning must 
be remedied.  Otherwise,  the  poor
areas will go on remaining poor and 
the rich areas will go farther ahead. 
It is not a question of allowing things 
as they are. The point is,  can be 
effectively integrate India, can India 
reach its destiny unless  there is a 
fundamental  transformation  and
change of the weaker sections of the
people of all the regions? I come from 
that  region  which  extends from
B inkara to almost  Bombay across 
Madhya Pradesh

Regarding the spendings by the Home 
Ministry, it should be examined  to 
what extent some of this expenditure 
is cost effective  The police and other 
persons should be  given  necessary 
technical support and apparatus,  so 
that they become  more  effective.  1 
suggest that the CBI must be deployed 
for looking over the functioning  of 
publK sector corporations We have m- 
\ertevl n huge amount of money  in 
these and the CBI report shows the 
nature  of the  'eakages and actions 
taken They could  monitor  before 
things go out of hand and public sec
tor corporations could be enabled to 
tal.e a rii-'ht line

As regards recruitment and promo
tion policies, the UPSC nas said some
thing about the data bank I have been 
pressing from 1971 that data hank is 
necessary not onlv for sc enlists but 
Anchal-wise data b.inks and time series 
are necessary on many aspects like 
population growth, migiation, agricul
tural and industrial  production and 
productivity, fallow land, etc. On all 
these items, we must have data. But 
nothing much has been done in this re

gard and we are left really without 
any statistical tool to judge the regional 
variation over the years and the com* 
mg decades, anchal by anchal.

About recruitment and promotion, I 
suggest the guidelines set by the UPSC 
and also by the Estimates Committee 
for public sector undertakings should 
be given effect to and the Home Minis
try should see to it that they are quite 
effectively implemented. A dozen out 
of turn promotions due to favouritism 
or influence can break the morale of 
any public sector plant, which  will 
not be god for our economy.

MR. CHAIRMAN  Please conclude 
now.

SHRI  CHAPALENDU  BHATTA- 
CHARYYIA Sir, I am a disciplined 
member and if you ask me to conclude 
I will conclude.

SHRIMATl  ROZA  DESHPANDE 
(Bombay Central): Sir, I fully share 
the views expressed bv my colleague, 
Shn Bhogendra Jha* I agree that it 
was very necessary to bring in emer
gency and we did support it.  Those 
people who say that there is no anti- 
shasiian, my reply is. some Dusshasans 
were trymq to bnng m kushasan and 
this was stopped by bringing in  the 
emergency’ That is why we supported 
the emergency  But at present  the 
powers you ha\e derived from  the 
declaration of emergency are being mis
used at man} pi it es  My colleague, 
Shri Jha has cited many examples *o 
show how the police and the authori
ties at many places go and thereaten 
people that un ess they pay a certain 
sum of monev, they would be put be
hind the bars under MISA. I want that 
you use >our emergency powers  in 
o»*der to stop such practices otherwise 
people in this country will say that 
you are purposely using this emer
gency to encourage and strengthen big 
business and particularly  monopoly 
group m this country instead of using 
it against their malpractices. I wish the 
Home Minister takes note of this thing.
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Secondly, there vu * mention by 
•woe of my friends from the Concrete 
Party about the issue of Belgaon and 
Karwar.  I want to request you  to 
solve this problem.  You are creatine 
many other problems to keep  them 
hanging.  At least solve  those prob
lems which have been hanging for so 
maxty years. You could call all the 
Ministers  concerned and settle this 
issue,  if this issue is not solved,  I 
would warn you that there are some 
elements who will take up the oppor
tunity and try to  spread communal 
feelings inside Maharashtra and Kar
nataka.  As you know, I interrupted 
yesterday when Mr. Om Mehta  was 
speaking. I asked him: “What is hap
pening to Shiv Sena? Why don’t you 
ban that organisation?" His reply was: 
“Unless we have the reports about the 
activities of this Organisation, we can
not do anything.” I was really sur
prised to hear this reply.  Don’t you 
know what they have' done? You do 
not know that they have murdered a 
labour leader? Don’t you know that 
their leader gave an asuranee to Shri 
Jay a Prakash Narayan that the mo
ment he would start  the Movement 
against Indira Government, his orga
nisation would join it.  They are dis
rupting tbe working class and helping 
big business and employers, After all 
that, if Mr. Om Mehta says that they 
do not have any reports, it is really 
surprising, if you are woomg them to 
win the next elections, I wish you all 
success.  But people in Bombay will 
not support all these things

In Karnataka, there is one factory 
where a dispute was taken  to  the 
Labour Minister. As the factory was 
shifted from Bombay to  Bangalore, 
some of the workers were also shifted 
there. When the labour representatives 
met the Labour Minister,  be asked 
them: “You are from Karnataka and 
you are from Maharashtra.  Why are 
you creating trouble  in  Karnataka. 
You can go beyond Poona and create 
trouble there. I will see that you are 
packed off to Bombav," Is this  the 
way a Labour Minister is supposed to 
speak? You cannot win people simply

by giving sermons on secularism to 
them, but you have to check jw*r owo 
Ministers, your own officials otherwise 
such elements will come up again and 
again and disrupt our unity which we 
are trying our best to achieve, I hope, 
your Ministry will take note of time 
things and will do something about it.
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qCTWrT ?£t*ft I ĴfTfanr q̂trpf «pt W

v rtt fr 1  irfr  rnr  ir  T rm   ^ 

ffrrr  ,«nf̂  1  r>r  ?rr?  ir  5m   =̂rr 

|  fa  srrrw  wr  «rnfrfr  %  jtw  qT 

JTSff >̂<rr r̂ffrr t  fWsrH- %

n̂r  qr  r̂rsr  jft 1  *fnr  fasrH 
<rr€f spt *tht  fsnrr  ̂  ̂ww 

w*r iT3T ts iff » s? 5TfT ffprr

f̂$<T fa- =fH JT̂T  4 3fF •ŝFft
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inprv Wff fwrhar   f*r if 
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TIŴT  I M$i v̂l* VT   ] ̂V| tTTT

f̂r wt «rnr ftSr i it wtz 
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t *f *Ĉwr?r 1 «rwR*rr 
trwr, w   <mr  »7?r  r̂  ̂ ^

11 *( 5f ̂tt *rr sr̂rr ̂  §, 

x t i »rrar wft’l, f̂ srSfwrrcr 

’'rr tRssrnurr   ̂  f 1  «mrr  tr̂

^11  !M TOtmfi  smttip 

ifr «Rk wr ?r*nr  rrar ?ft far 

T̂RT TfifT qk Tffr  5PJKT 

Tf*rr fa irt?r ipn’rr | 1  t̂wtr 
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%5TT|  I

SHRI DASARATHA DEB (Tripura- 
East): I will deal only with the tribal 
problem.

The po'icy pursued by the Govern
ment of India so far m regard to the 
tribal problem hq.M>of been satisfactory. 
I do not deny that the Government is 
giving some relief here and there, but 
that will not give a teal solution of 
the tribal problem because it is part 
and parcel of a national problem, and 
a national1 problem should not be dealt 
with in a haphazard way.

There are directive principles in the 
Constitution couched in good language 
but up till now we find that they have 
remained more or less  a campaign 
slogan and not a slogan for execution 
to give relief to the tribals.

Whenever we ask the Government, 
they say that they are having some 
tribal development blocs and projects 
here and there, and that they  are 
spending money, but these blocs cannot 
give protection to the tribals so far as 
their land is concerned.  As soon as 
the area is developed the land is trans
ferred to other people. I can give you
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hundreds  of examples in  Tripura 
where in the tribal areas which have 
been developed, not even 20 per cent of 
the land has remained with the tribals. 
That is why the only way by which 
we can give protection to the tribals 
is by declaring compact tribal areas to 
be scheduled areas and by giving them 
regional autonomy.

For example, you  are aware that 
so far as Assam  Is concerned,  the 
Sixth Schedule  of the Constitution 
has been applicable to it since  the 
adoption ol the Constitution.  Under 
that, transfer of land Ss strictly pro
hibited  from  tribal  to  non-tribal 
hands.  That  is why at least  some 
land is still with the tribals in that 
part of the country. Arunachal Fiu- 
desh and Meghalaya  have emerged 
as  States.  That  would  not  have 
happened if the land  had not been 
protected, if the area  had not been 
declared a scheduled area and if re
gional autonomy hod not been ijiven.

In Tripuia, the tribals have been 
practically wiped out.  In 1941  the 
Maharaja passed  what is the railed 
the Maharaja’s  Tribal  Reservation 
Order, under which 1950 square mil̂s 
of area was reserved for the tribals. 
Then, to accommodate East Pakistan 
refugees, 300 sq. miles were released 
in 1949.  But the entire  tribal  belt 
has been  exposed  illegally to  the 
non-tribal people. Whatever compact 
tribal area was there, it was in 1975 
that the Maharaja's  order  was re
pealed and the reserved tribal area, 
scheduled area, abolished. The entire 
area has now been made available to 
non-tribal people.  That is why even 
now about 3000 tribal fam51ies  have 
already  lost their  land illegally to 
the non-tribal people.  Thev applied 
to the Government to get their land 
back.  But that was not restored to 
them. That is why I ask the hon. 
Minister to apply his mind to that. 
All the compact tribal areas must be 
declared as scheduled areas. Wherever 
there is a  preponderence of tribal 
population, that area should  be  de

clared as a compact  tribal area,  as 
a scheduled  area, and  the regional 
council on the pattern of Sixth Sche
dule must be given to that area.  It 
necessary, let us amend the Consti
tution. The Sixth Schedule must be 
made applicable to all  the compact 
tribal areas.

SHRI SHYAM  SUNDER  MOHA- 
PATRA (Balasore):  Mr. Chairman,
Sir, within the short time allotted to 
me, it is very  difficult to make an 
impressive speech.  Anyhow, within 
the short  time at my  disposal,  I 
would like to highlight some of the 
problems which are uppermost in my 
mind.

Last February, I had  an occasion 
to make  a  visit  to Kalapnni, the 
Andaman and Nicobar Islands. What 
I sow there  was a saga of  untold 
suffering of the tribals who are living 
there, the  Andamanese, the Onges, 
the Jarwas. the  Sentinalg  and the 
Samppnes  It i" calk’d an Andaman 
Island,  But there are only 23 Anda
manese in Andaman Island. They are 
completely  isolated,  uncared  for, 
without  woper food,  without  any 
medical  treatment,  without  dress, 
half-naked and unfed.  I think, they 
art* th< rc* b- museum pieces.  Let ir; 
not play  with the tribals in  this 
fashion  What  about Onges?  Not 
more than 123 Onges are there. Here, 
in the  Government’s  answer, it  r 
stated;

“The Onges  till very  recently
have been living in complete isola
tion."

In 1976. after 29 years of freedom, it 
is a pity if we say that we do not 
know how the tribals are living there. 
They are living in complete isolation 
No one knows how they are living 
They are being  called carnivorous, 
inhuman and all that and we brand 
them saying that they do not want to 
have any contact with others  What 
will the civilised world think about 
it?  The result is that they have be
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come allergic to human-beings. They 
do not want to see our faces. What 1 
would like to impress upon the hon. 
Minister is that a positive attitude be 
adopted by the Government.  As to 
how to tackle the tribal people by a 
positive attitude, I mean, they  may 
send officers who are dedicated to the 
cause of social welfare of the tribal 
people, who are  dedicated  soldiers, 
humanitarians, social  workers, who 
will stay there for the welfare of tri
bal® and who will not feel that they 
are merly living in Kalavani.

The second  point that I want  to
highlight is about  the condition  of
minority linguistic  communities  in
different States.  I am talking about 
the minority Oriya-speaking commu
nity.  If we go  through  the S.R.C. 
Report, we will know that in Madhya 
Pradesh, from Phuljar in Raipur area
1o Chandrapur in Bilaspur area, quite 
a large  number of  Onya-tpeaking 
people  are  there.  Particularly  in
Bihar, in Singhbhum area, there are
more than 2 lakh Oriya-speaking peo
ple.  In West Bengal, on the border 
cf  Midnapore.  more than 1  lakh 
Oriya-.'.peaking people arc there In 
Calcutta  alone, more than 6  lakh 
Oriya-speaking  people  are  th*»re. 
There are also Oriya-sroaking people 
In certain parts of Andhra Pradesh. 
What « tf>e Government going to do 
to preserve their language, their cul
ture and their tradition?  We cannot 
have language  imperialism in 3976. 
This is what the Government had de
cided in various meetings:

“The medium of instruction  and 
examination  at the  junior  basic 
■.stage must be the  mother-tongue 
and for the child, whether the rao- 
ther-tongue is  different from the 
regional or Slate language, arrange
ments be made  by appointing at 
’east one teacher  provided  there 
are not less than 40 pupils.”

Only in Singhbhum district, there are 
more than two lakh  Oriya-speaking 
people out of a total population  of 
34,80,816.  Only  in one  pocket  of

Baharagore-Chakulia-Ghatsila  ex
cluding Mohubhandar-Mushaboni, out 
of a  total population of  2*57,751, 
Oriya-speaking people are 9S,000 or 
about a lakh, and  tnere is no ade
quate provision for them to be taught 
in Qriya. I am not speajcing anything 
about the people of Binar or the Gov
ernment of Bihar, but we  have  to 
frame an attitude to this that let us 
not crush the minority linguistic peo
ple in different States.

Let me now come to the freedom 
fighters.  1 must say  on the floor of 
this House that Shri Mohsin ha-5 done 
a good deal of job  for the freedom 
fighters in Orissa by accelerating the 
process of disposing of their cases, to 
that they get their pensions. I  *nust 
appreciate his endeavour.

I  have another  pertinent  point 
which I want to bring to the notirp 
of the hon. Home Minister.  I must 
appreciate the budget earmarked for 
the police administiation m our coun
try  The police is doing a good job, 
no doubt, in this period of crisis whet' 
the  reactionary  lor cos  are < ut to 
create subversion in our country. But 
let us. not forget one thing as  '*ur 
Home Minister has said. He has sug
gested that Superintendents of PoKce 
and other supervisory staff must  be 
clearly to'd thut complaints from the 
public against the  police  excesses 
should be  dealt with firmly.  There 
are reports with the Prime Minister 
and the Home  Minister that  there 
have been police exces=es in  many 
parts of the country. This is precise
ly why it came out in the papers also:

“Mrs. Gandhi wanted this  mis
placed zeal of the police to be cur-
taPed.”

The Prime  Minister Is  concerned 
about the police excesses, and as I 
said, the Home Minister has suggest
ed that complaints  from the public 
against police  excesses  should  b£ 
dealt  with  firmly and exemplary 
punishment  should  be  meted  out 
promptly.
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There are cases, to every State, of 
police excesses not only on the junior 
level, but at the level of Superinten
dent of Police.  There are perverted 
police officers and there are also offi
cers who want to indulge in faction
al politics and they want to unpopu
lar! se the 20-Polnt  Programme and 
the policy of our Prime Minister, be
cause they feel that once the bureau
cracy  becomes  unpopular,  and the 
police becomes unpopular, the Gov
ernment would also become unpopu
lar.

I  want to impress upon the Home 
Minister, as he *s  the custodian  of 
public morality, he is the eyes and 
ears of the  Government, and eyes 
and ears of the people of the coun
try, that the cases of police excesses 
should be dealt with  severely  and 
whatever reports he has got of  po
lice excesses, these  should be dealt 
with and the people concerned should 
be given exemplary punishment.

wtt’tw fnr;*fan? (*rsi*i$) :

ft gr i

spr ftp? srror anrarf
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«?  ̂fft <flgf *nc fifar afar wsfŴw
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vnt«T#  arrar 1

ZT3H  cm fm  Vt f8F <Rft

awfM t  i f̂ft ftft  f® <m- 

ft&r tfft  f w ftm lftervw 
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Ŵ St «rraww  f «t 

«r$ i r̂flnra ?nrr *r?re 11 m  % trcr 

S* q̂ % % SRnw ̂  fa fwft qrj- 

«re% tftT $ xftx w %  ffc?rn>r 

% srre apt i

T̂9T TttffT % farq 5<OT T8TT W 

t   I srt m* t? *rtr $, *mr qr 

=rfr t er̂r qr «rt#  *rw, 

 ̂ *w'wi  arr̂ wm fr,  t̂st p̂-

*?Fft ̂rfpr |

% f  ̂tpr HT̂ZTVTT Wg

§■ fa sr̂r qT *TjNfiT$f*ret 3rt$

**pp utt ?tw sw  ^ i 5̂ 

«nrf*Fs frt  ?rmr 4; farr %?fV 

t ?fr 3fr *r#tr sn̂fr |, tt fa

f # ?!T3,*r £w tot *r f ’ ̂ft 

far* *ft stitcst ?frrr ’srTfgrr 1 ?m 

g’sm wrr stmt wrrv

«r   ̂ fafaqfa'dt  tft  =̂ft r̂fftr 

mfa wfT * wnr, artfa qs-fosr f, ?*r 

9Tcr «Ft JT̂ pr *rfa   »r?q>

% T̂faPT | 1 rft 5*r *rtr sr?* ?TRT 
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nfftft?* nr m$*r*i%i,

*rfe *;rvt *rrr ?rtfir tft wcrrr $ ̂  

**rr*|«rn 9itviS ŝphrftrert̂l, 

ssff ̂ tftor aft -nt? fa#? ?r-»

|  vfff %% m | Tfraft srcr: ?rnr 

Om##  ̂ m  ?ra? s?r fcr *ft xm 

far?f?r ft TPPcTT I  I  t

srrcr crh; «n:  I ft fwr if

snrw 5>rr i

SHRI P. R.  SHENOY  (Udipi):  1 
-support the  demands of the Home 
Ministry for  the year  1976-77  for 
some of its major achievements m the 
year 1975-76.  One must congratulate 
the Home Ministry  and in fact the 
Government of India as a whole for 
the formation of the fulfledged State 
of Sikkim,  for the accoid  reached 
with Sheikh Abdullah in respect  of 
Jammu and Kashmir, for the agree
ment «vith the Nagaland rebel*, and 
for the creation of a Legislative As
sembly and Count ll of Ministers "in 
Arunachal Pradesh. I am sure under 
the present leadership it will not be 
difficult for the Government to come 
to an agreement with the rebels  of 
Mizoram and bring peace in thi't 1 e- 
gion of  our  country.  Though the 
Central Government is tr>lng its best 
to solve the problem  of  boundary 
dte} ules between States it is regret
table that the Mahajan Commission's 
Report is not yet implemented by tho 
Government.  The people of Kashr- 
gode are agitating \n a -very pcoc(/’il 
and persuasive manner for the 
srton of  Kasergode  taluk north  of 
Chandragiri river in Karnataka State. 
Government should  appreciate  the 
feelings of the people of ICasarROî 
and see that this problem is solve J. 
ISveji many leaders in Kerala concede 
that at least a part of what we hove 
claimed  should go to  Karnataka. 
Therefore, I request the Government 
of India to solve the boundary  dis
putes not only  between  Karnataka 
and Kerala but also between Maha

rashtra and  Karnataka as early  as 
possible.

18 hrs.

References were made in the report 
of the  Home Ministry that  zonal 
meetings were taking place. But, U 
is unfortunate that no zonal meeting 
of the South Zone Council has taken 
place during the last year. There are 
many topics of  common interest in 
the South Zone States and the Gov
ernment should see  that the  South 
Zone Council  meeting takes  place 
very often.

The  achievements  under the 20- 
point programme announced by the 
Prime Minister in relation to the de
claration of emergency are many.  I 
need not refer to them in detail.  In 
my State especially the way in which 
distribution of land to tiller is taking 
place, the way jn which distribution 
of house-sStes to landless  labour?) s 
afttu  declaration  of emergency  is 
taking place, is something to be ap
preciated.  But, Sir, it is rather un
fortunate that the representatives of 
the people are not actively involved 
in the implementation of the 20-pcint 
programme which involves many di
fficult problems  Especially, the Mem
bers of Parliament have no place at 
all in the matter of implementation 
of 2 ft-point programme in the Karna
taka State.  Even  the  Consultative 
Committee  meetings of  M.P.S have 
not taken  place  after  Emergency. 
Therelore. what I request is this The 
Government should see that Members 
of Fmliament  are  involved in the 
implementation of these programmes 
to th?t these schemes may be more 
successful and purposeful.

Reparding the  implementation  of 
the  land reforms  Act 1  wish  to 
vat this.  What we find Is that  the 
landowners go to the high court and 
flip writ petitions there under A«rt. 
226  They obtain stay orders, injunc
tions etc. In fact this Article 226 has 
stalled the progress in our country. 
Even when CBI makes investigations
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and when there is trial by the CBI, 
these investigations  and trials  are 
stayed by various  High  Courts by 
issue of stay orders under petitions 
filed under Article 226.  It is there
fore, absolutely necessary to  amend 
Article 226 to restrict the power  of 
high  courts to  issue orders  under 
Article 226 or to issue  stay or any 
other orders under this Article.  We 
should not wait for the other propos
ed amendments of the constitution to 
take place because it will be too late. 
Land reforms have to be Implement
ed quickly.  Without  waiting  for 
other amendments,  the Government 
should come forward to amend Arti
cle 226 of the  Constitution imme
diately. Article 227  also  requires 
similar amendment.

Sir, many Members have referred 
to the problems of scheduled castes 
and scheduled tribes. But, I must say 
here that much has  been done by 
Government for the welfare of sche
duled castes and tribes.  Much more 
has to be done,  especially, in  the 
matter of employment not only for 
the scheduled castes  and tribes but 
also to other weaker sections of the 
society.  Reservations are generally 
made only in the ministries of Gov
ernment. But. what about the public 
sector enterprises?  It appears as  if 
Government is forming Corporations 
only to avoid giving lucrative  em
ployment to  scheduled  castes  and 
tribes and other  backward classes. 
There is no  reservation  at all  for 
these people in many  of the public 
sector  enterprises for the  employ
ment of scheduled  castes and tribes 
and backward classes, especially, in 
Banks. There is no rule though  we 
have passed  legislation for the ap
pointment of a Commission which is 
yet to come into existence.  The ap
pointments are still being made arbi
trarily.  I know that the people be
longing to advanced castes and  who 
are only ordinary  matriculates are 
preferred to  graduates who  come 
from the harijan community or from

the backward classes, If yoa, question 
them, they *#y that  tfee randtri»t>M 
are not ‘suitable.*  No doubt harijan 
candidates and backward class candi
dates ar« not suitable to the manager 
ments of the banks  and only their 
kith and kin are suitable!  For them 
also some Act  should be passed by 
this House for  reservation of seats 
for harijans as also other backward 
class people in  the public  sector
enterprises.

SHRI ISHAQUE SAMBHALI (Am- 
roha): And also  In private  sector.

SHRI P. R. SHENOY; And also in 
the private sector enterprises. Gov
ernment  can insist that a  certain 
percentage of jobs should be given to 
the backward class people and sche
duled castes and tribes people.  Sir, 
the list of  Scheduled Castes  and 
Tribes requires to be amended  be
cause many tribes have not been in
cluded in the list.  In my district, 
there are people called ‘kudibis* who 
live by the side of the western ghats; 
they are tribal people.  They  were 
in the list of scheduled  tribes when 
oui district was part of Madras State 
But, when our district  wag merged 
with the Karnataka, the then Mysore 
State, these Kudibis had been exclud
ed from  the list  apparently for no 
reason.  Therefore,  the Government 
should see that these kudibis who are 
really backward people and who are 
really ignorant and very poor people 
should be  included in the list  of
scheduled  tribes.  There is a provi
sion for grievances committee for the 
public in the Centre as well as  the 
States.  What happens Is that  when 
we  make  some  complaints—leave
aside the  complaints made by  the 
public—even when  the Members of
Parliament  make  complaints,  those
complaints are referred to the people 
who are  accused.  If we say  that 
there is police  atrocity in a certain 
region, the Home Ministry will refer 
the matter to the police of that re
gion' and will come  with a report 
saying that there is no police atrocity 
at all. If we make some complaints 
against the bank management alleg-
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tag favouritism  and  discrimination, 

the matter will be referred to the 

bank management.  There is a reply 

from them stating that there is no 

favouritism or discrimination at  alj, 

Therefore,  I say  that  Government 

should form an  independent Com

mittee to go into the grievances made 

by the public and by the Members of 

Parliament.

As there is no time, I conclude.

MB. CHAIRMAN:  Mr.  Sambhali.

Please  take only  two  or  three 

minutes

wft (?T<rd$T)
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f*rr*r *ir   ̂fair w t̂ r wf 

fur #  fosw  arrarcr 1 $ 
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•279  J>.G. im-Tl, Jilin.  APRIL 1, 1OT0 0/ Home 4|fe*rf , 260

[*ft  #«**&] 

wr*  t̂r« *raff qft f%% % 

gt.gtyrtfffWfqm  yt wft 

f̂f *fft: *fr qr  ^

t| 1$% foppnrcr vt

*rtr OrapnRT % srrc 5^^ *t

wffcsr **¥ faOT mr vfc 3*%

«w *r|f ?*n »n? 1 % Pirf vt ftrc? *t>t 

*pt ffcrr irt xttx **r*r 5T?ftTr ̂  jot 

fa *TTCo t̂ o tr%°  %**&**, 5FT, 

■fom f7**nr % tut tt̂ jtr- Jf f£f w 

vzzi $, ?r *r tfr̂r  T?r% tr*> *rf*3rs

% if* t J?wr spot fiwrr srrtrr | 1 r̂ 

’Tfar ff r̂ff? t̂#r *rf  ̂ *rfŝ sftr 
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«Tftare % ĉht̂ vr ?F̂r ?>rr | 

t n t̂ ?r̂ Ir 5rt«fr ̂ «r 

3Rrr*rr ̂rrfrr | 1 *r<r   ̂̂ T̂Jt 

?ftfi srnfr f <fk  ’T ,̂ $r 

*r f̂ €r ’tPttt cftft  ^r ?TR-f̂  

% 5T̂ ̂  f̂ wTtr *ff 11 ̂«flr ̂ prff w! 

nffrrrzfr jf qif 1 s*t w frr̂erar 

wr«rr ?  irwr 7fj <arr f-r f  ̂ n xg 
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tŷ l!  }X&tyflASyJ  i_S~t>I J« 

jtf*  Jiyli 

V* T)  ** «ft £*•*»

* ij**  (_*>'****

ui*  <&*)  * uW%- lT***

L̂* *s~A>*  ̂ 29/38  * uUij

frffan * »̂V)i - t̂l l£$)

a»t W - ***** J r f  ̂ i 
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ÛJ " cr̂ 6 û V or)̂   U>)"̂J

*> t5 )}l “ <*)

*jJ*J3? f̂j 2i)

“ ̂   J  ur' ~
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J? uĵ sS  J ĵiyi *r̂ft-5 >*

x u1*}  ̂oAJ <£

,̂1̂! -jf *£Xi I4S t̂i L̂t» (J* >W>J 

j*4 )*»  i rfS'J** 4j**̂

tj*** <J (j***3
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(ji*î»î ct»L{ jjiil <j.

(jrt-*  ~ 4  v*

 ̂ijy*  }X*l$-  U*$ ijk* y-! ,jf̂  

yi  ̂ Ji***'9

a# H  w5̂ji  -j»A <J

4̂*|p jjt  i5Jy{A4rw ~“ If)* (jjA

*5  #>U. Ji Ljtfy «£•

U*. 0*̂ 1)

«* »* l/-*-  »* «3** i

igXi+tjCiS fy fll» £ ujlkl<**

u)^   ̂U))** • -*  UL* b*

>* V*  *} at  J  ** O**

*** - A o+u *** **K Ji'*‘

<a?  u*»̂  Jf’J   ̂UU.

u*t$. ujl*.   ̂ £f

d yjrr-NH »J |-ji u»̂t4 W (j>*

d*T J& H jt< & i j»tf

,iif-*i Uift) c.)t*ii> ••  <&)
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lS)*>~ vĴ  4j 09* 

f* * <*>V vJ*̂*  ̂ j* 
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«w*rr ?ft *rnr   ̂Of ffNt

% Ĉt *T3T «TW,  5TWT

 ̂«ftr ŵft % wf w  «rWt 

 ̂arm, *nrr wfr ^ ?ftir irtft »ft

fiNt t  »w <wf vr

i#<t  ̂11 T$ ?n?s irwrx 4t 
tm ̂ rr wifijt i f

yn  vctf (wrrfjf)-) :

?wwfir *$m, nf-iwm   ̂nt*ff 

vj t  *rwr g i f*n̂ jtlwai

î* ’•nWt  «fk Prwf'rr % vf wnr* 

t i  $rfr5r «r'wr # wow «ift
M* ffeft | irtt wft ifftr *rer ̂  

ŝnf̂r  'jftfivr ur«r#«rtten

| i  j[?rtir  ¥Rr % ftr  ftjwr  vift

rflr stwrpth ffrftpff?W!T  i

ftra% «ft jnpw «̂»< mf# «ft<i 

t,  prr̂ jt w  ^

t o   ̂  ̂ t F̂ra»f ŷr|

?«• ftrgrf?w 15 **rr*r %  im 

% ̂nr wnrrr «ftr «rt*t % Trtr vnmr 

t̂ fsrip wtttt r̂Tfen j i ĝt ̂rrcr 

arnrR ir̂ft ?r?nr|tm f, ̂ pft 

m so srfcr«Tcr ?ft vrrw ̂ r̂ w 

'̂rtt |xttx snrPrf ̂ wc 

5rr  f«rt̂ ftar 11  ?ny ?r 

5fmi ¥> vra»l- jnf?r $>  ̂ 11

,irO *ra <rf  r̂r g

*rwr ŝ r  ̂ sprr: furr & **t

âr% *r **? wnrr | f«p vrtkvrfyvf
- v .mr± 4  f-_ - .. .-».  î  /* ■«
3fT «Tt ftcIT 5, W nS*T *f?T VITWvBm 

% *T?T 50 ̂ 0 «FT *n VJWtTC  100 Vfit

frrrw tw ̂ r f, vtt  m

jt ift i  wftw iw  vt, wt 

vfsrr jrt wrwr 4t ftrtSIr ¥t arwfr |, 

igv  fWt |»|*nt  inrr 

*rr Ttwr-̂nfr % %wfiT % wt # 

wwfrf: | i  fwj  #  atwit 

%*nrŵcrer 5ifw#«w

snf̂jfirtw qTfanft ^ wfA1 ̂ 

tw[ ft i if*  îftnRPC xHvf
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wto wrft %  sw it#, ft

wrw ft \

?r*f ftwr *r 

VFRrrf ftwpT % sTfR ̂ *fr  %

WTTCTftT 1973-74 W  ftWTf«pff

*Y WT ftf&sft ft 1  % IFJffrT,

wm 1 % 5 ?T«F t 28,85,000 WW 

6 % 7 «H? *, 4,09,000  «TTO 9 %

11 1,80,000 1  **m

ftWT

sftY|.3S*ff®9rofe| t m m  sr- 

ftipf? ftrarr *r ̂ btr  fwr 3rw*rr,

£i

faftrsr sr̂sff x%ft arrsr jnfarrsr ft 

*nrY vrmi f 1  afa, **tft %w ft*r 
*irrm  ft, *nf w*rm % *fpt *f f̂?fY 
*r $ *rV stYot ir  sftrtrr <r??r f 1 

%f«pr ir*r  *»Y w ft *?m *r*R |

S*rmt?W£ *m$m $ 1

«r<rx srstr srr?«r<V *Y

w m htr S, =t*tV ftft t

fvwr *t irti\r 5t mm t 1  sn**rcY 
q̂rvre vrwz % «t̂?tr, %? sntftefair- 

fiptf %fa*$ »{* *nf$<< 1 frfta

fWnff «rfspp  $ ft* >wr

%f̂ TTf t.Vffarr

ttft%?*Vi 5TTf ̂ qfrTOff t I 
vr r̂ mz ft ftrw 5>tt 1 wrt *r* 
 ̂ r ¥t <hm vrr> vr T̂r 11

•̂fircr vrf>rcY ^  *szrm

for *rrf̂ 1  *r«re wre 1 % «rcrm 10 
$w «roV ftrarr x> arr̂ *r>T  »rm *7 
ir̂ wrirRF̂rrarr̂.Tt̂rrTfSwrqT *n*r 

*?  f 1

vsrft ft* #*m »Y tv ŝisar

itftteryu*n&$tnt*  >wrw

I ftr ?*tr ftwitipff ̂  wrfwr* ftwi

tf*r tr  tft arr t$Y I ** «ft%

% iwrft fiswi %r*8t  «fhc fireippff 

ft vtt’tt *ft ni8T irnr ̂ rr ?r»fr ̂ *r*® 

*&ni fr ot? 1 *t»r ifh{ f?wr«fF *ti 
fwYsnr if ̂ Ĥ vw Rxhsr *n?r «R9T 

% ft  vt#̂t ̂  ̂  viZm ?  ftr 

f̂ T̂T wptm% ft; ftwrr
5f <iSfP rTT̂ *FT SFPT f«PTI 3TÎ I

wwRt wt  r̂sf
**rh$ &r%nft trf*m $ srnft 11 

«mrr t̂rt ftf  fw iff  migft 

ft* %o TP? wmrr % ft ŝr mf* 

1&0 «rrmf 0 tIo t̂o

r̂ vm mft 1  ? 5?r f?ii{

*ft% ft ftwrr JT̂ aR̂ rr vr̂ r 1 n̂r 

t̂ r̂̂ nr̂ l̂ r 2ofaranftnff % 

ftri? itwK fhi ̂rrf̂ ffrft: 1% &r

ft ft* ap̂ *T TfT ̂  I ft  ̂  ̂n ^

%  ?rw fwnff q*r«>  ^

*ftri 3P̂ «ntrr  *mf* ?r«® ̂r*r w 

«Tf% V *̂r’3*TWft9>T3S*PT«rs®t«ft 1 

fB%vnnn%#<ft̂r*>T mtrr̂ ? 

$ ?r*rRr <t>T?jT g 1

SHRI K.  PRADHAN1  (Nowrang- 
Pur) •  Sir, I rise to support the de
mands of the Home Ministry for 197®. 
77. I cannot but say a few words 
about the emergency because mainte
nance of law and order is the main 
responsibility of the Home Ministry. 
I  do  not  want  to repeat the 
■ffects brought about by the «raer~ 
gency. I support  the  emergvtocy, 
which has given good result* to the 
country.

Now a word about pensions in tri
bal areas. I come from a predomi
nantly tribal area where about 190 
to 200 persons are getting freedom 
fighters’ pension. I am also very for
tunate to get that pension. But again.
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we «** yesy sorry to my that most of 
the dewgrnng person* could nc(t got 

One late Shri Ltiftfean 
Lagndc who wa* sentenced to- death, 
could not be given pension because 
ho foad neither wife nor d*ughter and 
i» soxrfc not eligible for penrton. I 
am grateful to the tHon. Home Minister 
for sanctioning Rs. 2500 to him. In 
so** special circumstances, ev*an a son 
should bo given pension. I wrote to 
the Home Minister about this. X would 
again request the Minister to consi
der his case and U»ve hhr. pension.

A number of persons were killed 
in 'firing by the Britishers dunng 1042. 
Their applications *r« still pending in 
the Secretariat tccause there is n> 
documentary evidence about those kil
lings. 'Some people uttth. bullet in
juries are s*ul alive but they are not 
getting any pension because of lack 
of documentary evidence.

There is expiration in th - matter 
ot tribal dcvrlcunr.ent.  Acooic.n «; to 
the -latest policy of the Government, it 
has been decided that the exploHaion 
should be put an end to a&d social and 
economic uevc-I«.pmcnt should be gear, 
ed up as early as possible. The long 
term poliry of the Government ;s to 
narrow the gap between the trjbal 
development and development Jn other 
areas. Hera :i cv nave given topmr.&t 
ptiority to f:x;>]»i<riiion.  Tnc*« 
two type* i'f txr'oitations.  One  is 
rooney-lenaing by private paries anil 
the other is excise policy of the Gov
ernment.  About money-lending the 
Stale Governments have passed  a 
tagttstkm to the  effect  And  the 
m«fflegrJh»ders have been  restricted 
to land money.  But the dUHculty is 
that in the absence of credit institu
tions, these tribal people  who  are 
very poor, go personally and approach 
the money-lenders and  take  loans 
from than. So, there is no end to this 
trouble.  That *s why, as repored by 
tee Bhabha Committee, I euggest to 
the hon. Minister  to  spend move 
money immediately on credit  cum 

societies and riftrt  timrc

inatttutiom .m tidv a* jaasidhle jq 
that credit can bo given to flu peo
ple and their produce toxnb̂ nwrffce- 
ted profitably.

About this liquor policy, the Dhe- 
bar Committee has described St as * 
aeusee of exploitation in rtfeo trifrol 
areas.  This should be put an end to. 
THese two things should he stopped 
fully.  This was ottppartefl bp the 
Force  appointed  by  the Planning 
Commission in the year 1973,  and 
admitted by the Central Prohibition 
Committee o» 36-8-1074. It w** «lso 
accepted by the Conference of  the 
ministers  in  charge  of  scheduled 
castes and backward classes in  the 
States.  The Commissioner of Sche
duled Castes and Scheduled  Tribes 
has mentioned these things in his re
port for the years 1971— I am 
quoting  three  sentences,  wcuring 
separately, in that report:

“One of the most important single 
factors for the economic ruination 
of the tribal people has been the 
sale of liquor from the distilleries 
and their  branches  located  con
veniently near the  villages.  The 
disti!lery-owne*s  have eppoioted 
agents  in  almost all th« villages 
away from the distilleries, to sell 
on cash or exchange  liquor  with 
agricultural and minor forest pro
duce.”

Again:

“The point to be noted in this 
regard is that for every rupee the 
State earns as revenue from excise, 
the actual burden on the tribal is 
4 to 5 times/1

Lastly,

“Some recent studies tend to show 
that higher State revenues of excise 
ere positively correlated to higher 
incidence of indebtedness end land 

nHonatkm'*’
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fit etmelualm, I *mOd*Nr lfr*t if the 

Qovf iiwnnt jSv*b mmm* moaef  ter 

nmnlc dtmkpMwt wttttfnt «t»-

ding the pocket* of the tribal*, it will 

be of no use. No economic develop

ment will tab* place. It will leak; it is 

just like pouring water on a container 

having a big hole.  It will strike no 

balance «t the end. So I request the 

hon. Minister  to  give  priority  to 

stopping this exploitation; and then 

%» give worm for development.

aft tffVTT (vVst) : *

ifr *ft m xi *n*r>r *r*rn<T

<nj9ftwratftw$$f% 196S 

tftwm ̂irfw  flfwr «wr <?T<fllT

*T̂ OT*>fVTt?*w€t«rf «ft i #r**r 

iff Troff % 3*w?t nwr irk *r€ 

Trrff % snwit  i  jtwt'pw

%  % fwr 165 f Wk*

60 vdy ̂Tfrerr  fair w   fw  

% i f’Tfirj ̂  fcff  sfsnr gwr 

$  «ft̂rr arr<rr ,  tnfr faw TTTtff 

% «fw  sift fapa»r t  mrt % wr 

*ft %nrar fft  i  fritor HTwrrx

 ̂ iitr% tr»r   ̂ S %Ppqr wt

frttffivvrifttffimftti wtrv*r?ft 

w  ̂rar tfr flrxfi *? ftfjfscr, f?pft t ̂  

f«mr i

fBKt VHT  | fa *Kf5V fTFff %

frmff % *r*T 20 tfra <ff# % aft
W«TT TJT I  Vt oft 60-70—80

M Wff f«W3Tf W JUT Sfift WW 

W T̂r| I  $ 3Tff VT

•w'̂ wwrr̂lf ̂ ♦ ŝ Np̂  •̂p’T vt 

iqttvit  4

t' iflrihfljw iror fft̂ Mifff i  aft ihr-

sftWfl f£f  >Kt  #!f

VRY IjtWFtfSf 55tff7T?? T3RT  I

ihr̂pr «ft*£ % fanj *rt tm *nura 

v*n5t ?. ■?*% farcj aft vfmi arrm * 

*f *t̂ w* 5f 5RTf wnfr T̂%tr i zrt 

*r$rfcfT*rmz*vi **?ft srt $r
?=ftiT̂IV STfT ffrapff ?tft  | I f̂ft

spctt aft  t̂fz: srVr nrfoiRfhif 

% stawr *FT*r-*PT*r ?rft £ «nr*ro»r *r 

ft  ?rrwTfrr!T  r̂rffcc i w*r ̂  

¥f*?wt fV̂r frr̂ ̂ srsrw tfk ̂f*Rf*Rr 

^nrr T̂Ttr |

wf Trrr | grfrf̂cnr

wrft ’fft w*rivr 

■arsnrryrr̂rirfftsiT̂ r̂rfv 

% srr? yT4'*qi»i' »r ?wi  afrnr ̂t

ŝrrcr# i   ̂f*rt* Thft w, wrtf 

TTwn̂ | *xfffar snq- % wtjtt % f?*mr 

%  »rt»r w vt WT»r  i *Tfrarr 

q? fftnr f*F w *wf *rw i *r ̂aft̂rnjrir 

% f̂rer jnr̂t «r̂t | ? ??ft 

fnrf % p3w w>c famf vt 

t ,3,̂r % <rm #Tt wrr% % t̂f 

?r?fr 11 ?rt t ?rtê: fm &ft * $rsft 

5Rwrpr i ftwit stot in*w 

vr?rr’Htr̂ ,

îrRT % «rk w&it ̂ rr if* trrr 

i> ww t»WT vt 0Wr |fWW % Rut
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wrr firor  **¥& ̂  ftwrf | ,

trPFfTTarWPfVt 1973—74, 1974-75

n f̂RT̂TT wrr fircr *rr,  Ir îr to *̂r 

fctrc 11  t *rnr % *rm% to  w vt 

?̂wr?rrg -

TF?qr *PT TPT 1974-75 1975-76

? * 

forr »TTf  fasrr srnrm 1

(sms  % ) (̂rrar

1. vforWr 231 00 225.00

2 w?rw 115.00 100.00

3. faSTT 210 00 275.00

4. yarfosf; 200 00 225.00

S. %T5T 75. 00 80. 00

6. *rv*nr̂sr 260.00 275. 00

7. *T?Rrtf 265.00 275.00

8. *rfar̂r 25, 00 30. 00

9. nrtaT 60. 00 100.00

10. T3TT* T97 00 422.00

11. ’TSPPTR 61. 00 60. 00

«rrr ̂ W*r ̂nrPTnr tt r 1 «rrar n 
fiônar’Trrfsrxn \ WTTnrpqrFT̂ ffr- 

3R *flr  srrfrrorf % sfcr snflfT̂i

w  frfepr *<yrr*r *rrrrr  f art 

T% *?T 3Tf̂7 1 

far t* wwr  srarr vt wwrm 

?rT$%fiT**rr<ft 40*nw**m*mfr— 

s-*rn ̂5 srtft sftrr» Ffnpff % *mr aft 
r̂t ̂far«rt!>.*3tv?iJ?t&, &r 

It 4wr f’TTrTT ftW STMT t I  «T*TT VTT
% m m VVTT  $ rft

,3̂t vt farr *t% % %r *r*rft $Yfiwt 

r̂ft wnr nw *n?  %

q>m fte&r vx «ftNt 1

m x* qwitrfŵ t̂  .̂fr,

’PIWT TRT ’Ttft ̂ TT I Wt ITH WtfJIFt

VFFEflT VT ̂ HRT  | ?ft  f̂ T It 

ft *w* *31, *rf us m  «Pmw qt ft 

ts arrw 1

SHRI PAOKAI  HAOKIP  (Outer 
Manipur): Mr. Chairman, I want to 
speak only on one or two points, for 
want of time.

A  word  about  emergency.  The 
impact of emergency is very  good. 
But I would like to submit that the 
security measures have to be tighten
ed.  Because, only very recently dy
namite was discovered  in Ahmeda- 
bad.  This shows that the anti-social 
elements are still active throughout 
India. Therefore, still stronger mea
sures have to be taken by Govern
ment; otherwise, something untoward 
may happen,

Then I would come to pension for 
freedom fighters.  Only this morning, 
the Deputy Minister,  Shri  Mohsin, 
was referring to the difficulties  and 
complications  in  the  matter  of 
granting pension to freedom fighters 
in some cases. I wanted to discuss this 
matter in greater detail but I am not 
able to do so for want of time.  I 
come from Manipur, which is one of 
the far-flung States of the country. 
Manipur is one of the States where 
the freedom struggle  by  the  INA 
took place,  the  INA  which  was 
founded by Netaji Subhas  Chandra 
Bose. Now a memorial has been erec
ted at a piiace called Moirang. During 
that struggle there  was  firing  in 
Kohima and Moirang nearby  areas. 
The sacrifice made by the people at 
that time in the struggle for inde
pendence should ‘ not be forgotten 
today.  The whole of Manipur, was 
involved in this struggle. But 1 «m
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W* yuggttring that every  Manipuri 
• Wi bave the right to claim polite 
cal pension. That if not m Only a 
*ew of them* who w«re actually in
volved In the struggle, who received 
bullet injuries and have  marks of 
bullet injuries on their bodies, only 
they are entitled to political pension. 
Though this was announced by the 
Prime Minister four years ago, still 
all  the cases of Manipur have not 
been looked into. Of course, when I 
try to look at the overall situation in 
the country, I would like to cong
ratulate the Home Minister and the 
Ministry for the pains they have taken 
in the matter of granting pensions to 
the freedom fighters. In Manipur some 
of them have received this  benefit, 
but the majority have not. 1 do not 
know what has happened to their 
applications and whether  they ore 
pending. It takes four or five  days 
from the interior of our State for an 
application to submit and to reach its 
destination.  This difficulty must also 
be realised. I do not know whether 
these applications, whose whereabouts 
are not known, were received by the 
Ministry or are lying somewhere else. 
I wanted to bring this aspect trf the 
matter to the notice of the hon. 
Minister.

On going through the Report, I 
find that the schemes for the welfare 
of the children of the freedom fighters 
have not yet been  formulated  in 
some States, and where they have 
been  formulated,  have  not  been 
executed.  So, if the Ministry takes 
more interest in thi3 problem,  our 
freedom fighters will be adequately 
honoured.

In the field of the propagation of 
Hindi also the progress has not been 
very satisfactory.  The order8 of the 
Home Ministry have not been carrfad 
out  very  satisfactorily  at  the 
State  levels.  Hindi  which  is 
the  national  language  has  got 
to  be  made  more popular.  Its 
importance is so great that one is 
tempted to say that it should be im
posed.  A voluntary organisation has

been set up in my State of Manipur 
too called the Tribal Hindi Prachar 
Sabha, it has been in existence for 
nine years now. This  organisation 
has been demanding aid and assis
tance from the Ministry  concerned. 
Though it has been given some help, 
it is not adequate. If such voluntary 
organisations which exist today in the 
different parts of the country are 
helped, 1 think the  time will be 
shortened  in  spreading  Hindi 
throughout the length and breadth of 
the country.

I do not want to say anything on 
the problems of the tribals and sche
duled castes, but 1 must take  this 
opportunity of thanking the  Prime 
Minister, Shrimati Indira Gandhi, for 
the policy that she has adopted for 
the betterment of the lot of the tri- 
bals and the skill with which  the 
Governments have been implementing 
them. In the Constitution there is a 
provision that after 10 years the re
servation for the scheduled castes 
and the scheduled tribes in Parlia
ment and the legislatures should be 
dispensed with  provided  they  are 
raised to the level of the other com
munities. It has been extended for 
the third time now and, for this,  I 
congratulate the Prime Minister.

So far as the tribal welfare  is 
concerned, the policy that has been 
continued till today is the same policy 
that was contained in the heart of 
late Pandit Jawaharlal Nehru.  He 
laid down five principles Firstly, the 
tribal 'people should be allowed to 
develop according  to  their  own 
genius. Nothing should be imposed 
on them.  They should be encourag
ed to develop their  own  tradition 
and cultural institutions.  Secondly, 
the tribals* right in land and fonasts 
should be respected.  Thirdly,  we 
should not judge the result by statis
tics or the amount of money spent 
on the tribals. Fourthely, we should 
not over-administer these areas with 
multiplicity of schemes, and  rather 
work through, not in revalry  to, 
their social ani Cultural institutions.



m   **• **»■   AMttt

cahri Biota* Baottp]
We should )tu!«» them by t»« human 
character that is evolved. fifthly, we 
should train and build up a team of 
trtabl people so that they can become 
the administrators themselves in their 
own field or interest.  ©I course, in 
the beginning, some technical per
sons may be sent there.  That may 
be necessary.   But the number ot 
technical persons should not be in
troduced to tribal territories.  The 
tribal people themselves should  be 
encouraged to take their due pleda in 
the administration ot the nation in 
their own field of interest.

Today, we talk about the welfare 
of tribal people and other backward 
communities. But we should not for* 
get ox thing.  The moat important 
thing is this; I must aay,  without 
the development of these communi
ties, we cannot  claim  an  overall 
development of the country. Simply 
making schemes and spending money 
on them will not do.  What I per
sonally feel is that towards the deve
lopment of the tribal community, we

1* iWk   of ttftme AQ&r*  ' 364

Hw*   attend ter mam   «lte fcfe
fttrtoo* aapeel «T tttst* lift psgtefeoto. 
gieaA, sootal,, eulfeiraOi ecoMMMleai and 
political  Without the* rtwMtejpfneiU 
of an fees* aspect* eg tNatr eadtmct, 
the deroalopMMCt af tMr tribal pufe 
wiH be tep-sUML

In conclusion, once again, I  con
gratulate the bon. Minuter fad. thank 
him for the schemes and the amounts 
that have been allotted for the weal 
of the tribal community.

ME. CHAIRMJMC:  The hen, Hen* 
Minister.

THE MINISTER OF HOME  AF
FAIRS (SISCt K. BRAHMANANDA 
REDDY): Mr. Chairman, Sir....

MR. CHAIRMAN: You o»ay conti
nue tomorrow.  The Heuse  stand* 
adjourned to meet again tomorrow 
at  U AM.

18.98 hr*
The Lok Sabha then adjourned tilt 

Eleven of the Clock on Friday, April
2, m6/CHattro 18, 1888 <S*ka).




